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LOK SABHA DEBATES

10K SABHA

Thrusday March 21, 1974/Phalguna 30,
1895 (Saka)

The Lok Sabha met at Eleven of the Clock
[MRr SpraxeR in the Chair}
OBITUARY RFFFRFNCF

MR SPLAKFR Hon members as you
hnow, yesterday we were tnformed that
M: Kk Subjamaniin 4 PIT member of
oty Press Callery was suddenly taken di
by heart attach and the moment he reach
ed the hospital he expired He was one
of our old members of the Piess Gallery,
a man who had carned a name i his pro
fession and had served i with nteguty,
distinction and digmty  As hon Members
know, we have usually been making such
referemes 1n this House only n 1espect
of members But [ have alwys held the
Press alvo an essential part of Parhament
without the Press, demociacy cannot func
tion piopetly we have to show them due
tespect and consideration  Also he was
sitting m the Gallery when he was taken
il Therefore, leaving aside 1l other con
siderattons, I thought 1 must make a refe
rence to his sad demise We hive lost in lum
a valuable friend a4 man who had been
m this Gallery for long We will be
missing hum very much

With your permusston 1 will convey our
sympathies to the members of his family

We may now stand in silence foi a short
while to express our sorrow

The Members ther stood in  silence for
a short while

MR SPEAKER  As you remember,
when it was brought to my notice that the

medical aid did not reach him in tine,
1 had informed you that J would enquire
into this

I asked the Secretary-General to make
enquiries and I personally was in touch
with what had happened In the afternoon
the Mimster informed me that he wanted
to suspend the Doctor which he did  But
the gury 1 did go through, 1 think I
should not heutate to share this with vou

A telephonic message was recened by
the Lady Doctor who directed the person
to the Compounder, and when It came to
the Doctor, he was attending on fow or
five Members of Parliament. These are
the facts This is on the basis of the state
ment of our Watch & Ward Officer and
also the Doctor

So when the Doctor got suspended, Y
thought that when the Mimster had done
it he might have made enquuies on the
spot himself 1 do not hnow whether he
did so or not, but what came to my know-
ledge are these facts So 1 am conveying
1t to the Mimister at Lunch time as to how
it happened

We do not want «witun thines which
sometimes might happen n the heat of the
moment but which perhaps mught have
been got venfied as they ought to have
been done That 1s why as I said T would
convev the result of the wnquiry to the
Mintster 18 to how at §ppen d vesterday

ORI ANSWERS 10 QUESTIONS
frolY g fave @ fau steoit W
wraty
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(@) afx gi, o s <7 oew P

(7) =1 feml & swww FEE B
frem & fad ¥ wefifrafer srcdrow
i fiT T EeT fadn & W
TH T W s A g, 9N

(9) afx g, & ¥ a7 AW #}
s whfear ¢ ?

THF DEPUTY MINISTFR IN THE
MINISTRY OF STEFL. AN MINES
(SHRI SUKHDFV PRASAD) : (a) and

(b). No, Sir. TISCO have. with the ap-
proval of Government. commissioned a
feasibility study by Nippon Steel Corpora-
tion of lapun to determine how best to
increase the capacity of the Steel Plant at
Jamshedpur from its eusting level of two
million tonnes of ingots a year to four
million tonnes o1 moite and achieve this
most economically und cvpeditiousty  The
study is yet to be completed.

(¢) The question of procumement of
machinery will arise only after the feasib-
lity studv is received and examined and a
decision is taken on the question of expan-
sion.

(d? Does not atise.

L T B TRy o
frgn foowr T 20 AT AW TEA IR
T OAEAL G FT 0 ATG T FTH ANl
AAEAN] BT WA HV & fad e
A AT ATOH W1 AT WI9T Iy
8 9T SEm I gETL 4R W
A OSET W WA &OH AT Ao
1 ¥ oA 9 Y e orwt g W
T4 A1z % favaw ¥ At fov gvw &
A F T AN ] WOIIA &I AT
Tarnifyer WX g7 W Wi Ay 7 TRY
g Y

s geRw www oA aw oaw faw
@A Ty A1 A B sy & owedve
) grafafadt S & wEwT e /i
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PROF. MADHU DANDAVATE : Is it
true that Mr., J, R. D, Tata Chairman of
TISCO had already made an estimate which
he had publicly announced about increas-
ing the steel capacity by 200 million tonnes
at about Rs. 800 crores? Is it true that
half of the capital expenditure will be in
the form of foreign exchange ? I want to
know whether it would be advisable to
permit them to spend such huge amount
of foreign exchange. I want to know whe-
ther a separate company will be formed
to undertake a new project or it will be
part and parcel of TISCO.

MR. SPEAKER : The question is about
expansion.

*t guis §AE : AW AT qee d
ST 800 FTUE WA UFAST F O @[
Z Q4 arg AE & )| eTer F S 9% 99rad
TET AT I WA 350 T T &
FRA THES FT T4 97 WX e gH-
THFT 39 Wre & FA€ 700 FUT ®IF
FT AT |

PROF. MADHU DANDAVATE He
has misunderstood my question. The total
expenditure involved ix Rs. 800 crores. I
asked whether half of that will be in
foreign exchange.

MR. SPEAKER
him.

You must listen to

THE MINISTER OF STEEL & MINES
(SHRI K. D. MALAVIYA) : The entire
question of expansion, foreign exchange
involvement and the fabrication of basic
machinery or the import thereof will all
be considered after the receipt of the
Steering Committee Report. The Govern-
ment have taken all precautions that are
possible for us to take to see that unneces-
sary drain of foreign exchange or unneces-
sary import of technology which is not
required and which could be had in our
own country, does not come into this. With
a view to assure this, a Steering Committee
has already been formed under the instruc-
tions of the Cabinet which will oversee
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and supervise once the feasibility report is
received here. So, we should take all pre-
cautions through the Steering Committee
that unnecessary money is not spent and
that whatever is possible for us is done
with a view to make the whole expansion
scheme as economical as possible,

SHRI R. S. PANDEY : The hon. Minis-
ter just now said that for this job of finding
out the potential in TISCO as also for
expansion of TISCO, these two indigenous
companies which are available in this
country are busy. Tt appears that they are
not so much aquainted with modern tech-
nology. That is why the Japanese firm is
engaged to find out the potential. Is it
true that our two concerns have become
obsolete ?

WY gEew waw : afy AEAE wEE
FHvag fofie #¢ € & suRr ArEEl g

= TH W@ qIT : TEE wEA FEEg
z w=r & femmr & faeae o geTEA
F ergar AT AT FT eATH W OTET §U
Y R T AT UE gEd &0 ¥
FifF 9% 9TE agd SATE FW g FAfAq
SAFL AT AT FE RO Ty ) gELT AT A
gqﬁmﬁmﬁa—%‘m@ﬁa@r
gafr S wH wT w0 fom e adr
gt BF AafAw-EETES A ST
afefaa ¥ dr ar g€ warwl s S
Al ¥ oagy e § W ST ST
H oagd = g7

(A gERE gWE BT WO S@Td Hoae-
amr At i wEy oy § wfew tar o T8
HEg F WA X 4% W A T EY
FG I A= A AT E

TR TF ATSH TS AT gAT
g W I W A 5 Iwm &
afe # T 9gT OW § #iIT §g &aer
5@ WA H AT S q1 & gt
AR T FOA—ITH SFAT H F5
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wrr £ yafeg vy g wmw oA @
wem qur #% www fear ar

Condidion of Displaced Pervons of former
East Bangn! settied in Maharashirs,
Rajasthan and U.P.

+385. SHRI TRIDIR CHAUDHURI
Will the Minister of SUPPLY AND RE-
HABILITATION be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the plight of about
more than 100 families of former East
Bengal displaced persons who have come
away from their rehabilitation centres in
Maharashtra, Rajasthan apd Uttar Pradesh
in search of employment and bette: living
conditions ; and

(b) whether any concrete scheme has
been chalked out to help them in consulta-
tion with the Dethi Corporation, N.D M.C.
and Dethi Administration ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RFHABI-
LITATION (SHRL G. VENKATSWA-
MY) : (a) and (B). Yes, Sir. As on
16-3-1974, 107 famihies comprising 477
pensons are squatting around Jaisalmer
House and adjoining areas. ‘They have
come from vatious places, mostly from
Bihar. Of these 67 families are fiom re-
settlement sites, 13 families from relief
camps The antecendcnts of the remaining
27 fumilies cannot be verified as they do
rot possess any documents regarding their
entry into india from former East Pakistan
which were normally 1sued to the dis-
placed persons by the authorities of the
border districts at the time of entry, They
also did not seelh admission in any relief
camp after their entry into India.

At thc request of the Department of
Rehabilitation, the Health authorities of
New Delhi Mnunicipal Committee are re-
gularly sending their mobile medical van
for giving medical treatment and vaccina-
tion to these squatters. They are also
taking necessary sanitary measures and pro-
viding filtered drinking water. Persons
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found sick were removed to varlous hospi-
tals. Monectary assistance out of Minister's
Discretionary Grant has also been given
to some of the families whose members
were affected by small x and ad-
mitted in the Infectious D{::nm Hospital.

The Department of Rehabilitation are
making all efforts to persuade these fami-
lies to go back to their places of resettle-
ment and have assured them that their
genuine difficulties and grievances would be
looked into. The Department has also
written to the Government of Bihar to
look into the problems of the migrants
settled in that State and redress their
genuine grievances and difficulties—Govern-
ment of India may consider giving further
assistance within the framework of the ori-
ginal rehabiltation schemcs if such assis-
tance is considered necessary, and is re-
commended by the Government of Bihar.

In these cases of bona fide displaced
petsons from former East Pahistan, the
Department of Rehabilitation have also
oftered to put them to work in the labour
schemes on canal woiks in the Tawa Pro-
ject, Madhya Pradesh.

134 squatter tamilies have left during the
period from 1-1-1974 to 16-3-1974, but the
others now squatting huve spuuned these
offers.

The Department of Rehabilitation have
dlso written to the Dethi Administration
pointing out the need for removal of such
of these families who 1efuse to go back to
their places of resettlement or to the Tawa
Pioject, to areas where suitable stens can
be taken with 1egard to their health, which
would not be the case if they continue to
squat at their present place.

SHRI TRIDIB CHAUDHURI Sir,
these 167 families have been squatting be-
fore the office of the Department of Reha-
bilitation at Man Singh Road for more
than one month and uptill now no proper
steps have been taken to re-settle them
propeily. The hon. Minister has said that
most of these refugees are from resettle-
ment/relief camps of Bihar und they have
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written to the Government of Rihar to
look into the grisvances of migrants settled
in Bihar. May I ask has it come to the
knowledge of the Government whether
these persons who were stated to have been
sent to rescttioment sites/relief camps in
Bihar when they went to the rescttiement
sites they were told by the officials in-
charge of those resettiement camps/re-
settlement sites that neither the Govern-
ment of India nor the Government of Bihar
had made any scheme for them and it was
those officials themselves who actually in-
duced these people to come to Delhi to put
pressure on the Rehabilitation Ministry
here so that at least the Rehabilitation
Ministry can make some financial sanction
to help the Government of Bihar ? Now,
the hon. Minister says a general sort of
letter has been written. But may I hnow
why specifically the problem of these
people who came from Bihar has not been
referred to the Government of Bihar and
why no arrungement has been made so
fur for them ?

THF MINISTER OF SUPPLY AND
RFHABIITATION (SHR! R, K. KHA-
DILKAR)} : 1 am afraid the hon. Member
1s not coriect when he says that some
officers had induced them to invade Delhi
to get relief. This is not correct. As soon
as these families came over here, our offi-
cers were specially sent to Bihar to find
out the conditions, and all steps were taken
1 consultation with the Bihar Government
to give them proper relief. Therefore, as
has been mentioned already. most of the
tamilies that had come in the first batch
have gone back.

PROF. MADHU DANDAVATE : Let
him expedite the matier before President's
rule comes.

SHRI R. K. KHADILKAR : Morcover,
snecial efforts are being made, heeping in
view their present difficulty. Certain ad-
ditional sanctions have been given. Most
of the families belang to the fishermen
group. 14 fishoimen families have been
proposed to be organised into a co-opera-
tive, and we have now sanctioned more
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grants. We have given these fourteen
families Rs. 30,000 to buy new boats and
repair old ones and also buy new lines or
nets; the charges for fishing in a river-bed
have gone up, and to meet those charges,
we ‘have made arrangements. $o, all these
steps have been taken after proper inquiry,
and most of them have returned.

SHRI TRIDIB CHAUDHURI : Towards
the conclusion of the reply, the hon. Minis-
ter has stated the Department of Rehabi-
fitation has also written to the Delhi Ad-
ministration, presumably with regard to the
27 families that had come from the former
Fast Pakistan at the time of the Bangla
Desh trouble; he has also further stated
that they have written to the Delhi Ad-
ministration to send them or to take them
to areas where suitable steps can be taken
with regard to their health. it is really not
a question of health but it is a question
of settlement. Is it in the knowledge of
the Rehabilitation Ministry that the Delhi
Administration hgs cerfain resettlement
schemes and slum clearance schemes in the
outshirts of Delhi, to the benefit of which
these people are also entitled, and if so.
have any enquiries been made specifically
from the Delhi Administration to find out
if these people can tuke advantage of these
schemes ?

SHRI R. K, KHADII.LKAR : We have
written to the Delhi Administration in the
first instance to look after their health,
because therc were several cases of small-
pox and fears were expressed by the
neighbouring people in the locality that it
might prove a health hazard. So. in that
connection we had approach the Dellm Ad-
ministration and they have taken proper
care aof them

Secondly, to heep them squatting all the
time would in the long-range view be a
health hazaid and inconvenicnce to  the
local people Therefore, we have requested
them to find out some places where they
could be shifted. The process of persua-
sion is going on. If they can be scttled by
Delhi Administration, as the hon. Member
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has suggested, at some places near Delhi,
the problem will be taken care of.

SHRI PRIYA RANJAN DAS MUNSI :
With rcgard to the problems of the
refugees, it has been reported for the last
one yeur in the press that the Government
und the Ministry consider that the question
of scttlement of the refugees is over. 1
would also like to hAnow whether it is not
a fuct thut some years before, provisiony
weie made in the matter of recimtment to
Government services and private  s.clor
seivices, eacept in the specialised cutego-
ries, to give some priorities to the refugees
just as in the case ot Scheduled Castes and
Scheduled Tribes ? I would like to know
whether the Ministiy considers that  the
problems of the refugees are over, and if
not. what alte:native arrangements they are
going to mule.

SHRI R. k. KHADILKAR : We have
never comsideted the problem of the re-
fugess as over outside West Bengal Only
in the case of West Bengal. after the re-
cent master-plun and  discussion with the
Chief Minister, the responsibility has been
tahen over by the West Bengal Govern-
ment with a view to remove the mesent
psychological make-up and mike them join
the main social structure and mainstream
of life. So far as their employment and
other prospects are concerned, outside West
Bengal, we fully takc the responsibility of
settlement, and we loo\ after then,  They
are being sent to different development pro-
jects, and schools, including technicat
schools are muaintained for preliminary
training. So far as priority in employment
is concerned, T shull have to check up and
find out whether there was any time earlier
when that hind of priority had been given.
1 shall check it up again and see whether
there was any effort of that hind.

DR. RANEN SEN : In the course of his
statement, the Minister said that the re-
fugees who had invaded Delhi have been
asked to go back to Bihar and the Bihar
Government had also been contacted to
sec that these refugees are properly looked
after or rescttled or somcthing like that.
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Ts it a fact that the Bihar Government
or other State Governments for that matter
have been neglecting these refugees for a
pretty long time as a result of which the
refugees started deserting the various camps
and so-called resettlement areas to various
parts of India ? If so, what actual steps
can the Central Government now take to
see that these State Jovernments take pro-
per steps according to their instructions and
afso sce that steps are actually implemented
and they do not remain at the mercv of
certain State Governments who have been
so long neglectful of these refugees ?

SHRI! R, K. KHADILKAR : I am sorry
the hon. Member said that the Bihar Go-
vernment is neglecting them. 1 would not
subscribe to that view.

DR. RANEN SEN : Then why did they
come bach here ?

SHRI R. K. KHAIMILKAR : As | have
stated eartier, all the responsibdity of
administiative superyvision is with them, but
we are making the financial provision and
we have our own schemes. From the talks
our officers had with them, they have come
here because, whatever is said and done,
they find certain difficulties regarding 1ood.
Some of them also left the camp. Agii-
cultural lubour get Rs. 3 a day, in Delhi
they are happy and are reluctunt to leave
because they get Rs. § a day and there is
also food available. These are problems
outside the purview of this Depurtment.
So far as the rcsponsibility of Bihar Go-
veinment is concerned, whatever instiuc-
tions have issued, they are carrying them
out.

DR. RANEN SI'N : My question was
whether the Central Goveinment would see
whether these schemes are actually imple-
mented or not ? I« there any machinery
for the purpose ?

SHRI R. K. KHADILKAR : Not only
are they being implemented, but our officers
fiom time to time get in touch personally
by visiting the urea and secing that -they
are implemented.
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SHRI M. RAM GOPAL RLDDY
Bangladesh has accepted one crore of

people , . .

MR SPEAKER : This does not concern
that. It is not very essential for you to
ask a supplementary for the sake of it.

SHRI SAMAR GUHA : Have Govein-
ment inguired into the root cause of the
desertion of these refugees either trom the
camps or from iesettiement wtes 7 Is at
4 fact that even now there are 1,10.000
refugees mn 22 camps since the last 10, 15,
20 and even 25 years ? They are rotung
inside these camps. 1 want to know fiom
Government whether the 100t cause of the
devertion 1s that after betng in this wretched
condition {01 more than two decades they
find they are sent to rehabilitation sites
where there 18 no scope for cither com-
munication or for economuc rchabihitation
They ate simply thrown out theie  Will
Government nquire nto the whole thing
and set up a4 commitice of MPs to go into
the problems of the 1efugees in the 1esettle-
ment arcas and also therr demand for reha-
bilitation in the Andamans ?

SHRI R K. KHADII KAR While
1eplying yesterday | sard that there were
23,000 famthes outside West Bengal in the
camrs  Fvery effort 1s made to  settle
them It 1s no use appointing a committee
of this House because the mam question
is of land. We have to persuade the dif-
feient States 10 parit with  land 1 veny
Member should take up with the State
Government concerned this problem and

persuade them to hand over some land to
us.

SHRI SAMAR GUHA The hon
Member says that trom most of the areas

they have not deserted Fxcept Nam
Tal . ..

SHRI R. K, KHADIIKAR 1t 1 not
correct that they have deserted in large
numbers, except 1or a few the others have
not deserted. If you want I <shall give the
figures,
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N PR W weAW wsw wgieg
it AT @ A wOR o TuR ¥ e fr
50 gWX gqfeary § fady s W
§1az arowd & fr W g Wit eaE e
wrear #1 7€ § oAz v At dwane &
TR &1 v fowkw AT e £ oA
A A T gy T WX MY $TF 8
fr or avvAr Ay a7 Em e Aok
% A A 7 fF oW sy A
TF W A FAT AT AW sT FIAwT
A ¥ oam # owee aen o7 fr
T ATETTL BT A ¥ &9 F fAmowr
ofem ¢ oW o 2 oA 3w o W9 I
¥ fam Awr ¥ ¢

freft ¥ WT WA TH MM 1 saTey

Ty wfawd 25 % fmowa o Fow
faedil awmE w1 oAz ¥ fawfm A
i aea AEAr 7 fr T ¥ owia-
faR 3% & 4R wT e € s
aife % J¥ ¥ W @Y AW 0w 4wy #
MAWE AT F4 qw ¥ ¢

SHRI R h KHADILKAR  There is
no question of grang adminnstiative  or
finuncial responsibility entuely to the States,
These are managed within the framework
of prescribed rules by the Cenlie. Be-
cause of the rising prices, we feel that
the provisions for doles, provisions for edu-
cation. etc which we make should be te-
vised, we mtend taking steps n that dirce-
tien

Steps to Popularise Territorial Army

387 SHRI M. RAM GOPAL REDDY :
Wall the Minister of DFFFNCE be pleased
to state:

(a4) whether Government’s attention has
been drawn to the reports of hittle response
fiom the people of kharnataka to jomn Ter-
ntornal Army , and

{b) if ~0, the steps tahen to populanse
Terintotal \imy ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI 1. B,
PATNAIK) : (a) and (b). A statement
is laid on the Table of the House.

Statement

Government are aware of the deficiencies
in man-power of T.A. Units located in
Kkarnataha. The question of encouraging
persons with regular civil vocations to join
Territorial Army in sufficient numbers has
been engaging the attention of Government.
In pursuance of the ditection given by
Rahsha Mantri in April, 1972, the Presi-
dent, Federation of Indian Chambers of
Commerce & Industry, New Dethi and the
President. Associated Chambers of Com-
meice & Industry of India, Calcutta, were
uiged to encourage icermtment to the Ter-
nitoriel Army from the industrial sector in
niaking up the existing deficiencies, The
former had in turn 1equested the President,
karnataha Chambers of Commerce & In-
dustty, and the Piesident., Mysore Cham-
bers of Commerce & Industry, Bangalore
to render 1l possible assistance  Suitable
Government instructions have also  been
issued to the State Government, public
undertahings and semi-Government organi-
sations to encourage their employees to
tion the Territorial Army. In  addition,
T.A Group HQ Southern Command have
also been instructed to ligise with industrial
oiganisations in their Command to make
up deficiencies in the Tenitarial Army
units.

SHR] M RAM GOPAL RFDDY
Government have made commendable
efforts. 1 want to know the results. Is
there any impiovement in recruitment in
that area ?

SHRI J. B PATNAIK : There has not
been any appreciable impiavement in rec-
ruitment.

SHRI M RAM GOPAl. REDDY
If there is no improvement are any further
eflorts being made *
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SHRI J. B. PATNAIK : Further offorts
are being made . . . (Inrerruptions).

SHRI M. RAM GOPAL REDDY :
What was the provious position and what
is the present position ? 1 want to know
figures.

SHRI J. B, PATNAIK : The authorised
strength of the Territorial Army on 31-12-
1973 was 44,204 and the actual strength
is 35,463,
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SHRI J. B. PATNAIK : It is not right
to say ...

MR. SPEAKER : This is a sort of sug-

gestion for action.
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SHRI M. M. PATEL
argse very properly.

: The question

MR. SPEAKER : Kindly sit down. He
is suggesting something. What is the reply
of the Minister ?

SHRI MADHU LIMAYE
suggesting anything.

: 1 am not

SHRI JYOTIRMOY BOSU : Sir, there
has been a specific question.

MR, SPEAKER : What has the Minister
to say about it ?

SHRI J. B. PATNAIK : The answer is
‘No'—a caicgorical ‘No'.

SHRI P. R. SHENOY : Sir, the Minister
suid that the response from the people of
Karnataka, to join the Territorial Army,
huas not been good. What is the reason for
that and what is the response from other
States to join the Territorial Army ?
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SHRI J. B. PATNAIK : There is no
special redson for the people of Karnataka
not joining the Territorial Army. Gene-
rally, there has not been adequate response,
all over the country, to join the Territorial
Army. There is no special reason for this.

SHRI P. VENKATASUBBAIAH : Sir,
the answer given by the hon. Minister does
not mention about the general response
in regard to recruitment to the Territorial
Army. It is said here :

“The President. Federation of Indian
Chambers of Commerce and Industry,
New Delhi and the President, Associated
Chambers of Commerce and Industry,
Calcutta, were urged to encourage rec-
ruitment to the Territorial Army from
the industrial sector in making up exist-
ing deficiencies”. )

What T would lJike to know from the Hon.
Minister is this. In Karnataka, there are
several public sector projects situated.
Because they are part and parcel of the
Central Government, may 1 know whether
they have sincerely tried to give suitable
instructions at least to the public sector
projects to see that proper recruitment to
the territorial army is made ?

SHRI J. B. PATNAIK : Efforts have
been made and instructions have been sent
to public sector industries to encourage
their employees to be recruited to the
territorial army.

SHRI P. G. MAVALANKAR : The reply
to part (b) seems to be unsatisfactory.
All that the minister has said is that several
letters and communications have been sent
to the relcvant authorities in the various
companies and concerns in Karnataka to
encourage recruitment to the  territorial
army. But, surely, these cannot be consi-
dered concrete steps. What are the conc-
rete steps ?

SHRI J. B. PATNAIK : Government
appointed a committee under the chair-
manship of [t. Gen. Jadavandra Siogh of
Patiala to make recommendations for elicit-
ing a proper response to the recruitment
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to the territortal army The commuittee
made 63 recommendations in its report, of
which 42 have been accepted, 14 not ac-
cepted The other seven are under con-
sideration of the Government Besides
this, Government approached the State
Governments and other ministries here to
adequately instruct theu employees to join
the territorial army The public sector in-
dustries have also been approached  Also,
the Presidents of Associated Chambers of
Commerce and FICCI have been ap
proached and they have also sent instruc
tions to their constituents to cncourage
their emplovees to join the terntorial army

SHRJ JYOTIRMOY BOSU  In regard
to part (b), namcly 1f so the steps taken
to populaise the ternitoral umy  will the
punister tell us whethar ficquent deplov
ment of teintorial wmy personnel parti-
culatly dunng strike peniods to man those
posts which are vacated by the stikers
making the teimtortal  umy unpopular
umongst the people who aic likely to join
it and 1f so what arc the steps Govern
ment propose to take to stop thw practice’
to make the terrtorial aamv more popular ?

SHR1 J B PATNAIK [ do not agiee
with the hon member that this has made
the territorial army unpopular

ot wwATaT MW A wET wPRT A
wwAT wrAr F o fr amfar A ow aAt
g9 Y WAYT T T FArd wWw o§ A
frarf =4t # w W wewm @ o fzans
Y 27 afe wY wewm w4 fmmrd 2y
% at w1 TAE FTOMT T WUPW F7H A
st &7 v § ¢ WF AT TIT Wemd
A FET AT AF I TN dA oA
s fAag wr & wIm oW oM @ W
qBA T |
SHRI J B PATNAIK 1 have alrcady

answered the question that there 15 general
deficiency tm the country

But
in the

SHRI JAGANNATHRAO JOSHI
that s all over India not only
harnataka area
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¥ Fatag ¥ gqRAt (o aramifaex
aat) (7) & (7) wrefor fram wb-
fagw & AWy wmfor faamEr #1 FgeT
q 9w wA7 F fam aww a7 epeem 2
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o gt T Arg Am fram famne 1 oaw
¥ oraeqT 7R AT W o7Ar ma aw fan
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SHRI M C DAGA My question was
whether 1t 1s proposed 10 make rbitration
compulsory for solvng all the wage dise
putes and the answer was  proviswon cxists
1n the Industital Disputes Act fo voluntary
teference of 1l industral disputes to arbat
fation The answer 15 quite different
from the question While T shed about
compulsion, the answer 1efers to voluntary
reference Therefore he his not given
any answer I want to have a specific
answer to my question

SHRI BAIGOVIND VFRMA  There
1» no such proposal before the Govern-
ment  Under secion 10(A) of the In-
dustrtal Disputes Act there 15 proviwon for
the jomnt 1eference of industital disputes,
including wage disputes by the parties for
voluntaty arhitratton The Code of Dis-
upline also advocates scttlement of  dis-
putes by voluntary arbitration

SHRI M C DAGA Do you propose
to make 1t compulsmy ?
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SHRI BALGOVIND VERMA : No, we
do -not propose to do it. In future also
there will be no compulsory arbitration,

SHRI M. C. DAGA :
in your reply :

You have stated

“A comprehensive Industrial Relations
Bill providing inter alia machinery for
dispute settlement is expected to be int-
roduced in Parliament as early as pos-
sible.”

This is already existing under the law.
Then, why do you want to make any
amendment in it, as you say in your
reply ? What would be the outline of
that ?

SHRI BALGOVIND VERMA : The
Industrjal Relations machinery is already
there, both in the States as well as in the
Centre. They are looking into the matter,
so far as arbitration, adjudication and con-
ciliation are concerned.
compulsory arbitration does not arise.
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it wefee oty wadds & ot Wi
qroAr aft § fir g ow & aredr Wy e
i gfedw w7 ¥
SHRI S. B. GIRI : On account of arbit-
ration machinery not provided by the In-
dustrial Disputes Act, may 1 know whether
the Government is considering to imme-
diate settle the disputes through arbitration
so that there will not be any strikes and
other industrial unrest in the country ?

SHRI BALGOVIND VERMA : Now-a-
days, a new trend has developed. In place
of referring the disputes for arbitration,
generally, the trend is to hold bipartite
negotiations to settle the disputes. We are
not averse to it. Whenever a suggestion
is put forwaid by labour and also con-
sented to by the management, we arrange
for bipartite negotiations and the things
are settled. Theiefore, the question of
compulsory arbitration does not arise.

Installed Capacity, Production and Sele of
Jeeps and Trucks

*390. SHRI JYOTIRMOY BOSU:
Will the Minister of HEAVY INDUSTRY
be pleased to state:

(a) the installed capacity and actual pro-
duction of jeeps and trucks in the plants
under the control of each manufacturer
during 1973-74;

(b) the number of jeeps and trucks sold
to each political party during the past six
months ; and

Name of lhe-Manufactumr
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(c) the manufacturing cost of jeeps and
trucks and the prices at which thesé have
been sold to the parties cohcerned in the
past six months ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) to (c). A
statement is laid on the Table of the
House,

Statement

(a) Installed capacity for jeeps and
trucks (including bus chassis) and the pro-
duction during the year 1973-74 (upto
February, 1974) are given in the Annexure.

(b) Government do not exercise control
over the sale of jeeps and trucks. It has,
however, been ascertained from the manu-
facturers of jeeps and trucks that'no vehi-
cles have been sold by them directly to
any political party during the last six
months,

(c) As there has been no direct sale to
any political party, the question of the
prices at which jeeps and trucks have been
sold to them does not arise.

ANNEXURE

The installed capacity and production of
Jeeps and trucks (including bus chassis)

Jeeps
M/s. Mahindra & Malundra Ltd., Bombay
Trucks (Including Bus Chassis)

1. M/s. Tata Fngg. & Locomotive Co. Ltd., Jamshedpur
2. M/s. Hindustan Motors Ltd., Uttarpara, West Bengal
3. M/s. Premier Automobiles Ltd., Bombay .

4. M/s. Ashok Leyland Ltd., Madras
§. M/s. Bajaj Tempo Ltd., Poona

6 M/s. Mahindra & Mahindra Ltd., Bombay .
7. M/s. Standard Motor Products of India Ltd., Madras :

for the period 1973-74 (upto February,
1974) has been as under:—
ST ln;;alled PTo;l:ctmn
Capacity during
Nos. per 1973-74
annum (upto
— — February)
* Nos.
13,000 11,366
24,000 20,122
7,500 2,185
6,000 3,743
. . . 6,400 5,750
. . . 4,000 4,698
2,000 1,394
1,000 712
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SHRI JYOTIRMOY BOSU: In his reply
the hon Minister bas said : “Government
do not exercise control over the sale of
jeeps and tincks.”

Then he says:

“It has, however, been ascertained from
the manufacturers of Jeeps and trucks
that no vehicles have been sold by them
directly to any political party during
the last six months.”

1 would like the Minister to go a little
further and tell us how many jeeps were,
to their knowledge, diverted from Defence
quota and given to political parties through
their distributors.

SHRI DAL BIR SINGH : In his question
he has made a reference to ‘during the
past six months’ There has been no allo-
cation of jeeps to political parties during
the last six months But during the 1971
elections some jeeps were allocated to par-
ties ; as many as 1,266 jeeps were lifted by
different poltical parties (Interruptions)

L I R
forefr 2

it grw W wenn wEY wEEm o
AT

THE MINISTER OF HEAVY INDUS-
TRY (SHRI T. A PAI): We do not have
any information. The manufacturers are
denying that they have supplied directly
any of the vehicles to political parties dur-
mng this election.

AN HON.
have.

MEMBER : Indirectly they

SHRI T. A. PAI: We could not possi-
bly come in the way of anybody purchas-
ing a vehicle and using it for elections—
any political party.
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WRITTEN ANSWERS TO QUESTIONS
Smalipox Menace ta Dethi

*386 SHRI VEKARIA
SHRI ISHAQUE SAMBHALI

Will the Mmister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) whether cases of smail-pox have been
reported from soine parts of Dethi,

(b) if s0, the reaction of Government
thereon; and

(c) the remedial measures taken by Gov-
ernment to check the out-break of the
disease

THE MINISTER OF HEALTH AND
FAMILY PIANNING (DR KARAN
SINGH) (a) Yes, Sir.

(b) Government have taken prompt mea-
sutes to check the smallpox outbreaks

(c) A statement is laid on the Table of
the Sabha

Statement

The following measures have been under-
taken by Government to check the small-
pox outbreaks in Delhi:

(i) Intensification of surveillance and
outbreak containment activities

(1) Top prionty is being accorded to
Primary Vaccinations (which in-
cludes Neonatal vaccination) and
periodic revaccinations

(ni) In order to enhance voluntary
acceptability of vaccination and
for prompt reporting of any sus-
pected case of smallpox, adequate
quantities of health education and
publicity material are being sup-
plied to the concerned authonties.
A spot announcement is being
broadcast from All India Radio
(Vividh Bharti), Delhi, requesting
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the public to report any case of
suspected smallpox to the nearest
health authority and also to ac-
cept vaccination for smallpox.

(iv) The implementation of smallpox
eradication programme in Delhi
is reviewed repularly in meetings
held in the Directorate General
of Health Services. Deficiencies
detected in the implementation of
the programme are brought out,
so that remedial measures can be
taken immediately.

(v) One vehicle and nine Motor Cycles
have been supplied for exclusive
use of Smalipox Frudication Pro-
gramme, so that active surveil-
lance and containment work could

be taken wup effectively and
promptly.
(vi) Adequate quantities of potent

Freeze Dried Smallpoy Vaccine
and Bifuwicated needles are being
supplied

(vii) Under the National Smalipox
Eradication Programme. a Cen-
tially Sponsored Scheme with
100 per cent Cential asistance, a
sum of Rs 215 lekhs has been
allocated during 1973-74 to meet
the operational cost of the pro-
gramme

(viii) Smallpox reporting procedures have
been streamlined and printed pro-
formae for sending weelly epide-
miological reports have been sup-
plied to the Delhi Health autho-
ritres
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Theft of Machine Gun Shells from Air
Force Museum, New Delhl

SHRI R. S. PANDEY .
SHRI BHAGIRATH BHANWAR:

Will the Minister of DFFENCE be
pleased to state:

*391(

{a) whether some machine gun shells
weie stolen from Air Force Museum, New
Delh: on the 21st Febroary, 1974

(b) 1f so, whether any inquiry has been
made ; and

(¢c) of so, the names of the persons
arrested and  the jaction  taken against
them 7

THE MINISTIR Ol DEFENCF
{(SHR!I JAGIJIVAN RAM) (a) to
(.) SO defused 1ounds of 30 Cali
bte used 1 Browning light machine

gun were stolen from JAF Muscum on the
20th Fcbruary, 1974 The theft was de-
tected at 1415 hrs on the same day and
registered with the Civil Police, who are
investigating it Till now, the Civil Police
hate made no arrests. A Service Court
of fnquuy has also been ordered.

Development of a New Birth Control Valve

»392 DR. KARNI SINGH:
SHRI M S SANJEEVI RAO:
Wilt the Minister of HEALTH AND
FAMILY PLANNING be pleased tv
state :
(a) whether a new birth contiol valve
has been developed jointly by the Indian
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lnstitute of Technology and the All India
Institute of Medical Sciences, New Delhs,
which is an ideal birth control device;

(b) whether triuls of this device on hu-
man beings could not be carried out be-
cduse the Indian Council of Medical
Research, which sponsored the project,
abruptly stopped its grant last year; and

{c) the reasons for the stoppage of the
grant and the action proposed by Govern-
ment to revive the same ?

THL MINISTER OF HEALTH AND
FAMILY PLANNING (DR KARAN
SINGH) (a) The device 1s still 1n a deve
lopmental stage.

(b) No trials on human beings were en-
visaged dwming 1973-74.

(c) The question does not arise
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Dally Wages Paid to Workers in
Dandskaranya Project

*394. SHRI GAJADHAR MAJHI. Will
the Munister of SUPPLY AND REHABI-
LITATION be pleased to.state :

(a) whether Government have revised the
minimum wage between Rs 3 50 and 5 50
for daily paid workers but such workers in
Dandakaranya Pioject are getting Rs 200
to Rs 2 50 per day; and

(b) if s0, thc reasons why mmmum wage
has not been given to these workers?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K KHA-
DILKAR). (a) and (b) The Dandakaranya
region falls in area ‘D’ as per the potifica-
tion 1ssued by the Government of India in
Apnl, 1973, according to which the min:-
mum rate of wages for daily paid unsllled
employed on construction or maintenance
of roads etc. is Rs 3 50 per day It has
since been decided that the unskiiled wor-
kers engaged in the construction or main-
tenance works in Dandakaranva will be
pard wages under the Mimmum Wages
Act, 1948 and necessary orders have already
been 1ssued.

of Esential Commodities (o
Workers in Indusirial Centres

Supply

*395 SHRI K MALLANNA Wil the
Minister of LABOUR be pleased to state:

(a) whether Government have made
any plan to ensure adequate supply of
essential commodities to workers in the
industrial centres; and

(b) if so, the broad outlines thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) (a) and (b). As a
measure of relief to workers against rising
prices, the Indian Labour Conference
adopted a scheme (in 1962) for setting up
Consumers’ Cooperative Stores in all indus-
trial establishments employing 300 or more
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workers. The scheme ptrovides for the
Share Capital contribution to the extent of
Rs. 2,500/-, Working Capital Loan of
Rs. 10,000/- and Managerial subsidy of
Rs. 1,800/- spread over a period of 3-5
years to be given by employers to such
stores.

Welfare of Agricultural Labour

*396. SHRI R. V. SWAMINATHAN :
SHRI P. M. MEHTA :

Will the Minister of LABOUR be pleased
to state:

(a) whether his Ministry have set up a
body for the welfare of the agricultural
Labour in the country, if so, its composi-
tion and terms of reference ;

(b) the extent to which it will see to the
benefits of the agricultural labour; and

(c) whether any agricultural experts have
been included in the body ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (c). A Stand-
ing Committee on Agricultural Labour has
been constituted to advise the Agricultural
Labour Cell in the Ministry of Labour on
the problems of agricultural labour A copy
of the letter giving the composition and
terms of reference of the Committee is
placed on the Table of the House. {Placed
in Library. See No. LT-6501 /74].

Steel Production during Fifth Plan

*397. SHRI M. KATHAMUTHU : will
the Minister of STEEL AND MINES be
pleased to state:

(a) whether the Fifth Plan development
strategy to increase the production of
steel will be in jeopardy due to the power
and transport crisis; and

(b) if so, the facts thereof ?
THF MINISTER OF STFFL AND

MINES (SHRI K. D. MAI AVIYA): (a)
and (b). While difficulties may arise from
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time to time in the Fifth Plan perlod in
meeting the entire requiremients of electric
power and transport for the steel industry,
every effort would be made to maximise
production from existing facilities and new
capacities to be commissioned.
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Conference of State Health Ministers to
Examine Blood Collection in Country
*399, SHRI D. D. DESAI:
SHRI P. GANGADEB :
Will the Minister of HEALTH AND

FAMILY PLANNING be pleased to
state .

(a) whether Government are aware that
India is short of blood and blood deriva-
tives in the country;
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(b} whu!ur he ‘had called » Con(erenee
‘of ‘State Health Ministers in January, 1973
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ﬁor the manufacture of soft coke for domes-
tic use. It is Government’s policy to pre-

“to examino bldod collectim in the coun- vent the use of metallurgical coal in all

'“yc

" {c) if so, what other subjects were dis-
cussed in the Conference ; and

() the decisions arrived a1 ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) Yes, Sir.

(b) to (d). No conference of State Health
Ministers was called particularly to discuss
blood collection in the country. However,
the Annual Meeting of the Central Coun-
cil of Health comprising of the Health
Ministers of States/Union Territories was
convened at Bhubaneswar on the 31st
January, 1973 and 1st February, 1973. The
agenda of this meeting included an item on
“National Blood Bank Organisation”. This
item was, however, not discussed at the
meeting due to shortage of time and as
such no decision was taken in the matter.

A set of Resolutions adopted on the im-
portant subjects discussed at the meeting
is [Placed in Library. Sce No. LT-6502/
74].

Reserve of Metallurgical Coal

*400. SHRT DAMODAR PANDEY:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether in view of the limited reserve
of metallurgical coal in the country, Gov-
ernment propose to use the same only for
steel plants; and

(b) whether the consumers,
-using metallurgical caqnl  at present for
non-metallurgical use will be asked to use
other coal available in the country?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA): (a)
and (b). Metallurgical coal is required not
only in steel plants, but also in engineering
industries, chemical industries and fertilizer
manufacture. Inferior grades are required

who are

cases where non-metallurgital coal is suit-
able and available.
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Slag Cement Factory at Bhilai

#402. DR. RANEN SEN: Wil the
Minister of STEEL AND MINES be
pleased to refer to the reply given to Un-
starred Question No. 3289 on the 16th
Aungust, 1973 regarding proposal to set up
a slag cement plant by Bhilai Stecl Plant
and state: ’

(a) whether Hindustan  Steel Limited
dropped the project and allowed A.C.C. to
utilise the slag for their cement factories
and also handed over the lime stone mines
for the proposed cement factory under pub-
lic sector; and

(bY if so. the reasons thereof ?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA): (a)
and (b). The proposal to set up a slag
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cement plant under the Bhilai Steet Plant
was dropped by Hindustan Steel Limited.
As stated in reply to Unstarred Question
No. 3289 answered on 16-8-1973, Hindus-
tan Steel Iimited dccided in 1969 that,
considering the limited resources available,
the other items of capital expenditure with
a priority claim. and the very encouraging
demand for granulated slag, they need not
diversify into the production of cement.

To ensure that there is an assured off-
tahe of the granulated slag produced by
the Bhilai Steel Plant, a long term contiact
(20 years) has been entered into with the
Associated Cement Company.

Bhilai Steel Plant had obtained prospect-
ing licence from the State Government for
limestone bearing areas around Nandini.
Since the proposal for a cement plant
under Bhilai Steel Plant management was
diopped, the areas with resources of steel
plant grade limestone namely, limestone
required for iron making and steel making,
and for the refractory materials plant, were
alone retained by the steel plant and other
areas which were not expected to have
limestone of the quality required by the
Steel Plant, were surrendered to the State
Government.

Use of D.LR. in Labour Disputes

*403. SHRT YAMUNA PRASAD MAN-
DAL: Will the Minister of I ABOUR be
pleased to state:

{a2) whether Government are opposed to
the use of Defence of India Rules in labour
disputes ; and

{b) if so, the solution proposed for such
chronic disputes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VFRMA): (a) Recourse is
tuken to the Defence of Tndia Rules in
exceptional circumstances only.

(b) Efforts are continuously made by the
Industrial Relations Machinery to settle
such matters by informal mediation, con-
ciliation, adjudication or arbitration under
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the existing statutory provisions or volun-
tary arrangements.
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Food Adulteration cases condncted In

Sessions and High Cowrt fn Delhl umder
Prevention of Food Adulteration Act

3980. SHRI P. VENKATASUBBAIAH:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) whether the cases upder the Preven-
tion of Food Adulteration Act are conduct-
ed in the Sessions and High Court in
Dethi ;
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(b) whether any person has been ap-
pointed to conduct these cases by the local
authority ;

(¢) if so, the amount paid to the advo-
cates of the bar for the purpose during
1973 and the reasons for the dual system;
and

(d) the number of cases where the ap-
peals or revisions are filed in the Sessions
Court during 1973 and the result there-
of 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU): (a)
The cases under the Prevention of Food
Adulteration Act are first tried in the
courts of Magistrate 1st Class. The appeals
against convictions are preferred m the
Scssions Courts and the appeals against
acquittal are preferred in High Courts.

(b) and (c). The appeals filed by the
accused, after conviction in the trial courts,
are conducted by the State public prosecu-
tor in the Sessions Courts. The Delhi
Municipal Corporation is  given notice
only when the accused persons make it a
party and the interests of the Corporation
are watched by the Municipal Prosecutor
who is a whole time employee of the Cor-
poration. In cases of acquittal by the
trial court, the Delhi Municipal Corpora-
tion prefers appeal to the High Court
through its counsel. The Municipal Cor-
poration has paid Rs. 15 230 1 P 0 advo-
cates during the year 1973 to conduct
appeals/revisions in the High Court in
cases under the Prevention of Food Adul-
teration Act. The New Delhi Municipal

Committee has not engaged anv advocate
from the bar.

(d) During 1973, 18 revisions were filed
by the Municipal Corporation, Delhi for
enhancement of the punishment, out of
which 10 have been dismissed, 1 recom-
mended to the High Court and remaining
7 are pending. In case of New Delhi
Municipal Committee, 8 appeals were filed
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out of which 3 have been disposed of in
favour of N.D.M.C. and the rest are still
pending in the Sessions Court. There is
no appeal/revision filed by Delhi Canton-
ment in the Sessions Court.

Import of Fertilisers during last three years

3981. SHRI MARTAND SINGH: Will
the Minister of SUPPLY AND REHA-
BILITATION be plcased to state:

(a) the quantity of feitilisers imported
during the last three years together with
the names of the countries ;

(b) the quantity of fertilisers proposed to
be imported during the current financial
year and the total amount of foreign ex-
change which would be involved; and

(c) whether there has also been inade-
quate supplies from some countries and if
so, the reasons thereof ?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): (a) A statement is placed on
the Table of the House. {Placed in Library.
See No. LT-6503/74] .

(b) The quantity of fertiliser proposed
to be imported during the current Finan-
cial Year in nutrient content is Nitrogen
10.44, Phosphate 377 and Potash 4.09
lakh tonnes. The Foreign exchange allo-
cated for this was $ 243.91 million.

(c) During  1973-74, contracls were
placed for a total quantity of 18.42 lakh
tonnes by the Ministry of Supply. Due
to oil crisis, some suppliers have asked
for increase in prices as well as exten-
tion of delivery periods. Periodical nego-
tiations are held with the suppliers to en-
sure supphes in terms of the contracts.

However, there are some suppliers who
have indicated force majeure conditions
and the supphes from them are uncer-
tain The quantity of fertilisers involved
is approximately 97,000 tonnes. Gowt. is
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in touch with these suppliers to get the
quantities due from them.

Demsnd of E.C. Grade Aluminium by
Development Commissioner, Small Scale
Industries

3982. SHR1 SATYENDRA NARAYAN
SINHA : Will the Minister of STEEL. AND
MINES be pleased to state: .

(2) whether the Development Commis-
sioner, Small Scale Industries, has de-
manded 1,20,000 tonnes of E C. Grade
Aluminium for the year 1974-75 on two
shift basis fo: the Cable and Conductor
Industry in the small scale sector;

(b) the quantity allotted
the basis thereof ;

(c) the quantity demanded by DGTD
units and the quantity allotted to them
and on what capacity ; and

to them and

(d) the policy of the Government re-
garding allotment of raw material to SSI
& DGTD units; whether Government are
allotting the raw material at par to bath
the sector; if not, the reasons for the
same ?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to (d).
Allocation of EC grade aluminium for
the year 1974-75 was recently made keep-
ing in view the likely production of
aluminium, including E.C. grade, in 1974-
75, the figures of demand indicated by the
sponsoring authorities and the allocations
made in the past. The question of in-
creasing the allocation for the small scale
sector will be considered once power cuts
are restored and the metal production
picks up and precise information on capa-
city and utilisation of metal supplied to
this sector is available,

Shifting of Moti Nagar CGHS Dispensary

3983. SHRT ISHAQUE SAMBHALI:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to refer
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to the reply given to Unstarted Question
No. 4346 on the 27th August, 1973 and
state :

(a) whether any progress has been made
in getting the Moti Nagar C.G.H.S. Dis-
pensary shifted to the place found suitable
by the Directorate of Estates; and

(b) if so, what are the particulars of
the proposed accommodation and when it
would be possible to shift the dispen-
sary in a better accommodation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU): (a)
and (b). It was earlier proposed to shift
the Moti Nagar C.G.H.S. Dispensary to
a private house. It has not been possible
to do so due to administrative and legal
difficulties.
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Staft of Defence Minlstry

3985. SHRI HUKAM CHAND KACH-
WAI: Will the Minister of DEFENCE
be pleased to refer to the reply given to
Unstarred Question No 2674 on the 29th
November, 1973 regarding  strength of
Defence Mumistry and state the number
of Temporary employees working in
Defence Minustry for more than five years
among the number of 269 temporary em-
ployees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B
PATNAIK): 20 Sir.
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Employees In H.M.T. at Kalamassery and
their Pay Scales

3988. SHRI VAYALAR RAVI. wil
the Minister of HEAVY INDUSTRY be
pleased to state the total number of em-
ployees in the Hindustan Machine Tool
Unit at Kalamassery and their category-
wise break up together with their respec-
tive pay scales ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH) The total
number of employees in Hindustan Machine
Tools Limited, Kalamassery as on 30th
September, 1973 1s 2325 The category-
wise breakup is as follows "—

Category Number Grade
(1) Supervisory 339 Rs 400700 and above
() Clercal 229 Rs 190—340 to Rs 290—550
(i) Skilled & Semiskalied 1486
(1v) Unskilled 134 1 Rs 100 165 to Rs 160—285
(v) Others 137 §

Applications fur House Building Advance
from Staff of Central Training Institute for
Instructors, Madras

3989. SHRI S. A MURUGANAN-
THAM *©  Will the Mmster of LABOUR
be pleased to state:

(a) whether a number of applications of
House Building Advance have been re-
ceived from the staff of the Central Train-

»
ing Institute for Inmstructors, Madras since
Apnl, 1973;

(b) if so, their number; and

(c) the number of applications sanction-
ed and the amount of advance for house
building given to them ?

THE DEPUTY MINISTER IN THE
MNHSTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). Only
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three applications were received at the
Headquarters of the Directorate General
of Employment and Training.

(c) One application for purchase of plot
for Rs. 5,000/- has been sanctioned and
amount disbursed.

Hostel Superintendents in Training
Institutes

3990. SHRI S. A. MURUGANAN-
THAM: Will the Minister of LABOUR
be pleased to state:

(a) whether the number of Hostel
Superintendents appointed in the office of
the Central Training Institute for Instruc-
tors, Advanced Training Institute. Fore-
men Training Institute, Staff Training and
Research Institute are far below the actual
requirements ;

(b) if so, the fucts thereof: and

(c) whether any working hours have
been fixed for them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) No post of
Hostc] Superintendent is necessary for
Central Training Institute for Women
Instructors, New Dethi; Advanced Train-
ing Institute, Madras; and Central Staff
Training and Research Institute, Calcutta.
For the other Institutes, the number of
posts of Hostel Superintendents and the
number appointed thereagaindt is accord-
ing to norms and is adequate.

(b) Does not arise; and

(c) No separate working hours have
been prescribed for them apart from the
general working hours. As their services
may be required at any time in the Hos-
tel, they have been provided rent free
accommodation in the Campus of the
Institutes.
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New Natlonal Wages Policy

3991. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of LABOUR
be pleased to state:

(a) the time by which a new national
wages policy will be announced by Gov-
ernment ; and

(b) the steps being taken to implement
the recommendations of the Planning
Commission’s Expert Committee on
Wages ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): {a) and (b). A Com-
mittee headed by Prof. S. Chakravarty,
Member of Planning Commission made
an interim report on wage policy. Deci-
sions in the matter are yet to be taken.
However, as a first step, a Wage Cell has
been set up in the Ministry of Labour as
recommended by the Committee.

Proposed Centralisation of Tmports threugh
MM.T.C.

3993. SHRI N. K. SANGHI: Will the
Minister of SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether despite  Governments an-
nouncement to centralise imports of ferti-
tiser through the MMTC, nothing has been
done positively in this direction;

(b) whether MMTC is at present
handling only 25 per cent of the imports
while the rest is being done by the Depart-
ment of Supply; and

(c) if, so, whether any rethinking is
being done on canalisation issue and if
vo, the reasons therefor ?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): (a) to (c). The Government
have been working out the details regwd-
ing centralisation of work of import of
fertilisers in a single organisation, like the
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MMTC. In view of th: present ol situa-
tion and non-availability of raw materials,
acute shortage of fertilisers in the world
market has occurred, and in the overall
interest of Government, the existing arrange-
ments for purchases may be continued
undisturbed for quite some time more.

MMTC is handling import of fertiliser
from East European countries and rupee
payment areas under Trade Plans which
forms approximately 25 per cent of the
entire imports.

Delhd University Karamchart Unlon
Demand for Amendment of Industrial
Disputes Act to include them as Workmen

3994. SHRI S. M. BANERJEE: Will
the Minister of LABOUR be pleased to
State ©

(a) whether Delhi University Karam-
chari Union has demanded amendment of
Industrial Disputes Act to includc them
as workmen; and

(b) if so, the reaction of Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) Yes, Sir.

(b) The matter is under Government's
consideration in view of the proposed legis-
lation on Industrial relations.

Shortage of Spare Motor Parts and Raw
Materials in Industrial Units In Maha-
rashtra

3995. SHR! E. V. VIKHE PATIL:
Will the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether Government are aware that
in the State of Maharashtra there is an
acute shortage of spare parts of motor
vehicles and consequently supply of raw
materials to industrial units has been halt-
ing and inadequate; and

(b) whether Government have taken
any step to ameliorate the situation ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and (b).
There is shortage of some categories of
spare paits of motor vehicles. The short-
age is mainly due to factors like acute
shortage of power and raw materials and
constraints of manufacturing capacity in
respect of certain categories. To over-
come the situation Government have al-
lowed additional capacity both by way of
expansion of existing units and establish-
ment of new units in all the critical
areas.

Profits made by Public Sector Undertakings

3996. SHR1 N. K. SANGHI:
SHRI MADHU LIMAYE:

Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether a number of public sector
units functioning under the Ministry have
turned the comer and have recorded pro-
fits for the first ten months of the finan-
cial year 1973-74;

(b) if so, the names of such units,
profits made by ecach one with corres-
ponding figures for 1972-73 and the pre-
cise progress achieved by each; and

{c) the mames of the units which un-
like the above mentioned ones have failed
to turn the corner and the losses suffered
by them during the same period and the
steps being taken to improve their profit-
abifity ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY [INDUSTRY
(SHRI DALBIR SINGH): (&) Yes, Sir.

(b) and (c). Actual figures relating to pro-
fits made/losses incurred by the public sec-
tor units undcr the Ministiy of Heavy Indus-
try duging the first ten months of 1972-73
and 1973-74 are not available However,
the following table indigates the perform-
ance of these units during the period April,
1973 to Februawy. 1974 as compaied with
that in the corresponding period of 1972-73
(since production data for February has
also become available in the meantime).
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Triveni Structurals Ltd.
Jessops & Co. .
Gresham & C arven (I) Ltd.
Braithwaites & Co. (I) Lid.

11. Hindustan Machine Tools Ltd.

Eleciricals (1) Ltd.

(Rs, in lakhs)
Actusl pro- Actusl Pro- Percentage
duction duction increase
April’ 72—  Aptil® 73~
Feb' 73 Feb, 74
1. Heavy Engineering Corporation 44,32 50,63 11.4
2. Mining & Allied Machinery Corporatlon 8,92 11,66 31
3. Bharat Heavy Plate & Vessels 3,79 8,35 120
4. . 244 4,08 68
S, Tungabhadra Steel Products Ltd.’ 1,67 2,10 26
6. 14,43 24,28 47
7. i 95 34
8. 6,96 9,23 33
9. Richardson & Cruddas (1972) Ltd . 505 538 6
10. Machinc Tool Corporation of India Lid, 81 1,21 49
25,30 32,14 27
12. Bharat Heavy Electricals Ltd & Hcavy
. 1,07,99 1,90,35 87
2,22,39 3,37,38 52

It would be observed that the produc- as an index of improved performance.

tion of the public sector units during
April, 1973—February, 1974 period regis-

i
i

. Heavy Engineering Corporation
R t‘lmmg and Allied Machimry Corpomlon

Bharat Heavy Plate & Vessels Ltd
Triveni Structurals Ltd. .
Tungabhadra Steel Products Ltd
Jessops & Co. Ltd. .
Gresham & Craven
. Braithwaites
Richardson & Cruddas
. Machine Tools Corrorahon of India Lid.
Bharat Heavy

Electricals (1) Ltd. . .
. Hindustan Machine Tools . . .
. Fngineering, Projects (I) Ltd. .
. Indign Consortium for Power Pro;ects

Net ProfittLoss . . . .

——
ESvxuamie N

. bt
SLWN

The table given below
tered an increase of Rs. 115 crores or profits made/losses incurred by the public
52 per cent over that in the corresponding sector units during 1972-73 and the anti-
period of 1972-73. This can be taken cipated profit/loss during 1973.74,

indicates the

(Rs. in lakhs)

Profit

(Profit (+) Loss Anticipated pro-

tricals Ltd & Hoavy

(—) dunng fit (+) Loss (—)
197273 durmg 1973-74
~-) 16,56.98 (—) 8,00.00
(+) 1242 (+) 5.00
(—) 85.86 (—) 51.00
) 52.00 .(—) 42.00
(+) 5.46 (+) 6.25
?—-) 543.00 (--) 432.00
() 15.00 (--) 14,50
. =) 35500 (—) 5,06.00
. =) 40.00 Break-even
) 27.00 (—) 23,80
(+) 13,28,00 (-+) 26,00.00
(+) 5.85 (+) 75.00
(+) 2.00 (+) 7.50
(+) 0.87 (+) 7.00
. (~—) 13,30.50 (+)801.72
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From the above table, it will be seen
that those units which carned profits dur-
ing 1972-73, have been, by and large, able
to increase their profits during the cur-
rent year, and those who were losing, hgvc
cut down their losses substantially during
the current year. This improvement in
the performance of the public sector
units has been achieved in spite of serious
constraints like inadequacy of power sup-
ply, coal/coke irregularity in the avail-
ability of wagons for transport, and fre-
quent labour unrest in various parts of
the country. Nevertheless, the Ministry
have undertaken various steps e.g. a better
control of inventory levels, rationalisation
of the product-mix, professionalisation of
the management and introduction of in-
centive schemes in the plants to improve
productivity. As a result of these steps
taken by the Ministry, it is expected that.
from a total loss of Rs. 13.31 crores last
year, the public sectors units vnder the
Ministry will earn an overall profits of
Rs. 8 crores during 1973-74.

On the Spot Study by Union Government
Team of ‘Steel Crisls’

3997. SHRI M. S PURTY: Wil the

Minister of STFElL. AND MINES be
pleased to state:
(a) whether any official team of the

Union Government has made an on-the-
spot study of the ‘stee} ciisis’ in the coun-
try ; and

(b) if so, the findings thereof !

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MiNES
(SHRI SUBODH HANSDA): (a) No, Sir.
If the reference is to the shortfalls in steel
production which have taken place during
the current financial year, the rcasons
therefor have been identified and «iitable
remedial action is being taken in ccnsul-
tation with the agencies concerned.

(b) Does not arise in view of roply to
(a) above.
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Report by U.N. Group on Multizutional
Corporation

3998. SHRI VEKARIA : Will the Minis-
ter of EXTERNAL AFFAIRS be pleased
to state:

(a) whethei a UN. Group on Multi-
national Corporation met in New Delln
in the month of February, 1974 for pre-
paring a report for discussion: and

(b) if so, the facts thercof and mam
features of the report prepared !

THE MINISTER OF STATE iN THE
MINISTRY OF EXTERNAL Al FAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). A UN. group of Eminent Persons
to study the impact of multi-national cor-
porations on development and on imter-
national relations was appointed by the
UN. Secretary General at the request of
the Economic and Social Council und is
cxpected, among other things, 10 submt
recommendations for internationul action.
The report of the Group will be submitted
by the Secretary General along with his
own comments and recommendatiors 1o the
Economic and Social Council ot its $7th
Session to be held in Geneva from 3 July
to 2 August 1974 and then to U N. Gene-
ral Assembly. The Group met in New
York and Geneva and a smaller diafting
group met at Rome and mn  New  Delhr.
The Group will have its final session in
New York between 25 March and 5 April
1974 to complete its report. The 1eport
of the Group is not yet ready Its details
will be known when the report is made
available to member Governments of U.N.

Enhancement in value of iuport entitle-
ments of Actual users

3999. SHRI DHAMANKAR : Will the
Minister of STEEL AND MINES be pleas-
ed to state :

(a) whether Government have apprecia-
ted the difficulties of 8.8.1. Units and have
decided to grant 25 per cent cnhancernent
in valve of import entitlements of actual
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users in small scale sector in respect of
non-ferrous metals and mild steel;

(b) whether GGovernment propose to tuke
a sympathetic view in respect of other
S.S.1. Units and issue Release Orders on
the basis of quantity as limiting factor
instead of value of the imported items, in
view of three-fold increase in prices of
scarce raw materials in international market;
and

(¢} whether Release Orders issucd carlier
are contemplated to be revised /amended
accordingly, so that the S.S.1. Linits are
able to obtain full guantity on the basig of
their assessed production capacity ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF STEEL. AND MINES
(SHRI SUKHDEV PRASAD): (a) to (c).
The information is being collected und will
be luid on the Table of the House.

Recycling of Iron and Copper Scrop

4000, SHR1 VASANT SATHE : Will the
Minister of STEEL AND MINES be pleas-
ed state :

(a) whether the possibility of iecycling
waste iron and coper scrap has becn cxamin-
ed the cxperts to ensure maximum utilisa-
tion of these metals; and

(b) if so, the result thereof

THE DEPUTY MINISTER N THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and (b).
A large capacity has already been set up
for the recycling of ferrous scrap, for the
manufacture of steel ingots/billets and steel
castings. In fact, the melting capacity 1s
in excess of domestic scrap avatlability,
and the growth of this industiy is being
regulated in keeping with the availability
of essential inputs like ferrous scrap and
electric power. The entire guanlity of cop-
per scrap arisings in the countiy is also
being recycled by the producing industry
itself.
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Fixation of prices of Raw Mectuly including
Gold and Silver

4001, SHRI R. N. BARMAN : Wiil the
Minister of STEEL AND MINES be pleas-
ed to state:

(a) whether Government are considering
to fix the prices of raw metnls including
gold and silver ;

(b) if so, by what time the official an-
nouncement is hikely to be made and the
reasons for fixing the prices of 1uw metals;
and

(¢) the names of countries, which have
fixed the prices of metals including gold
and siber so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEFL AND MINES
(SHRY SUKHDEV PRASAD): (a) to (¢)
The prices of indigenously produced lead,
zinc, aluntinium. cte. are fixed fiom time
to time tahing into account the cost of
mdigenous inputs. imported raw materials,
ctc. For copper. gold and silver, the jrices
at which these are sold 1 the upen marhet
are not fixed by Government ovut are
governed by market forces.
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Rehubititation of agriculturist families from
Mann Camp under Potera Irrigation-com-
Resettlement Scheme

4003 SHRI GAJADHAR MAI- Will
the Minister of SUPPLY AND RIFHABI-
LITATION be pleased to state

(a) whether the resettlement of 10.000
agriculturists families from the Mana Camp
is included in the Poteru Irrigation-cum-
Rescttlement Scheme :

(b) if so, the broad outlines of the Dan-
dakaranya Projects in thiy regard: and

(¢) the assistance provided by (he State
of (rissa in the matter ?

THE DEPUTY MINISTFR IN THE

MINISTRY OF SUPPLY ANID RFHA-
BILITATION (SHRI G VINKAT-
SWAMY)* (a} Yes, Sir The scheme is

still under consideiation

(b) and (c). The Project comprises two
parts, viz. (1) the Irrigation Project and (ii)
the Resettlement Project.
of the Project is Rs. 41.85 croies.

The Trrigation Project, the cost of which
is proposed to be borne by the Govern-
ment of India, the command arca will be
150000 acres. Under the Resettlement
Pioject, the Government of Orssa veould
release 40,000 acres of culturable land in
the command of the Poeru Irrigation Pro-
ject on which it is proposed to settle 10,000
agricultmist families and 1,000 non-agri-
culturist families. Besides release of 40,000
acres of land, the Government of Orissu
have agreed to bear the proportionate cost
of water courses to the extent of Rs. 15.75
lakhs.

The Irrigation Project will be executed
by the State Government and the Resettle-
ment Project by the Dandakaranya Deve-
lopment Authority.
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Manufacturing of adulterated and sub-
standerd drugs

4006. DR. H. P. SHARMA: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state .

(a) the number of cases in which adul-
terated and sub-standard drugs and medi-
cines have been found to have tecn manu-
factured by the pharmaceutical and drug
factories in India duiing the tast three
years, year-wise ;

(b) the names of the manufacturers in-
volved in these cases, or alicgedly mvolved
in these practices ;

(c) the names of the manufacturers pro-
secuted and found guilty in these cases
and in how many cases the prose.ution
was dropped and the names of the manu-
facturers involved in such latter type of
cases ; and

(d) the steps taken and being taken to
prevent adulteration in life saving drugs
and medicines ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND I AMILY
PLANNING (SHRI A. K. KISKU): (a)
to (c). The information is being collected
and will be laid on the Table of Sabha
when received.

(d) A note indicating the steps taken by
the Central Drugs Standard Control Or-
ganisation to combat the manufacture and
sale of spurious and substandard drugs s
laid on the Table of the House, [Placed in
Library. See No. LT-6504/74).

Take over of Martin Burn Organisation

4007. SHRI BHOGENDRA JHA: Will
the Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether cmployees of the Federation
of Mercantilc Employees Union and Burn
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Sramick Karmachari Coordination Com-
mittee urged upon Government to tuke over
the whole Martin Burn Organisation group
along with the take over of the Buin and

Company and Indian standard Wagon
Company ; and

(b) if s0, the decisions taken in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and (b).
A delegation of the Burn Sramick Karam-
chari Co-operation Committee did call on
the Union Minister of Heavy Industry re-
questing him to take over the entire Martin
Burn Organisation. However, it was clari-
fied to them that the decision to takhe over
the Management of M/s. Burn & Com-
pany Ltd. and M/s. Indian Standard
Wagon Company 1.td was taken n view
of the criticality of the items being pro-
duced by these two companies to the eco-
nomy of the country, and the nceesity to
maintain and build up the production of
these items. As such. the que‘tion of
taking over the entire Martin Burn Or-
ganisation with its conglomerate trading
and non-manufacturing activitice Jid not
arise.

Demand of workers who went on strike fn
Cochin Port

4008. SHRI C. H. MOHAMED
KAYA : Will the Minister of LABOUR be
pleased to state:

(a) the main demands of the workers
who went on strike in Cochin Port recent-
ly; and

(b) what the Department did to avert
the crisis ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) The maia de-
mands of the workers who went on strike
in Cochin Port from 15-2-1974 related to
withdrawal of disciplinary proceedings
against the registered dock workers and of
cmergency declared in Cochin Port.
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(b) The strike was a lightning one and
the notice of strike was received after its
commencement. The Chairman, ( ochin
Dock Labour Board, and the Assistant
Labour Commissioner (Central), Ernaku-
lam advised the workers to restorc nor-
malcy. Normal working was resumed
from 19-2-1974 following a settlement
arrived at in the meeting called by the
Chief Minister of Kerala.

Nurses ghernoed and beaten up by Delhi
Police

4009. KUMAR] KAMLA KUMARI:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state

(a) whether the police-man gheraoed and
beat up a dozen nurses in Delhi in January,
1974 ; and

(b) if so, the reasons therefor and the
action tahen against the police ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND f AMILY
PLANNING (SHRI A. K KISKU)* (a)
No

(b) Does not arise.

Inquiry into Praja Sabkari U.dyog
Bharatpur regarding advance depeosit
for Apollo Scooters

4010. SHR1 SHASHI BHUSHAN : Wil
the Minister of HFAVY INDUSTRY be
pleased to state;

(a) whether Government have jeceived
the report of inquiry about the Praja Sah-
kari Udyog, Bharatpur regarding advance
deposit for Apollo Scooters ;

(b) whether the persons who had depo-
sited a sum of Rs. 250 each have so far
been given the refund, in part or full; it
so, the particulars thereof; and

{c) if not, the steps Government propose
to take to help the persons who bad de-
posited the money with the compeny ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTY (SHRI
DALBIR SINGH): (a) No, Sir
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(b) No, Sir.

{c) The case is still pending m the
Court. The question of iefund wiul be
exanmned after the Court issuzs crdus in
the case.

Heavy Industrial Units in Punjab

4011. SHRI MOHINDER SINGH
GILL . Will the Minister of HF AVY IN-
DUSTRY be pleased to state *

(a) the number of heavy ndetrial umts
in the public or private sector v.hich have
been sanctioned to be set up in Punjab
during the last three years; and

(b) the places where they have been set
up and the State’s participation therein ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and (b). In
the State sector, M/s. Punjab Tracto, Ltd,,
Chandigarh, has been granted 'm ndustrial
licence on 10th November, 1971, for sett-
ing up an agricultural tractor factory in
village Mohali (near Chandigarh). The
equity share-holdmg i this company is 41
per cent Punjab Industrial Develc rment
Corporation, 50.2 per cent public financial
institutions, 7 per cent Hindustan Machine
Tools Ltd, and 18 per cent public.

In the private sector, M/s. Byford Trac-
tors Ltd, New Delhi, were granted an in-
dustrial licence on 10th January, 1972, for
setting up manufacture of agricultural trac-
tors in village Mohali (near Chandigarh)
and M/s. Perfect Tractors, Ltd, New
Delhi, were granted an mdutrial licence on
20th May, 1971, for the manufacture of
agricultural tiactors at their existing under-
taling at Patiala. No State participation
has been proposed in either of these units.

Allotment of E.C. grade aluminlom to
small scale sector

4012. SHRI BHALJIBHAI PARMAR :

SHRI SOMCHAND SOLANKI ;

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether All Aluminium Conductors/
Aluminium Conductors Steel Re-inforced



59 Written Ansnery

conductor indust1y 1n the small suale sector
was allotted only 25,000 tonnes of EC
Grade alummium agamst a demand of
1,00 000 tonnes on two shift basiy whereas
the DGTD units were allotted 60,000 ton-
nes against 4 demand of 1,00,000 tonnes;

(b) whether due to power cut Govern-
ment hine decrded to cut the allovation of
thiy metal m the year 1973 74 to SO per
cent m <ise of DGTD umits and 40 per
cent m case of SSI units,

(¢) whether even this 1cduced allocation
s not being supplied by the producers and
they are deducting the quantity from 1973.
74 which thev had supplied 173 against
the allocation of 1972 73, and

(d) whethe: efforts ate being made by
Government to see that supply 15 made to
the SSI units as per atlocation ?

THE DEPLIY MINISTIR IN THE
MINISTRY OF SIFFL  AND MINEFS
(SHRI SURHDIV PRASAD) (a) and
(b) An llocition of 25000 tonnes for
small scale umts and 75000 tonnes for
DGTD Units was nitiadly made for the
year 1973 74  Howdver 1y the ac tal alu-
mimium production steeply dropped owing
to severe power cuts umposed by the State
Electiscity Boards on the smalters, these
allocations were revised to the extent of
60 per cent and S0 per cent respectively
of the imitial allocations

{(c) and (d) Pnmary producers have
been directed to ensure that supphes accord
ing to the revised allocations are effected
promptly  Allocations to the various units
will be stepped up once power cuts are
restored, alummmum production v stepped
up and precise fipures of capacity, demand
and actual utilisation of metyl supplied
are available

H.M.T. application for licence (o start
printing and paper cuiting machine
factory in Kerala

4014 SHR! C H MOHAMMED
KOYA Will the Minister of HEAVY IN-
DUSTRY be pleased to state

(2) whether Hindustan Mathine fools
Limted bas applhied for a licence to start
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punting and papercuttmg machine factory
m Kerala;

(b) when the agplluahon was received 3
and

{¢) the reasons for the delay in granting
the licence ?

THE DFPUTY MINISTER IN THE
MINISTRY Of HIAVY INDUSTRY
(S>HR1 DAI BIR SINGH) (@) Printing
Muachinery 1s not a scheduled ndustry and
does not therefore require a letter of mtent
or industrial licence

(b) and (¢) Do not arise However,
HMT hate been manufacturing items of
Punting Machmery m their halamassery
unt from 1972 73
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“*u’ou SHRI RAMAVATAR SHASTRI:
o SHRIPS A, SAMXNATHAN'

K Will the. Mimater of HEAVY INDUS-

Tk\_’ be p_lmed to state ;-

" {u) whether Government have decided to

" put a ban. oa coflaboration with the foreign

companics for manufacture of muchinery
and equipment for cement plants; and

{b)

: THE  DEPUTY MINISTER IN THE

"MINISTRY OF HEAVY INDUSTRY

(SHRI DALBIR SINGH):
No, Sir. Government are, however, .actively

if so, the reasons therefor ?

‘trying to contain the collaboration ngree-

ments with a time-frame.
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Visit by President of Egypt

- 4019, SHRI M. RAM GOPAL REDDY:
‘SHRIMATI BHARGAVI THAN-
KAPPAN :
- Will . the Minister of EXTERNAL
AFFAIRS be pleased to state :

) '(i) whether the President of Exym visi-
. ted vur country recently ; and

rﬂmum au. &

(a) and (b).
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(b) if %o, the nature of !alks hcld and

comlusnonu amved at?

THE MIN!STER OF SI"ATL IN THE

-MINISTRY . OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH): (a)
Yes. Sir. The President of the Arab Re-
public of Egypt visited India on February
24 & 25,1974,

(b) President Sadat and the Prime Minis-

-ter of India held talks on matters of mutual -

interest. These included the West Asian

- problem, the situation in the Indian Sub-

Continent, the Non-Aligned Movement,
problems connected with oil, and kilateral
relations between Egypt and India. There
was a close identity of views between the
two leaders on the subjects discussed.

Cut in outlay on Salem Steel Profect

4020. SHRI M. RAM GOPAL REDDY:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether the outlay for 1574-75 on
the Salem Steel Project has been reduced
considerably ; )

(b) if so, the rcasons therefor

(c) whether any representation hos been
received from the State Government to in-
crease the ouilay; and

(d) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and (b).
The outlay for the Plan Schemes of the
Department of Steel for 1974-75 has been
reduced in view of the limited resources
available and this has been donc as a part
of the overall plan to contain expenditure.
In this outlay. there will also bs some re-
duction on Salem but the exact amount that
will be spent during the year 1974-75 is
being worked out and this will be reviewed
as required along with the cases of other
projects under the Department of & zel.

() Yes, Sir.
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(d) The views of the dtate Government
would be considered in the allocation of
funds out of the total outlay available
for 1974-75.

Food and drug adulteration cases

4022 SHRI SAT PAL KAPUR: will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) the aumber of cases brought to the
potice of Government regarding food and
drug adulteration during the year 1973-74
upto the 28th February, 1974 in the
country, and

(b) thewr break-up, State-wise and Union
Territory-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A K KIShU) (a)
and (b). The requisite information is being
collected and will be laid on *h: Table of
the Sabha,
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Proposal for manufactare of warships
with French Collaboration

4028 SHRI R S PANDEY:
SHRI P. M. MEHTA:

Will the Mimster of DEFENCE be
pleased to state:

(a) whether Government have appioved
\he proposal to build warships with French
collaboration ; and

{b) if so, the outlines ofwthe propnsal ?

THE MINISTER OF DEFFNCF (SHRI
JAGIIVAN RAM): (a) No, Sir

(b) Does not arise

Sale of spurious and sub.standard drugs in
Madhya Pradesh

4029. SHRI R S. PANDFY
SHRI YAMUNA
MANDAL.

Will the Minister of HEALTH AND
FAMILY PLANNING bec pleased to state

(a) whether Government’s attention has
been drawn to large scale sale of spurious
and sub-standard drugs in Madhya Pra-
desh; and

(b) if so, the persons arrested and action
taken by the Government against the cul-
prits ?

PRASAD

THE DEPUTY MINISTFR IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A K KISKU): (a2)
and (b) Information is being collected
fiom the State Government and will be
laid on the Table of the Lok Sabhe when
received

Mines lying closed at the time of nationali-
sation of coal mines

4030 DR KARNI SINGH  'will the
MINISTER OF STEEL AND MINFS be
pleaced to state
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(a) the number of conl mines that were
lying closed at the time of nationhlisation
of coul mines; and

(b) the number of these mines that have
since started and the time by which the
rest will be started 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. AND MINES
(SHR! SLBODH HANSDA): (u) The
number of closed coal mines was 297,

(h) Some mines have been 1e opened
after nationalisation ot coal mines It is
not possible to indicate the precise tume
by when all the closed mines will be re-
openad as 1t depends on a number of
faictdrs ncluding  techno-economit consi-
derations
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Spurious Analgin and Prednosolon scized
by Police and Officers of Directorute of
Health Services

4034 SHRI R V SWAMINATH N
SHRI NIHAR J ASh \R

Will the Mimster of HEALII AND
¥ AMILY PI ANNING be plesed tu state

(a) whether one Likh tablets of s, unous
anaigin and predno.olon hne bern seized
by the pohce and officers of the Dnectorate
of Health Services,

(b) if so, what e the othet thiuns found
n thewr possession,
(¢) whether it has becn fourd that this

s an all India gang indulgmg 1n the
spurious diugs mn the country; and
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(d) if so, what steps are being talen to
check them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHR1 A. K. KISKUW): (a)
Yes. '

(b) In addition to the stock of these
drugs, labels and empty containeits were
also 1ecovered.

{¢) Thete is no evidence at picsent to
suggest that this is an all India gang.

(d) Cases have been registered with the
Police and are under investigation by the
Crnme Branch of Delhi Police.

Traunsfer of Jabalpur Ordnance Factory to
Heavy Industry

4035. SHRI R V. SWAMINATHAN :
SHRI NIHAR LLASKAR*

Wil the Ministes
pleased to statc .

of DEFENCE  be

(a) whether the Oidnance . tory at
Jabalpur which was producing Shahtiman
trucks is being diverted to change 1t, pro-
duction pattern to meet the envibiun needs ,

(b) if so, the reasons for the same.

{¢) whether there v a proposal 10 take
away the administratne control ol the unit
trom the Decfence to Heavy Industry; and

(d) if so, from which date”

THF MINISTER OfF STATE (DE-
FFNCF PRODUCTION) IN THI MINIS-
TRY OF DEFFNCE (SHRlI VIDYA
CHARAN SHUAKLA): (u) No Su. The
Vehicles Factory at Jabalpur will continue
to produce Shahtiman fiucks However, the
feasibility of producing civilian vehicles is
under Government’s consideratior

(b) The main 1easons wie:

(i) utilisation of the potential capacity
of the factory; and
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(i) meeting the increasing requirements
of higher pay load vehicles for the civis
Han needs.

(c) There is no proposal at present to
transfer the administrative control of the
factory from the Defence to Heuvy In-
dustry.

(d) The question does not arse

Survey of Heavy Industries in Tamil Nadu
during the Fourth Plan period

4036. SHR1 M. KATHAMUTHU:
SHRT S A, MURUGANAN-
THAM

Will the Mnister of HI AVY INDUS-
TRY be pleased to state

(a) whether Gowvernment have muade any
siivey in Tamil Nadu on the completion
of the heavy industries duning dic Fourth
Plan penod ;

{b) the names of those which nie already
completed ; and

(v) the numes of those which are et to
be completed and when they re hinely to
be completed ?

THI” DEPLTY  MININTER IN THI
MINISTRY  OF  HEAVY INDUSTRY
(SHRI DAL BIR SINGH)  (a) and (b)

The only nioject 1n the sector of industry
loochd after by the Mimstiy of Heavy In-
dustry the Government had tahen up for
evecutton 1n Tamul Nadu during the Fouith
Plan peiiod is the expansion of the High
Piessuie Botler manyfacturing umit of the
BHI L. at Tiruchi  According to the Jdctail
ed net-work drawn up for the mmplumenta
non of this piogect in Decembes, 1972,
commercial production was to o ninence
m eatly 1974 and the rated copacity of
100 MW was to be attained in 1974-75
A suney made of the mmplemcrtion of
the pruject shows that the progre<s in phy-
sical terms has been maintained as per the
PFRT net-woikh programme and the full
output will be altained, as programmed in
the year 1974-.75

t¢) Does not arisc
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Recongition of Plasti. Unit of Maulena
Arad College, Dethi

4038 SHRI PHOOI ( HAND VERMA
Will the Minnsta of  HEALIEY AND
I AMHY PlIANING be pleased to refer
to the 1eply gnen to Unstarred Question
No 4060 on the 10th December 1973,
regarding Plastic Surgery Umit of Maulana
Azad College, Delhi and state

ta) whether the Puncipal Dicctor  of
Maulana Azad  Mcdical € olleae Delhs
sought tor recogmion of the Plit. Unit
for M Ch Course in Plastic Surgery during
Muarch 1972 treating the unt fil'y  quip
ped for the puipose  wd

(b) the present postion aboit the sad
recognition ?

THI DFPUTY AMINISTIR N THE
MINISTRY OF HI AL'TH AND | AMIIY

PHALGUNA 30, 1895 (S4KA4)
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PLANNING (SHRI A K KISKU) (a)
The Maulana Azad Medical College. Delhu,
approached the Umversity of Delli
March 1972, for starting the M Ch Course
in Plastic Surgery

(b) Since the existing facilitics w.1: not
commensurate with the minimur ecom-
mendations lad down by the Medical
Council of India the case was not 1 \lowed
up

Import of Aluniniam for Cable Manufac-
turing I mts

4039 SHRI D D DESAJ
SHRI N SHIVAPPA

Will  the Mnister of
MINES be pleased to state

STCt1 AND

(a) whether Government proposes to im-
port Alummmum for Cable Manufuciuting

Unmits m view of short fall in aluminum
production  and

tb) 1f not, the steps proposed t3 1 tiken
to meet the alummmm rwow ¢ > pie of

Cable Manufacturing Units /

THE DIPUTY MINISTER NV THE

MINISTRY OF STFEL AND  MINES
(SHRI SUKHDIV PRASAD) (1) The
question of mmporting alunninium 1 under

consideration

(b) Does not s

Ailcged move by World Power against
unily of Non-ahgned C ountrics

4040 SHRI S ¢ SAMANTA
Mumnta  of LNTERNAL
pleased to state

W il the
AFFAIRS  be

(a) tht nature ol ndwations received
vith regard to the alleed move of some
wotld powers to create ¢ wedge n the umty
of Non-aligned countries, and

(b) the steps being tihen collectinely or
indnvidunily by Non aligned Nations mclud-
mg India to counteract such efferts ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFI-AIRS
(SHRT SURENDRA PAL SINGH): (a)
and (b).While the validity of the policy
of non-ulignment has been brought out
clearly in the present international sxluatit?n,
views have been cxpressed by ceitain in-
terested countries expressing theii disagree-
ment with the policies of non-aligned coun-
tries. Non-nligned countries, including
India. are vigilant against any atlempt to
creatc a wedge in their unity, and ccntinue
to be in close touch with cach other with
a view to muntaining the solidarity of the
Non-aligned countrics and the cifectivcness

of their policies.

Reappointment of Government Officials
in Coal Mines Authority

4041, SHR1 DAMODAR PANDEY:
Will the Minister of STEEL. AND MINES

be pleased to state :

(a) number of Government officials re-
appointed in coal mines authority since 1ts
inception ;

(b) whethe: some of the 1ctired Govern-
ment officials were appointed on higher
pay ; and

{(¢) if <o, the reasons for such appoint-
ments with higher salary ?

THE DFPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to (c).
The information is heing collected and will
be laid on the Table of the House.

Unqualified Executive Engineers in
Engineering Cadre of H.E.C., Ranchi

4042. SHRI DAMODAR PANDEY:
Will the Minister of HEAVY INDUSTRY

be pleased to state:

(a) the minimum qualifications for ap-
pointment to the posts of Executive Engi-
neer and above in the Engineering cadre of
Heavy Engineering Corporation ;

(b) the number of persons who are hold-
ing the rank of Executive-Engineer and
above without such qualification ; and
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(c) the reasons for appointment of such
persons on these poats 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRT DALBIR SINGH): (a) to (¢).
The information is being collected and will
be laid on the Table of the House.

Recrultment of Scheduled Castes and
Scheduled Tribes in Armed Force,

4043, PROF, NARAIN CHAND PARA-
SHAR : Will the Minister of DEFENCE
be picased to state:

(a) the number of Scheduled Caste and
Scheduled Tribe persons recruited in the
Army, Air Force, Nuval and Civil Wings
of the Armed Foices during the last three
years ;

(b) whether they are given any conces-
sion/relaxation m the matters of age and
qualificatior. for joining the Armed Forces ;
und

(c) whether Government have taken any
steps to create any attraction for rccruite
ment to the armed forces among these
sections of the Indian society ®

THE MINISTER OF DEFENCEL (SHRI
JAGHVAN RAM): (a) (i) Armv and Alr
Force.

A statement is laid on the Tuble of
the House. [Pluced in Library. See No.
LT-6506/74].

(i) Information in respect of Navy ard
civilians in the Armed Forces in
not readily available. It 13 being
collected and will be laid on the
Table of the House.

{b) and (c). For rectuitment 10 the Armed
Forces in a combatant capacity the con-
cessions /relaxations which mie available and
certain steps which me being taker are
detailed in the Statement laid on the Table
of the House. [Placed in Library. See. No.
LT-6506/74).

For recruitment of civilians to civiliun
posts in th: Armed Forces Organisation,

5
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the percentages of reservations for Sche-
duled Castes and Scheduled Tribes are the
saine as on the civil side, viz—

Scheduled Caste 15 per cent
Screduled Tribes 74per cent

Other concessiors such as relaxation in
selection standards etc, as available on the
civil-side, are also available for recruitment
of civilians against civilian posts in the
Armed Forces Organisation,

Increase in use of Narcotics and other
Prugs

4044. SHRI M. S. PURTY: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether the use of narcotics and
other diugs is growing in the country; and

(b) if so, whether Governmert propose
to put these drugs under the ‘dangerous
medicines’ so that only qualified doctors
could prescribe them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAILTH AND FAMILY
PLANNING (SHR1 A. K. KISKU): (a)
and (b), There 15 no information to suggest
that theic is abnormal increase in the use
of such drugs. At present both narcotic
drugs and psychotropic substances are in-
cluded in Schedules H & L of the Drugs
and Cosmetics Rules ard can be sold only
on the prescription of a registered medical
piactitioner. Narcotic drugs are alvo regu-
lated under the provisions of the ‘Dangerous
Drugs Act' which exercises a rigid control
over the import, export, manufacture, dis-
tribution, sale and possession of narcutic
drugs.

Talks between India and Australia

4045 SHRI NAWAL KISHORE SHAR-
MA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether talks on official level between
India and Australia have taken place in
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the recent past and the koreign Secretmy
represented India ;

(b) if so, the nature of the discussions
held at the meeting; and

(c) the extent to which India is a bene-
ficiary as a resuit of such talks ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAI. AFFAIRS
(SHR1 SURI'NDRA PAL SINGH): (a)
Yes, Sir. The Sixth round of Indo-Austra-
lian officials’ talks was held in Australia
from February 27 to March 1, 1974, The
Irdian Delegation was led by the Foieign
Secietary.

(b) and (c). The talks vovered a wide range
on international and bilateral questions.

A copy of the Press Communique issued
on the con.lusion of the talks has been
placed on the Table of the House. [Placed

tn Library. See. No. LT-6507]74].

Memo from workers of Raniganj Mine area

4046 DR. RANEN SEN Will the
Minsster of STEEL AND MINES be pleas-
ed to state.

(a) whether the workers of Raniganj
mine area have submiticd a memorandum
to him,

(b) if so, the broad outlines of demands;
and

(c) the ieaction of Government thereto ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF STFEL. AND MINES
(SHR{ SUBODH H \NSDA): (a) Yes, Sir.

(b) The demand ielated to re-employment
of evicted woikers.

(¢) It is not possible for the Coal Mines

Authority Limited to remstate the workers
who were dischaiged prior to matioaaliza-
tion. However, when coal production goes
up in duc course, these cases could be con-
sidered
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Production of Pig Iron at Bokaro

4047. SHR1 NAWAL KISHORE SHAR-
MA: Will the Minister of STEEL AND
MINES be pleased to state :

(2) whether Bokaio Steel Plant achieved
a landmark production of one million ton
of Pig Lion; and

(b) the extent to which current total pro-
duction of pig iton would meet the domestic
requirements and save foreign exchange ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEELL AND MINES
(SHRI SUBODH HANSDA): (a) Bokaro
Steel Plant crossed the one million tonne
mark in the production of hot metal in
February, 1974. The productior of pig ron
till the end of Fcbruay, 1974, wuas
9,21,031 tonnes.

(b) Enough capacity exists for production
of adequate quantity of pig iron. but pro-
duction was affected on account of shortage
of coal, power and Railway wagons for
movement of both inward and outward
materiuls to and from the steel plants. It
is expected that in 1974-75, the domestic
demand would be fully met

Changing Registered Titles by Pharma-
ceutical Companies

4048 SHRI C K CHANDRAPPAN -
Will the Mirister of HEALTH AND
FAMILY Pl ANNING be pleased to state .

() whether seveial of the pharmaccu-
tical companies in India are often changing
thenr registered titles or floating separate
companics Keeping the owneiship and con-
trol as before. with a view to hoodwink
theit employees, people and (GGovernment ;

{b) whether o rcport 1o this effect had
been biought to the notice of the Govern-
mert ; and

¢} if so. the facts thereot and the reac-
tions thereto ?

THE DEPUTY MINISTER IN THL
MINISTRY OF HFALTH AND FAMILY

MARCH 21, 1974

Written Answers B0

PLANNING (SHRI A. K. KISKU): (a) to
(c). The information is being collected and
will be laid on the Table of the Sabha,

Popularisation of Indian System of
Medicines in Rural Aress

4049 SHRI K. LAKKAPPA :
SHRI P. GANGADEB:

Will the Ministesr of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) whether the Indian System of medi-
cines will be populmised in the Rural
areas ;

(b) if 8o, the steps taken therefor ; amd

(¢) whether All India Institute of indian
Medicines is to be set up ic Fifth Plan
period ?

THE DFPUTY MINISTFR IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A K. KISKU): (a)
and (b) A pilot project scheme “Health
Scheme for Rural Areas” has been includ-
ed in the Fitth Five Year Plan with the
putpose of providing medical facilities in
the rural areas by employing available
manpower in all systems of medicine. De-
tailed experimental study of the feasibility
of imolving different systems of medical
practitioners in the existing  patterc of
“Rural Flealth Scheme” is envisaged.

(L) Yoo

Units hit by Labour Unrest

4050 SHRI D. P JADEJA:
SHRI ARVIND M. PATEL:

Wili the Minister of LABOUR be pleased
to state :

(a) the numbyr of wnits hit by labow
unrest during the lust six months;

(b) the amount of monthly loss due to
strike and the number of man-hours lost;

tc) whether any analytical study has been
made about these strikes ; and

(d) if so, the firdings thercof ?
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THE DEPUTY MINISTBR IN THE
MIN!STRY ‘OF LABOUR (SHRI BAL-
_GOYIND: VERMA) : (2) According to the
-latest provisional availuble information as
.many as 1510 industrial disputes resulting
in work-stoppages were reported to have
occurred during the period July—December,
1973,
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" (b) to (d. The position regarding the
number of disputes, number of manda:

lost and value of production lost during the
period July-December, 1973 is as fol-
tows 1—

Month No. of No. of Man- Value of product-i(;i-l

Disputes  days-lost Jost (Rs.)

P T2 3 4

I *3;];:—*_;:-’“““--'—-—"' T 4';7 17,52,430 99,976,025 (174)
August, 73 246 14,45,497 69,652,229(175)
September, 73 271 18,42,828 1,32,317,086(189
October, 73 P4} 13,77,349 62,398,239(187)
November, 73 201 17,15,563 §7,856,821(116)
December, 73 125 12,06,454 30,154,214(91)
TotaL L T 93,00,121  4,52,354.614(932)

F|gurci in brackets in col(4) indicate the number ofdupule.s for which the relevant

information is available.

Development of white paint by Defence
Research Laboratory at Kanpur

. 4051. SHR1 D. P. JADEJA:
SHRI ARVIND M. PATEL:

Will the Minister of DEFENCE be
pleased to state &

(a) whether Defcnce Research Laboratory
at Kavpur has developed a white paint
that is deadly to housc flies;

(b) if so, what are the olher facts regard-
ing this paint;

(¢) whether it will not be injurious to
human being as in the case of other insec-
ticides like DDT ; and

(d) how Government propose to make it
marketable ¢

THE MINISTER OF STATE (DEFE-
NCE PRODUCTION) IN THE MINSTRY
OF DEFENCE (SHRI VIDYA CHARA!\
SHUKLA): (a) Yes, Sir.

(b) The paint has been evaluated in the
laboratory against common house flies and
foond effective upto a period of sever
months in killing them.,

(¢) To examine whether the paint will
be injurious to human beings, studies on
the toxicological effects of the paint have
been initiated.  Also. its compatibility with
various surfaces is under evaluation.

(d) The large scale production of the
paint will have to await the results of the
above mentiored tests. 1n case it is found
that the composition is not injurious to
human beings and the compatibility with
various surfaces determined, it will be put
for commercial exploitation througn Na-

tional Research Development  Corporation
{NRDC).
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Location of Malappuram Uphill firing
range

4055, SHRI C. H. MOHAMED
KOYA : Will the Minister of DEFENCE
be pleased to state:

ta} whether the Malappuram Uphill Fir-

- ing Range is in the heuart of the Municipal

town which is a District Headquarters ;

(b) whether it is used row ay a firing
range and the Municipality has passed a
resolution for removing it;

(c) whether the Kerala Government has
suggested to releasc the above place for
development of the town and they have
suggesied that the Army could share the
firing range of the M.S.P, at Melmuri;
and

(d) whether any decision has been taken'
on the matter ?

THE MINISTER OF DEFENCE (SHRI

JAGIIVAN RAM): (a) to (d). A resolu-
tior has been passed by the Malappuram

Municipality requesting for the shifting of - -

the Firing Range. No proposal has, how-
ever, been reccived from the State Govern-
ment of Kerala.
Municipality is under examination.:

The suggestion. of the: a
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4056. SHRI R. N. BARMAN : Will the
Minister of DEFENCE be pleased to ?m“

(a) whether there has been a decline in
the Flag Day collection durirg the recent
years ;

(b) if so, the reasons therefor;

(c) the manner in which such collections
are utilised ; and

(d) whether the accounts of such collec-
tion are being audited regularly ?

THE DFPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): (a) No, Sir

(b) Does not arise.

(¢) The collections are ciedited to the
Flag Day Fund which has been created
by the Mmistry of Defence under the Chari-
table Endowmerts Act, 1890 The Fund
is administered by a Managing Committee
with the Defence Minister as Chairman.
It is utihsed for alleviation of  distress
among ex-servicemen and their dependents
and for piovision of amenities to serving
personrcl of the Armed Forces. |

{d)  Yes, Sir,

Repatriastion between India, Pakistan and
Bangiadesh -

4057. SHRI R. N. BARMAN : Will the
Mimster of EXTERNAL AFFAIRS be
pleased to state thé number of Pakistani
POWs and Civilian internces in India,
Bangalees in Pakistan, and Pakistanis in
Bangladesh awaiting repatriatior at present ?

THEF MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): On
11th March, 1974, a tota! of 17381 Pakis-
tani POWs and Civilians Under Protective
Custady remained to be repatriated. The
precise figures of Bangalees in Pakistan and
Pakistanis in Bangladesh who are yet to
be repatriated, are not quite clear.
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Decrease in Industrial Disputes due to
Nationalisation of Banks and Coal Mines

4058. SHRI R, N. BARMAN : Will the
Minister of LABOUR be pleased to state:

(a) whether due to nationalisatiop of
Banks, coal mines etc. the number of indos-
trial disputes in the Central sphere has
considerably decreased ;

(b) whether despite the decrease m the
number of disputes the strength of the
Central Industrial Relations Machinery is
being increased every now ard then; and

(c) what steps have been taken to review
the working of the Chief Labour Commis-
sioner’s organisation to assess the work load
and to reduce the strength rather than m-
clease it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAI-
GOVIND VERMA): (a) There has been
some dechine in the industrial disputes 1n
the Central Sphere hardled by the Central
Industrial Relations Machinery after the
n tionalisation of Banks and Coal Mines

(h) No

{c) A study of the staffing position of the
Chief Labour Commussioner’s Organisation
15 1 hand,

Aemo from President, Employees’ U nion
of Coal Mines Authority

4059, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of STt EL AND
MINES be pleased to state:

(a) whether Governmert have received a
memorandum fiom the President of Coal
Mines Authonty Ltd.,, Employeces’ Union
on 6th December, 1973; and

(b) if so, the salient features thereof and
Government’s reaction thereto ?

THE DFPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA): Yes, Sir.

{b) The Union has demanded protection
and improvement i the employees' service
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1

conditions. Service ioterests of the emp-
loyees absorbed by the Coal Mines Autho-
rity Limited in the wake of take-over of
management of the non-coking coal mines
have been protected. Since these employees
were absorbed from different coal com-
patiics, the scales of pay and other benefits
differerd. With a view, however, to bring
about uniformity in scales of pay, service
condi ions. etc. employees huve been given
a choice to opt either for the Wage Board
award or the Central Pay Commission
scales. Currently, discussions are being held
between the management of the Coal Mines
Authority 1td. and the employees’ Union
on this subject with a view to arriving at
a settlement.

Persons of Indian origin repa‘riated during
last three years
4060. SHRY TAGANNATH RAO JOSHL:
Will the Minister of EXTERNAL AF-
FAIRS be plcased to state :

(a) the number of persons of Indian
origin repatriated to india from sarious
countries during the last three yeurs. yeai-
wise :

(b) the value of movable and immoyable
property left behind there bv them and

f¢) the action taken m regard to the
repatriation of  property left behmd by
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF EATERNAL AT FAIRS
(SHRI SURENDRA PAL SINGH): (a) Pre-
sumably the Hon'ble Member refers to
those individual Indian nationals who en-
counter financial distress and are therefore
repatriated to India at reimbursable Govern-
menrt expense. The number of such persons
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repatriated during the last three years is
as follows :

1971 184
1972 138
1973 14}

(b) and (¢) Do not arise.

Implementation of Minimum wages for
Bidi Workers

4061. SHRI RANABAHADUR SINGH :
Will the Minister of I ABOUR be pleased
to state

(a) whether Government have imple-
mented the decisions regarding minimum
wage for Bidi workers tahen at the meeting
of the State Labour Minsters held on the
{7th January, 1973 by all concerned State
Governments in regard to the Wage rate;
and

(b) if not, the decisions still to be im-
plemented ?

THF DEPUTY MINISTI'R IN THL
MINISTRY OF TABOUR (SHRI BAL-
GOVIND VERMA)Y . (a) and (b). At

the mecting of the State Labour Ministers
held on the 17th January, 1973, 1t was
agreed that actton would be initiated by the
State Go.cinments to revise the existing
wages of workers In bidi industry from the
Ist Tubs, 1973 to bring them upto Rs 3.25
per Jny (with varation upto Rs. 3.50 pet
day) for solling 1,000 bidis, without pre-
judice to the higher wages ulieady prevail-
ing 1 some States/areas. A statement

- showing the action taken in diffcrent States
is enclosed.

Wage rates of bidi worker for rolling
1,000 bidis, have been revised in the follow-
ing States, as shown against each :

Statement
1. Assam Rs. 3.2 3 .
2. Gujarat Rs.3 25 to Rs. 4 00 \ Effective  from
3. Rajasthan Rs. 3 25 1-7-1973
4. Tamul Nadu Rs. 3 25 toRs. 3.50 )
5. Karnataka Rs. 4.30 with effect from 21-7-1973
6. Orissa . . Rs. 3 00 with effect from 1-8-1973
7. Madhya Pradesh . Rs. 3 25 to Rs. 3.50 with effect from 25-9-1973
8. Maharashtra . Rs 3 2510 Rs. 4.75 with effect from 1-12-1973
9. Uttar Pradesh Rs. 3.00t0 Rs. 3 25 in August, 1972 under

the U.p. Industrial Disputes Act, 1947,

v =
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Pysutioy in other Stater

L T

e b, e 4

1. Axdh-a Pradash

2 Bihar

3 Kerala .

4 West Benzal .

5 Trpura

Problems of Steel Plants

4062 SHRI RANABAHADUR SINGH
Wil the Minnster of STEET AND MINES
be pleased to state

(a) whether the steel plant authonties
have told the ferro manganese producers
that they cannot impiove the quahty of coke
because they have no control  over  the
quahity of coal reeened by them,

(b) whether the fines content in  the
coke coming tfrom the steel plants have
rcached alarming proportions’, and

(c) if so, the steps Giovernment propose
to tahe i such circumstances ?

THE DI PUTY MINISTFR IN THL
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) - (a) Yes,
Sir

(b) No, Sn

{¢) Docs not anse.

Th> Staic Government has publshed

draft proposals tor revision of wages
on 15-2-1974 inviting chjecions/sugges-
fsons thereto,

The State Governmznt has referred the
qusstion of revision of wages of bidi
workers to the State Advisory Board

The mimmum wage. arc already higher
than those agreed 1o at the State Labour
Ministers' meeting’ held on 17-1-1973

It his been reporied by the Government
of West Bengal that the present wage
rates except in the District of Purulia,
are alteady higher than those agreed
1o 1n the State I abour Ministers® meet-
ing  Action 1 being taken by the State
Goverament to 1cviee the wages of
bidi werhers m Puruha District also

The question of revision of wages 1s re-
ported to be under considcration of the
State Advisory Board
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Lxploitation of Mineral Doposits in
Vidarbha, Maharashira

4064 SHRI VASANT SATHE will
the Mimster of STFEL AND MINLS be
pleased to state

(a) whether Government have formulat
ed a comprehensnve plan for harnessing/
eaploiting the muneral deposits hhe coal
wron and Manganese 1n Vidarbha region of
Mabharashtia, and

{b) if so, the brod outhnes thervot?

THF DEPUTY MINISTER IN [Ht
MINISTRY OF STFFI AND MINES
(SHRI SUBODH HANSDA) (ay Yeu,
Sir

(b) The developmunt plins fur coil and
manganese in the Vidubh: resion e as
follows —

(1) Coal

The piesent production of coal in the
mines in the Vidarbha rerion which 1
about 29 milhion tonnes s plinmed to be
ranned to about 63 mullion tonnes by the
end of the Fifth Frne Year Plin This in
creased production of coal 1s to be ichieved
by the development and modern sation of
the existing mines and by opening of ntw
mines in the virgin areas A tentative prog
ramme fo1 dnihing in virgin areas, pi.para
tion of project reports for the existing mines
and those proposed to b opened m the
Fifth Plan, iequirement of plant and
machinery etc has been drawn up kvery
cflo t will be made by the Codal Mines
Authonty 1td to achieve the taigeted coal
production m the Fifth Plan peniod

(2) Manganese

The Manganese Ore India Ltd. operate
the Guaguon, hondri Munsar, Balgongn
and Chuikle mmes in the Vidarbha iegion of
Maharashtra  As per the expansion plan
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prepared by them. the present production
of 1,36,500 tonnes of manganese ore per
annum wil be raned to 1,70,400 tonnes
per annum by 1977-78

2 The wnformation about the develop-
ment of iron ore in this region is bemng
collected and wall be Iaid on the Table of
the House

Persons on waiting list for allotment of
Scooters from Government quota and target
for Fifth Plan

4065 SHRI VASANT SATHE wilt
the Mmister of HLAVY INDUSTRY be
pleased to state the number of persons on
waiting list for allotment of Scooters from
Government quott vis a vis ther production
durme the last three years and the targets
set dunng the Fifth Plan

THE DIPUTY MINISIECR IN THI
MINISTRY OI HILAVY INDUSTRY
(SHRI DAIBIR SINGH)  The informa
tion 15 as follows —

Yoat Numtet of I’ oduction
persons on of Scoo
watting it ters  (in
for allo ment numbers)
of sccoters
from Go
vernment
quota

i » 3

1971 22981 67 212
1972 26 863 64 731
1973 34136 8079

It 15 proposed to step up production of
Scooters to 4,00 000 numbers at the end
of the Fuith ¥ive Year Plan

Progress of Indian Copper Complex

4066 SHRI FATEHSINGH RAO GAE-
AWAD Will the Mimster of STERL AND
MINIS be pleased to state the progress
made by the Indian Copper Complex and
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other copper projects, project-wise during

19737

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) : A state-
ment is laid on the Table of the House.

Statement

1. The progress made by the Indian
Copper Complex and other Copper Pro-
jects, Project-wise during 1973-74 (April,
1973 to Feb., 1974) is given below :—

1. Indian Copper Complex, Ghatsila:

The production of main items at the
Indian Copper Complex from April, 1973
to February, 1974 is indicated below :—

(Figures in Metric Tonnes)

—

1973-74 1972-73
(April  to (April to
February) (February)

1 2 3
Orc®milted 721161 6,64,623
Blister Copper . 11,459 11,495
Wire Bar 7,640 7,498
Kyanite 29,399 27,866

_ During " the current financial year, the
progress at Indian Copper Complex has
cen hampered due to restrictions in the
power supply and shortage of Furnace Oil
and Coal.

Extension Programmes :

Following schemes are being implement-
ed to augment production :—

(i) Surda Extension Scheme: Hindus-
tan Copper Limited have pre-
pared a scheme for the expansion
of the Surda mine production from
400 tonnes per day to 4000 tonnes
per day over a period of 5 years.
A sum of Rs. 1.4 crores was
sanctioned by the Government in
September, 1973 for sinking of a
new Vertical Shaft at Surda as a
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first step for expansion of the mine
capacity. A Detailed Project Re-
port of the expansion scheme is
under preparation.

(i) Mosaboni Concentrator: A 2000
tonnes per day capacity Concen-
trator Plant has been constructed
and commissioned at the Mosaboni
mine ahead of schedule.

A selenium plant
was commissioned

(iii) Selenium Plant :
at  Gnatsila
during 1973.

(iv) Pathargora Mine: Hindustan Cop-
"per Limited have prepared a
scheme for the expansion of
Pathargora mine production from
200 tonnes per day to 600 tonnes
per day over a period of 2 years.
The work on the scheme has been
taken up.

2. Khetri Copper Project (Rajastban):

This project is under construction.

(i) Concentrator: The first stream of
the Concentrator Plant was com-
missioned in July, 1973.

(ii) Smelter: The Civil Construction
works for the plant are almost
complete. The trial runs of the
plant are expected to commence
by the end of June, 1974.

(iii) Refinery: 96 per cent of the Civil
Construction work for the Refinery
Section have been completed. The
equipment erection is in progress.
The Refinery is expected to be
commissioned within 6 to 8 weeks
of the commissioning of the
Smelter.

@iv) Acid-cum-Fertilizer Plant: The cu-
mulative progress of Civil cons-
truction work is about 85 per
cent.

3. Dariba Copper Project (Rajasthan):

A tonnes per day Concentrator Plant
was commissioned at Dariba in September,
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1973, ahead of schedule and within 95 per
cent of the cost vis-a-vis the Detailed Pro-
ject Report.

4. Chandmarf Copper Deposit (Rajasthan)

The development of this project was
taken up towards the end of 1973 for the
production of 500 tonnes of copper ore
per day which will be concentrated and
smelted at the Khetri Copper Project.

5. Malanjkhand Copper Project (Madhya-
Pradesh) ;

An agreement was signed in  Octobes
1973 between Hindustan Copper Linuted
and a Soviet Agency for the piepaiation (f
a Detailed Project Report for mining ope-~
rations and sctting up of u Concentiator
Plant at Malanjkhand.

6. Rakha Copper Project. (Bihar):

(i) Phase-I: The Civil Construction
worhs for a 1000 tonnes per day
capacity Concentrator Plant  has
progressed by 97 per cemt The
development of mine is in prog-
Tess.

(ii) Phase-JI: A preliminary Feasibility
Report for the mining operations
for Phuse-I1 development of Rakha
Copper Mines was received in
February, 1974 from the Cana-
dian Consuitants. The Report w
under examination

Tariff Commission Report on progress of
Aluminiom Industry

4067. SHRI FATESINGHRAO GAEK-
WAD : Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether Government have consider-
ed the Interim Report on comprehensive
review of the progress of aluminium in-
dustry and the revision of fair ex-works
prices payable to producers submitted by
the Tariff Commission on the 24th March,
1973 ; and

(b) if so, the steps taken by Govern-
ment ?

MARCH 21, 1974
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THE DEPUTY MINISTER IN THR
MINISTRY OF STEEL. AND MINES
(SHRI SUKHDEV PRASAD) : (a) The
Tariff Commission have not submitted any
such report on aluminium industry to Gow
verament.

(b) Does not itise.

Increase in Food Adulteration cases in
Delll

4068. SHRI K. RAMAKRISHNA ‘RED-
DY : Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state © ‘

(a) whether Food adulteration is inc-
reasing in Delin;

(b) if so, what action has been taken
agdmst the adulteratoss : and

(c) whether the names of the biunds
and adulteration would hercafter be pub-
lished in local dailies in order to bring
psychological effect ?

THF DEPUTY MINISTFR IN THE
MINISTRY OF HEAI'TH AND FAMILY
PLANNING (SHRI A, Kk KISKi))
(a) There is no evidence to show that
there is an alurming increase in Food adul-
teration in Delhi.

(b) Prosecutions are launched agairst
the adulterators under the provisions of the
Prevention of Food Adulteration Act.

(c) No decision has been taken to this
effect.

Production units working in collaboruﬂoﬁ
with Foreign Countries or Firms

4069. SHRI SHANKERRAO SAVANT :
Will the Minister of DEFENCE be pleased
to state :

(a) whether any unius in the producton
sector are working in collaboration with
foreign couatries or firms ; and

(b) if so, which and what is the nature
of collaboration ? .
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fHE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes, Sir

{b) The exact detasls of the collabora-
tions differ from case to case. Broadly, how-
ever, they provide for supply of manufactur-
ing know-how, training of Indian engineers
abroad and deputation to India of eng-
neersfexperts from the collaborators They
alse provide, where necessary, for the sup-
ply of such s-ecialised plant and raw
materials, etc as are not available in the
country.

It would not be in the public ioterest
to give out <pectfic details,

Prices of Coal

4070, SHRI SHANKFRRAO SAVANT :
Wiil the Minister of STFILI. AND MINES
be pleased to state the mices of coal and
coke befoie the nationalsation of coal
mines and their price prevathing at present ?

THY DFPUITY MINISTFR IN [HE
MINISTRY OF STEEL AND MINES (SHRI
SUBODH HANSDA) . The four prices
of cohing coal betoie nationalisation of
cohing coal mines on Ist May, 1972 ranged
ttom Rs. 3023 per tonne to Rs. 45 per
tonne for different grades. The current
f.or. prices of coking coal range from
Rs. 52.18 per tonne to Rs. 87.25 per tonne.
The prices of non-coking coal have not
changed after nationalisation and they
range from Rs. 3145 to 48 00 per tonne
(f.o,r) for different grades and wizes. The
prices of soft coke which used to bc Rs.
5565 per tonne (f.o.r) for different qua-
lities are now Rs. 60 and 72 per tonne
(f.or). The prices of hard coke ranged
fiom Rs. 82 to Rs. 105 per tonne four.
for B.P. hard coke before nationalisation
in May, 1972. The current price of B,P.
hard coke of premimum quality is Re. 195
per tonne, fo.r. The price of bechive hard
coke ranges from Rs. 95 to Rs. 175 per
tonne (f.or ) for different qualities.
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Middiemen appointed by Bharut Coling
Conl Authority

4071, SHRI HARI KISHORE SINGH :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether the Bharat Coking Coal
Authotity employs middlemen on commis-
sion basis to supply coking coal to public
sector undertakings such as  Hindustan
Steel ; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a) and
(b) Bharat Coking Coal Iimited Jo not
employ middlemen on commission basis
for supplying coking toal to Hindustan
Steel. 1In respect of supply to Durgapur
Projects Limited, a Goveinment of West
Bengal Undertaking, a coordinator 15 emp-
loyed whose main function is to ensuie
timely payment of Bharat Coking Coal
bills, 1¢, 10 days from date of supply,
irrespective of Durgapur Projects pavments
to the coordinator.

Wage Board for Journalists

4072, SHRI HARI KISHORE SINGH :
Will the Minister of 1 ABOUR bhe pleawd
to state :

(a) the time by which the Government
piopose to constitutc New Wage Board of
Journalists ; and

(b) what aie to be ity terms or refe-
rence 7

THF DFEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VFRMA) . (a) and (b) Neces-
sary action is being tahen to constitute, at
an early date, a Wage Boaid for Working
Journalists under Section 9 of the Work-
ing Journalists (Cond:tions of Service) and
Misccllaneous Prowsions Act, 19585, The
procedure to be {ollowed by the Board and
the considerations to be kept in view while
making its recommendations for hxation
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Visit by Prince and Princess of Spain in
February, 1974

. 4074, SHR1 P. G. MAVALANKAR :
- Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

{a) whether Prince Don Juan Catlos
and Princess Dona Softa of Spain visited
India at the official invitation of Govern-
ment in February, 1974 ;

(b} if so, the duration of their stay and
the places they visited ; and

(c) the broad outlines of discussions held
between Government and the visiting spa-
nish dignitary and the areos of agreement
arrived at ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir. i

(b) Their Royal Highnesses. were in
. India from 21st to 25th February, 1974
‘and visited Delhi, Bombay and Madras,

' (¢) Questions of international and bila-!

feral ‘importance, of interest to the tw

g,
but no agmmenfs as such: wm oonclllded-

countries were. sur\veyed ! ;bmu

Basic Health s.xvimfmm‘um
o ‘in Slops areas

g

4075, SHRf P. G. MAVAMNKAR
Will the Minister of HEALTH AND FA- .
MILY PLANNING be pleased to stete &

(a) whether Government are considering
the taking of special and extra steps  ‘of
providing basic health setvices to péoplc
living in stums and such other horrid pluccs
in the metropolitan and urbun ureas of ‘the
country ; and )

(b) if su, the main features thereto ?°

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRt A. K. KISKU) : (a)
No, so far as the Government of India
is concerned.

tb) Question does not avise.
Report of Bonus Review Committee

4076. SHR1L P. G. MAVALANKAR
Will the Minister of TABOUR be pieused
to state :

(a) whether the Bonus Keview Coum-

mittee has submitted s report;

(b) if so. the main rccommendations

thereof ; and

(¢) whether Government have accepted
the said recommendations and if s0, how:
ond when they will be implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) : (a) No.

(a)~ and (c) Do nat arise,

Multi-service Co-operative Soclety in
Poona for R«ind Army Officers.

4077. SHR1 SATY!*NDRA NA!{AYAN :
SINHA : Will the Minister of DEFENCE
be p!eased to state :
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(a) whether a Multi-service Co-operative
Soctety set up in Poona for retired Army
Officers may serve as a model for resettle-
ment schemes for retired servicemen; and

(b) if so, what steps are bemg taken in
this direction ?

THF DEPUTY MINISTER IN THE
MINI>IRY OF DEFENCE (SHR1 J B
PATNAIK) (a) and (b), Armed Forces
F x-officers Multi-Service Co-operative So-
ciety ltd., Poona, whih was started
1972 1s one of the manv o operatince So
cieties vrgamsed 1n the country by ex sei-
vivemen  The Government have all along
encouraged ex setvivemen to foim ( o-ope
1ative Souteties to resettle themselves  Be
wdes empoving the beacfits available to all
Co-opetative Socicties, Socleties Organiced
by exserviiemen receive  guidamce  and
assistance, whenever required, fiom Direc-
torute Generil Rescttlement of this Mims
try and foim the hiciarcy of the Soldiers'
Saslors ind Aumens Boards at the Cent
ral, State and Datrict levels,

Accidents in \imes before and after
Nationalisation

4078 SHRI S N SINGH DIO  will
the Mimster of LABOUR be pleased to
state

ta} the number of fatal and senous
aciidents which took place in the coal and
non-coal mines one year prior to nationah-
sation of coal mmes und one vear after
nationuhsation , and

(b) the reasons of accidents and the
sieps being taken by Government 1o
piove the wituatton ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOLR (SHRI BAI
CGOVIND VERMA): (a) and (b) The
tequasite information 1s being collected and

will be laid on the Table of the Sabha in
due course,
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Reserves of Coal

4079 SHRI S N SINGH DFO Wil
the Mimster of STEEL AND MINFES be
pleased to state

(a) the estumated reserves of coal in the
country and the period for which they
would last, with particular reference to
West Bengal and Bihar, and

(b) the annual domestic requirements of
coal alongwith the quantity of coal which
1s exported to each counuy and the pnee
of such coal 1n terms of 1upees ?

THE DEPUTY MINISTER N THE
MINISTRY OF STHit AND MINES
(SHRI SUBODH HANSDA) (a) The
total gross reserves of coul n thue country
for seams 1-—2 meltres and above n thick-
ness and generally upto a depth of 609
metics ate estimated at 80,952 milhon
twraes of coking coal and 60 797 million
tonnes of non coking coal, of which re-
serves 1n Mest Bengdl and Bihat aie < bout
S4 849 nulbion tonnes, comprising 19 %46
million tonnes of cokhing coal and 5 )3
million tonnes of noncoking (oal The
availability of coking coal 15 estimatked to
sustamn the anticipated sequuements « f steel
industry for a period ot 40 to S0 yvears,
but the neniod can be extended considerab-
Iv with advancing impiovements in the
technology of production and utilisation
The non-cohing coal 1eseives we I last
for a much longer peniod

(b) The estimated cutent annual ge-
quuements of «aal are about A° tw 90
million tonnes  The quantity of woal ex
ported by the Minerals & Mctils lrading
Corporation to Bangladesh, Burma  and
Cevlon trom the It Apnl, 1973 to  the
8th February 1974 s 335000 tonnes.
valued at Ry 285 lakhs  In addiion some
small quantities ate expuited to N\epal

Strikes by Jute Workers

4080 SHRI S N SINGH DI¢ Wil
the Minster of I ABOUR be pleased to
state

(a) the number of juie mill stithes dur-
ing the last three yenrs, date-wie and the
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number of workers
strikes , and

(b) the numbei of meetings of the
wothers and jute mil owner that took
place during this period and the major
agreements reached in these meetings, date-
wise ?

wnvolved 1n  these

THF DFPUTY MINISTER IN THF
MINISTRY OF I ABOUR (SHRI BAL.
GOVIND VERMA) : (a) and (b). The
matter falls essentially in the State sphere
However, the following statement gives the
availlable information about the mumber of
disputes (strikes and lockouts), number of
worlers involved and number of mandays

fost 1n the jute during 1971 1972 and
1973
- - —— ——— ———— —————— et
Yeur No of No ot No ot
disputes  workers  mandays
(strikes &  involved lost
loch
outs)

1 2 3 4\
1971 5 72392 90760t
1972 43 106003 1327442
1973 13 4,40 792 13 40 741

P)

~

P Provivonal

The major agreement reached in the jute
industry  during the above period was the
West Bengal Jute Agreement of May 1972

Assistance to Rural Hospitals of West
Bengal

4081 SHRI 5 N SINGH DFO Wili
the Mimister of HFAITH AND FAMITY
PLANNING be pleased 1o state

(a) the number of rural hospitals in the
State of West Bengal which are recewving
assistance fiom the Central Government,
District wise ,

(b) whether there 11 any scheme under
the conuderation of Government under
which such assistance 13 to be increased ,
and
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(c) if 50, the salient features of the
scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHR1I A K KISKU) :
{a) The Government of India do not pro-
vide any assistance to the State Govern-
ments for Rutal Hospitals

(b) and (¢) Do not arise.

Restrictions on trading and movement of
Steel
4082 SHRI G

the Maunsster of STER]
pleased to state

Y KRISHNAN Wil
AND MINLES be

(a) whether Government have imposed
some fiesh restrctions on trading and
movement in steel, and

(b) it o the sahient features thereot ”

THF DFPUTY MINISTER IN THF
MINISTRY OF STEHEL AND MINES
(SHRI SUBODH HANSDA) (a) No
Si

(b) Doets not arise

Allotment of Lambreits Scooters from
Government Quota

4083 SHRI SHASHI BHL SHAN Wil
the Mumster of HEAVY INDUSTRY be
pleased to state

(a4} tht number of 1ambreita scooter
allotted to Government empluyees included
in varous lists mantained by the Ministry
tor them durntng the quarier October—
Detember, 1973 and  January—March,
1974

(b) whether the st of Government
employees who got their names regtered
in 1973 through thewr offices are not vl
able 1n the Mimstry and  are  reported
hiving been sent for computensation 1n the
Planning Commission ,

(c) whether in view of the absence of
hists the employees are pot in a position
to find thoir names in surious lists , and
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(d) whcn ‘the lists were sent o Plannmg
Commimon for computerisation, the cavse
. for delay in receipt of the lists and when
" . they- are apected back 7

THE DEPUTY MINISTER IN

THE
MINISTRY OF HEAVY INDUSTRY
WSHR1 DALBIR SINGH) (a) 1310

Lambretta scooters were atlotted during the
 quarter October—December, 1973 ; Janu-

ary-—~March, 1974 quarter being current,

figures for this quarter are not complete.

(b) Yes. Sir. All the Applications for
allotment of scooters received during the
year 1973 have been sent to the Planning
Commission for computerisation.

{¢) No, Sir. The employees who have
applied in toc year 1973 are not yet due
for allotment in the normal course.

(d) The applications arc sent to the
Planning Commission through-out the year;
the last batch of applications has been sent
in the end of Junuary, 1974. The lists are
expected 10 be received by the end of
April. 1974 :nd as such there is no delay
in this process.

Anti-submmrines in Indian Navy

4084. SHRI P. M. MEHTA : Will the
Minister of DEFENCE be pleased to
state :

(a) whither anti-submarine capability
which is o new arm of the Indian Navy
was demonsirated with skill during a large
scale tactical exercise during the second
week of February, 1974;

(b) whether our Navy has received the
futest modern anti-submarine helicopters to
detect submuarines ;

(¢) if not, what steps are being taken
to obtain them ; and

(d) whzt steps are also being considered
1o improve our Navy 7

THE MINISTER OF DEFENCE (SHR1
JAGIIVAN RAM) : (a)} Yes, Sir. How-
ever, the anti-submurine capability is not
a npew arm of the Indian  Navy.
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(b) ‘and (c). The Navy is in possession
of Helicopters which are - well equipped
modern anti-submarine aircraft.

(d) The development of the Indian
Navy is receiving the necessary attention
and is aimed at improving its capabilities
all round, The Hon’ble Member will ap-
preciate that it will not be in public interest
to furnish further information in this re-
gard.

Misuse of Steel

4085. SHRI P. M. MEHTA : Will the
Minister of STEEL AND MINES be
pleased to state :

(a) whether in Maharushtra alone three
thousand tonnes of steel were found mis-
used from August, 1972 to March, 1973;

(b) if so, whether same is the condition
with Gujarat ; and

(c) if so, the position in regard to other
States ?

THE DEPUTY - MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SURODH HANSDA) : (a) to (c).
Reports have been received, relating to
many States including Maharashtra and
Gujarat. about the misutilisation of allotted
steel materials by the actual users. Sus-
pected cases of misutilisation of steel which
have come to notice in Maharashtra and
Gujarat involve about 1,600 tonnes and
1.400 tonnes respectively. during the period
April, 1972 to February, 1974,

Units hit by Labour unrest in December,
1973
4086. SHRI P. M. MEHTA :
SHRI NIHAR LASKAR :

Will the Minister of LABOUR be
pleased to state

(a) whether 25 units were hit by laboor
unrest in the month of December, 1973
and if so, their names;

(b) the causes of thesc unrests;
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(¢) whether there was an increase in
labour unrest since then; and

(d) what steps were taken by the Minis-
try to lessen the labour unrest ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) (a) According to
available provisional information, the num-
ber of disputes resulting in work-stoppages
during the month of December, 1973 was
264.

(b) Cause-wise analysis of these disputes
is as follows :

Wages and Allowances . ) 5 71
Bonus . . : i " 19
Personnel 30
Retrenchment . . . . 9
Ieave and hceurs of work . . 3
Indiscipline and violence 44
Others 66
Not known 22

ToraL 264

(¢) The requisite information regarding
the number of disputes resulting in work-
stopnages for the subsequent months is
not available.

(d) The Industrial Relations Machinery
continues to make efforts to  minimise
work-stoppages through informal media-
tion, conciliation, adjudication or arbitra-
tion as mnecessary under the  existing
statutory provisions and voluntary arrange-
ments,

Seizure of spurious drugs in Delhi

4087. SHR1 M. S. SANJEEVI RAO :
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state:

(a) whether heavy amount of spurious
drugs have been seized in New Delhi in
February, 1974; and
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(b) if so, the number of persons arrested
and the action taken against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU) : (a)
Yes.

(b) Three persons were arreste¢  and
cases have been registered against them.

Scheme to increase production of armoured
vehicles

4088. SHRI M. S. SANJEEVI RAO:
Will the Minister of DEFENCE be pleas-
ed to state:

(a) whether a scheme has been formulat-
ed to increase the production of armoured
vehicles; and

(b) if so, what are the main features of
the scheme?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MINIST-
RY OF DEFENCE (SHRI VIDYA CHA-
RAN SHUKLA) : (a) and (b). Yes, Sir. It
will not be in public interest to give details
of the scheme.

Rake ioading by coal mines autherity

4089. SHRI MADHU LIMAYE : Will
the Minister of STEELL. AND MINES be
pleased to state :

(a) whether during the Calling Attention
Notice discussion on coal shortazz in
the last Winter Session of L.ok Sabha, & men-
tion was made of the need to increase sid-
ings at pit-heads, station yards. etc. to maxi-
mise rake loading by the Coal Mines Au-
thority and the Bharat Coking Coal;

(b) whether any long-term and shert-term
plans have been formulated for this pur-
pose;

(c) whether modern loading machinery
is being manufactured in the corstry or is
wholly being imported; and
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(d) if so, the likely _indigenous produc-
tion and imports of this machinery in the
year 1974?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a) and (b).
Study teams of the Railways have gone
into the problems of coal transport plan-
ning for the Fifth Plan and rationalising
the coal loading in the Bengal-Bihar coal-
fields. The object of the rationalisation
study is to reduce the number of loading
points so that more loading is done in
block rakes and from single points. The
reports have been examined and steps are
being initiated for implementing many of
the short-term measures for the rationali-
sation of loading arrangements, including
the centralising of loading, extension and
modifications of sidings etc.

(¢) and (d). The rationalisation proposals
envisage the provision of bankers and car
haulage equipment to facilitate quick load-
ing of rakes. The indigenous capacity for
the manufacture of haulages, conveyors and
wheel loaders is generally expecied to be
sufficient to meet the normal requirements
of the coal industry and import will be
resorted to only in cases where indigenous
equipment is rot available.

Man-days lost in Railways

4090. SHRT MADHU LIMAYE : Will
the Minister of LABOUR be pleased to
state :

(a) whether the number of man-days lost
on the Railways in the year 1973 exceeded
the number of man-days lost each year in
the last five years; and

(b) if so, the reasons for this increased
loss?

THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) : (a) VYes, Sir.
(b) The increase is mainly attributable

to the agitations launched by certain sec-
tions of the railway staff during May-
August and November-December, 1973
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Arms build up by Iran and their transfer
to Pakistan

4091. SHRf MADHU LIMAYE : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the question of the arms
build-up by Iran and arms transfer by it to
Pakistan figured during the recent discus-
sions held between his Ministry’s officials
and the Iranian Foreign Minister; and

(b) whether the Iranian Foreign Minis-
ter assured the Government that Iran will
not transfer any arms to Pakistan in the
future?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGI) : (a)
No, Sir. )

(b) Does not arise.

Wages of Jute Mill workers

4092. SHRI A.K.M. ISHAQUE : Will
the Minister of LABOUR be pleased to
state:

(a) the scale of wages received by the
jute mill workers during 1968, 1971 and
1973, category and unit-wise, particularly
in West. Bengal: and

(b) the number of agreements reached
between workers, owners and the Goveru-
ments regarding wages during the last three
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF JLABOUR (SHRI BAL-
GOVIND VERMA) : (a) and (b). The
matter falls essentially in the Siate sphere;

“however, the available information is as

follows:—
(i) December, 1967 (on expiry Rs.
of Wage Board recommen-
dations) . . 117.00
(i) From July, 1969 (arising

out of bipariice agrecment

of 11-3-1969) . % . 172.60
(i) From May, 1972 (arising out
"7 of bipartite agreement of

7-5-1972) . . 5 . 235 £0
iv) Novomber, 1973 to January,
) 1974 ; s : 263.25
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Major agreements reached i the jute
industry m Weast were in Augus!,
1969, Mav, 1972 and Yanuary, 1974

Tea plantation workers

4093 SHRI A K M ISHAQUE - will
the Minister of LABOUR be pleased to
state

(a) the number of workers laid off due
to strike and closure of the tea gradens m
the country m 1968 1971 and 1972, and

(b) the amount of wages received by the
tea pluntition woikers duting the same
period’

THE DFPUTY MINISTFR IN THF
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VFRMA) (a) and (b) The
matter falls essentially 1n the State sphere

Suspension of licences for Steel Manufac-
turers in West Bengal

4094 SHRI A K M ISHAQUF - Wil
the Minister of STFEI AND MINES be
pleased to state

{a) whether a large number of lcences
for steel manufacturers 1 West Bengal
have been sinpended, and

(b) 1f so the reasons therefor ?

THE DEPUTY MINISTFR IN THF
MINISTRY OF STFEI AND MINFS
(SHRI SUBODH MANSDA) (a) No Sir

(b) Does not arime

Talks with President of Egypt on West
Asian Crisis

4096 SHRIMATI BHARGAVI THAN-
KAPPAN Will the Mmster of EXTER-
NAI AFFAIRS be pleased to state

(a) whether the long standing problem
of West Asian crisiy was discussed durmg
the recent visit of the President of Fgypt,
and

(b} if so0, the outcome thereof?
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THE MINISTER OF STATE IN THRE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SUREMDRA PAL SINGH) : (a)
and (b) During his visit to India in Feb-
ruary 1974, President Sadat of the Arab
Republic of Egypt explained the prevailing
situation 1n West Asia India, whose sym-
pathies have all along been with the Arabs
m this conflict, was thus able to obtain
an up-to-d.* assessment of the current sita-
ation

Talks with President of Egypt on Ot
Crisks

4097 SHRIMATT BHARGAVI THAN-
KAPPAN

SHRI RAGHUNANDAN
BHATIA

Will the Minister of FXTERNAL
A} FAIRS be pleased to state

(a) whether the standing problem of pre-
vailing situation creited by o1l crisiy was
dicussed during the recent visit of the
Piesident of Fgypt, and

f Al

(b) 1if so the outcome thereof?

THF MINISTIR OF STATE IN THE
MINISTRY OF FXTFRNAL AFFAIRS
(SHRI SURENDRA PAl1 SINGH)  (a)
and (b) Dunng the visit of the President
of the Arub Republin of kgypt to india,
matters of mutual concern were discussed,
including deselopments relaung 10 ol Fg-
ypt like u number of other friendly count-
r1es, has a full understanding of India's diffi-
culties i this rdgard and her attitude to
the problem as a whole

Food Adulteration cuses in States during
1973.74

4098 SHRIMAT!I BHARGAVI 1HAN-
KRAPPAN Wil) the Mmuster of HEALTH
AND IAMHIY PLANNING be pleased
to state

(a) the number of cases detected by
Government in respect of food adulterations,
State wise during the year 1973-74, and
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(b) the nnmber of cases still pending
before the courts, State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU) : (a)
and (b). The requisite information is be-
ing collected and will be laid on the Iable
of the Sabha.

Modical facliities to Kerala State during
ist Yeur of Fifth Plan

4099, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Ministes of HEALTH
AND FAMILY PIANNING bs pleased
to state

(a) whether the target for the first year
of Fifth Plan for the medical facilities to
be extended by the Union Government in
herala State has been finalised; and

{b) if <o, the outlines thereof?

THE DFPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A K. KISKU) : (a)
Medical facilities are provided by the
State GGovernment and as such targets are
also fixed by them. The Central Govern-
ment supports programmes for control of
commumcable diseases like the Malama
Control Progiumme, Small Pox Eradication
Progiamme, leprosy, T. B, V D, Trac-
homa, Cholera. etc.

(b Targusr mo1espect of mdividual Prog-
rammes in the field of communicable dis-
cases have heen finalned and we propose
to provide & sum of Re 26 00 lat hs duning
the yecar 1974-75 for these programmes.

Incresse in Prices of Lambretta Scooters
and their Sale on Premiom by Dealers
in Dethl

4100 SHRI NAWAL KISHORE SINHA:
Will the Minister of HEAVY INDUSTRY
be plcased {0 state:

(a) whethet Government have recently

allowed an increase in the price of scoot-
ery;
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(b) if so, the extent of increase mn price
allowed and the justification therefor;

(c) whether it has come to the notice of
Government that the dealers in Lambretta
Scooters have unilaterally incievsed  the
price of Lambretta scooters and they are
selling scooters at more than Rs. 4,500 in
Delhi; and

Written Answers

(d) 1f so. the action taken by Govern-
ment in the matter?

THF DFPUTY MINISTFR IN THE
MINISTRY OF HEAVY INDUSTRY
(SHR1 BALBIR SINGH) : (a) Yes, Sir

(b) The ex-factory retail selling prices
(inclusive of dealer's commission) of Bajaj
and Lambretta 150 cc scooters have been
allowed to be increased by Rs. 249 and
Rs 883 respectively. The prices have been
alowed to be increased due to increases in
statutory levice and in the cost of raw-
materials and bought out components.

{c) and (d). There has been no unilateral
increase in the price of Lambretta Scooters
by the manufacturers. However, with the
increases allowed, the ex-factory retail sell-
ing price of Lambretta 150 cc scooters (-
clusive of dealer’s commission) has been
refixed at Rs. 3347. With the extra char-
ges towards the price of standard accessor-
tes. cxcise duties Centril sailes .\ local
taxes comperehensive nsurance and trans-
portation. the show-room price at Delhi of
lambretta 150 <¢c scooter comes to
Rs 4644 69
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Industries with Capital Investment of
Rs. 50 crores and More

4102. SHRI SHANKAR  DAYAL
SINGH: Will the Minister of HEAVY IN-
DUSTRY be pleased to state;

(a) the number of industries in the
country with capital investment of Rs. 50
crores and more and their names;

(b) the number of shares Government
own in each of them; and

(c) the steps Government have taken tou
control its financial interest and administer
them properly?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRU DALBIR SINGH) : (a) The Honour-
able Member is presumably referring to the
industrial units in the private sector under
the administrative control of this Ministry.
According to the information available in
this Ministry, only two companies numely
M/s. Hindustan Motors Limuted, U ifmapara,
West Bengal and M5, Tata Engineering
and Locomotive Company Limited, Bom-
bay are having capital investment (share
capital and loans) over Rs. 50 crores.

{b) and t¢). Government do not hold any
share in the M/s. Hindustan Motors Limit.
ed. 42 ordinary shares of Rs. 100 each, 126
Cumulative Redeemnble Preference shares
of Rs. 100 each, and 630 Convertable de-
bentures of Rs. 100 each (all fully paid
up) M/s. Tata Engincering and Locomo-
tive Company are held by the Government.
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Crash of Naval Helicopter at Farmagudi
near Ponda (Goa)

4104. SHR! NJHAR LASKAR :
SHR1 SUKHDEQO PRASAD
VERMA

Will the Minister of DEFENCE be pleas-
cd to state:

{a) whether afl the four occupants of
a naval helicopter were killed on the
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spot when the aircraft crashed at Farma-
gudi near Ponda (Goa) on the 19th Feb-
ruary, 1974;

(b) if so, whether any enquiry has been
conducted; and

(c) if so, the outcome of the enquiry?

THE MINISTER OF DEFENCE (SHRI
JAGIJIVAXN RAM: (a) Yes, Sir.

(b) Yes, Sir.

(c) The engine of the helicopter has
been sent for Strip examination for assess-
ing the cause of the accident.

Unsettied points of dispute between
E.P.F.0. and its employees

4105. SHRI VAYALAR RAVI :
the Minister of LABOUR be pleased
state’

Will
to

(a) the unsettled points of dispute bet-
ween the Employees Provident Fund Or-
ganisation and its employees;

(b) the broad outlines of each dispute;
and

(c) the steps taken by Government to
settle the grievances of the employees
through mutual negotiations?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) : (a) and (b). There is
no dispute between the Employees Provi-
dent Fund Organisation and its employees.
However, a number of demands have been
raised from time to time by the Unions
and Federations of the Employees Provi-
dent Fund employees. These include revi-
sion of scales of pay, grant of interim relief,
payment of wages to employees of Kerala
and Tamil Nadu Regions for the periods
when they went on strike, grant of bonus,
revision of work norms creation of addi-
tional posts and grant of recognition to
unions/federations.

(c) Some of the demands have already
been settled. The demand of the employ-

30, 1893 (SAKA) Whritten Arswers 118
ees regarding revision of pay scales is under
consideration of the Government.

Disparity in pay scales of Employees in
H.M.T. at Kalamassery

4106. SHRI VAYALAR RAVI] : Will the
Minister of HEAVY INDUSTRY be pleas-
ed to state:

(a) whether Government have received
any representation regarding ‘the function-
ing of the Hindustan Machine Tool Unit at
Kalamassery and the great disparity in pay
scales beiween different categories of =mp-
loyees in that unit; and

(b) if so, the facts thereof and the action
taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH) : (a) Yes, Sir.

(b) From the facts received from the
management of the Hindustan Machine
Tools Limited, Bangalore it is observed that
the strained industrial relationship existing
between the labour and management coup-
led with the inter-union rivalry have been
mainly responsible for the unsatisfactory
performance of the unit. No glaring diz-
parity amongst the employees- as such has
come to the notice of the Government.

”~,

Denial of Medical facilities by Head of
Department of Patparganj Dispensary

4107. KUMARI KAMLA KUMARI :
Will the Minister of HEALTH' AND FA-
MILY PLANNING be pleased to state:

(a) whether certain Central Covernment
servants who are subscribing to the CGHS
are denied the CGHS medical assistance
and the head of the department of Patpar-
ganj Gandhi Nagar CGHS Dispensary re-
fused to give them medical help; and

(b) if so, the reasons thereof ?
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- THE DEPUTY MlNISTKR IN THB‘

. MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU): (a)
No.

(b) Does not arise.

Complaints received from Trans-Jomuna
Area

4108. KUMARI KAMLA KUMARE
Will the Minister of HEALTH AN FA-
MILY PLANNING be pleased to state:

(a) the number of complaints received
by thz Ministry of Health in 1973 rvguding
functioning and treatment of Doctors of
CGHS dispensaries of Delhi ucross
Jamuna river;

(b) whether any action has been taken
on receipt of the complaints and any en-
quiry has been made in that regard; and

(c) if not, the reasons thereof? '

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
" PLANNING (SHRI A. K. KISKU): (a)
Twelve complaints were received during
1973:

(b) and (c). Appropriate action was taken
on every complaint received.

Carelessness in CGHS Dispensaries

4109. KUMARI KAMLA KUMARL
Will the Minister of HEALTH AND FA-
MILY PLANNING be pleased to state:

(a) whether the Government are aware
of the fact that CGHS dispensaries are not
taking care of the needy persons and even
in emergencies needy men are asked to
wait for hours together and Heads of
CGHS do not help even if emergency hap-
pens in CGHS Patparganj, Gandhi Nagar;
and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU): (a)
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and (h) The CG.H.S beneﬂdaﬁu alc-
ing eme,me.nt attention are prow-ly mnd-'. .
ed to in the Dispensary or at their residen- .

ces, ns and when necesscary. The comps
laints -received from beneficiaries in Pat-’

parganj, Gandhi Nagar in this respect were
looked into and suitable action was taken,'
as ‘necessary.

Financial assistance to States for Training v
in nature cure :

4110, SHRI - FATESINGHRAO GAEK-
WAD: Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state:

(a) whether Government have got any
proposal to provide financial assistance to
one institution in cvery State for starting
a one-year training course in nature cure;
and

(b) if so, the outlines thereof’ .

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU) : (a)
No.

(b) Does nct arise,

Application of E.P.F, Act to Mines

4111. SHRI  YOGESH CHANDRA
MURMU : Will the Minister of LABOUR
be pleased {o state:

(a) the mines which have been brought
within the scope of applicability of the
Employees Provident Fund Act and the .
mines, which have not been covered under
the said Act;

(b) whether any consultation has been
made with the Director General of Mines;
and

(c) if not, the reasons why the problem
has not been assessed and examined so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI kAL~
GOVIND VERMA) : The Provident Fund
Authorities have been intimated as undet:
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{a) Lists of sunes which have been cov
ered under the Employees’ Provident
Funds and Famuly Pension Fund
Act, 1952 and those surveved with a
view to their coverage under the Employ-
ecs’ Provident Funds and Famuly Pension
Fund Act, 1952 have been indicated 1n
the statement enclosed

(b) and (¢) The Department of Mines 15
consulted at the time of extension of the
provisions of the Employees’ Provident
Funds and Family Penvion Fund Act/
Scheme to munes

Statement

f1) Tist of Mines which have been
brought under the purview of the Fmploy
ees’ Provident Funds and Famuly Pension
Fund Act/Scheme 1952

1 Iron-ore Mines
Manganese Mines
1.ime stone Mines
Gold Mines

Mica Mines
Baunite Mines
China C fay Mines
Magnesite Mines

A O . T T R ¥ ]

Barytes Mines

-
<

Dolomite Min¢s
Fireclay Mines
Gypsum Mines

- ey
N e

hyamte Mines

14 Sibmunite Mines

15 Steatite Mines

16 Ferro-Manganese Mines
17 Diamond Mmes

(1) List of Mimes surveyed and awaiting
extension of Employees' Provident Funds
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and Famuly Pension Fund Act/Scheme,

1952

1 Apatite Mines
Asbestos Mines
Calcite Mines
Ball Clay and Fue Clay Mines
Corundum Mines
Fmerald Mines
Feldsper Mines
Sthica {Sand) Mines
Quartz Mines
1) Ochre Mines

- RN Y . el

11 Chromute VMines
12 Graphite Mines

13 Flourite Mines

Arrears of Coal Mines provident Fund of
Nationatised Coal Vines

4112 SHRI YOGESH CHANDRA
MURMU Wil the Msnister of LABOUR
be pleased to state

(a) the quantum of default and the
imounts nvolved towards Provident Fund
ontribution of the Coal Mines  Provident
Fund prior to nationalmsation of the coal
mines with therr names and addresses  of
their owners, and

(b) the action taken o recover the same
and to what extent the arreais of the Provi-
dent Fund contnbutions have becn 1ecov-
ered”

THE DEPU1Y MINISIER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) The Providint 1und
Authorities have reported as under

(a) The total amount of arrcirs of Pro-
vident Fund of coal mines before nationali-
satton 18 about Rs 11 RS crores The m-
formation regardimg the names of the de-
faulting con! mmes and the addresses of
their owners 1s being collected
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(b) Claims have been filed before the
Commissioner of Payments in respect of
arrears of coking coal mines. Similar
claims in respect of non-coking coal mines
will also be filed after the Commissioner of
Payments is appointed for the purpose. No
amount has been realised so far.

Non-implementation of Yabour laws in
Mica Mines in Bihar

4113. SHRTY YOGESH CHANDRA
MURMU : Wil the Minister of LABOUR
be pleased to state :

(a) the number of mica mines in the dis-
tricts of Hazaribagh, Gaya, Nawadah in the
State of Bihar;

(b) whether the Director of Mines with
office at Koderma and Labour Commis-
sioner (Central) with office at Dhanbad are
not erforcing the Labour laws and Indian
Mining Act with the result that vast majo-
rity of Labourers are deprived of the mini-
mum wages and lots of accidents take
place and if so, the.facts thereof ; and

(c) whether in view of the above, Gov-
ernment propose to ask Director General of
Mines and Chief Labour Commissioner to
visit the Hazaribagh mica field to have an
on-the-spot study of the violations and
improve the sad plight of the workers by
persoral inspections ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) The number of
Mica Mines in the Hazaribagh, Gaya (which
has now been split up into three districts
as Gaya, Nawadah and Aurangabad) of
Bihar is 219.

(b) The office of the Joint Dirgctor of
Mines Safety, Koderma Region, is at
Jhumritelaiya which enforces the provisions
of Mines Act, 1952 and the Rules and
Regulations made thereunder. The above
region falls under the jurisdiction of the
Director of Mines Safety, South Eastern
Zone with Headquarters at Ranchi.
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The number of fatal accidents in mica
mines in the area during 1971 to 1973 is
as follows :—

Year  Fatal  No. of ~ Serious No. of
acci- persons acci- persons
dents  killed dents serious-

ly in-

jursd

1 2 3 4 5
1971 . 2 2 14 15
1972 2 2 12 12
1973 . 3 3 9 10
The Regional- Labour = Commnissioner

(Central) Dhanbad and the Central Indus-
trial Relations Machirery officers are en-
forcing the labour laws in Mica mines in
Dihar and as per available information the
workmen are paid higher waggs than the
prescribed minimum wages.

(¢) In view of reply to part (b), it is not
contemplated to issue any special direction
to the Director General of Mines Safety,
Dhanbad or the Chief Labour Commissioner
(Central) to visit the area at present; how-
ever, their officers would continue to tour
the area for enforcing the various statutes,

Iron production in Bailadila Project

4114, SHRi LAMODAR BALIYAR:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) the per day production of iron in
the Bailadila project;

(b) the total number of employees in
the project category-wise ; and

(c) the total number of tribal worker‘s
from Bastar who are employed and their
categories, if any ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The ave-
rage daily production of iron ore at Baila-
dila deposit No. 14 is about 14,000 tornes.

(B) The total number of persons in regu-
lar employment is 1,618. Their break-up
is as under :(—

Executives 81
Non-Executives 1,005
Labour 532

In addition about 12,500 persons are work-
ing with the contractors.

(¢) District-wise employment figures are
not normally maintained.

Payment of compensation to agriculturists
of Fatikchara Areas of West Tripura
District

4115. SHRI DASARATHA DEB. Will
the Minister of DEFENCE be pleased to
state :

(a) whether some agricultural families
of Fatikchara areas of West Tripura Dis-
trict in the State of Tripura whose agricul-
tural land caused serious damages as they
were used as military operational grournd
during the Bangladesh liberation war 1971
have not received compensation ;

(b) if so, the number of families whose
case is yet pending; and

(c) what steps are being taken to expe-
dite the payment of compensation to all
deserving cases ?

THE MINISTER OF DEFENCE (SHRI
JAGJIIVAN RAM): (a) to (¢). An amourt
of 2,60,253.50 in respect of compensation
claims in 223 villages in West Tripura Dis-
trict was settled and awarded to the affected
persons upto 19-1-1973. 478 applications
were received after 25-1-1973 from 32 vil-
lages in West Tripura for payment of ex-
gratia compensation, which was not admitted
as no damages were found by the civil
authorities on spot verification. However,
one claim from agriculturist Shri Amulya

1 LSS/74—5
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Deb Nath of Fatikchera areas was taken
up separately by the Hon’ble Member and it
was found that the Indian Armed Forces
did not cause any damage to his land and
as such it was not possible to sanction
compensation in his case.

Self-propelled Combined Harvesters

4116. SHRI JYOTIRMOY BOSU: Will
the Minister of HEAVY INDUSTRY be
pleased to state :

(a) whether recently a large house has
been granted an industrial licence for the
manufacture of self propelled combined
harvesters in collaboration with a  West
German firm;

(b) if so, the names and particulars of
the Indian and West German firms; and

(c) the main features of the collaboration
agreement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and (b).

No. Sir, but a letter of Intent was grarcted
to M/s. Larsen & Toubro Ltd., Bombay
in December, 1970 for the manufacture of
self-propelled combined harvesters in colla-
boration with M/s. Deere & Co. of U.S.A.
M/s. Larsen & Toubro were not included
in the list of Large Industrial Houses as
defined in the Industrial Licensing Policy
Inquiry Committee Report. However, this
compary is a large industrial house under
the provisions of the M.R.T.P. Act, 1969.

(c) Proposal for collaboration with M/s.
Deere & Co. of U.S.A. as approved by
Government, envisages only technical colla-
boration and involves the payment of a
disclosure fee and recurring royalty to the
American firm.

fazai & wam arfom AR safaal v grata

4117 st swwAm@TE @ ;o @ gfa
WX qaE Hel Ig SI B FAT FG 6

() frwl & wdw atfm oo faaw
afsqdi #1 gatw fFar oSmAr @9 §; AR
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Increase in Prices of Steel

4118. DR. H P SHARMA. Will the
Minister of STEEL AND MINES be pleas-
ed to refer to the reply given to Unstarred
Question No. 3134 on 14th March, 1974
regardirg increase in price of steel and
state :

(a) whether prices of steel are proposed
to be increased further;

(b) if so, the decision, if any taken in
this matter; and

(c) the reasons warranting such an in-
crease ?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA). (a) No, Sir.

(b) and (c). Do not arise.

Take over of Aluminium Corporation of
India
4119. SHRI D. D. DESAI:
SHRI P. GANGADEB:

Wil the Minister of
MINES be pleased to state :

STEEL AND
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(a) whether Government have received
any suggestion regarding taking over of
Alumirium Corporation of India ;

(b) if so, whether Government have stu-
died its implications ;

(c) if so, whether any decision has been
taken thereon; and

(d) if so, the salient features thereof ?

THE-DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) Yes, Sir.

() to (d). The matter is under consi-
deration of Government,

1200 hrs.
PAPERS LAID ON THF TABLF

RipoORT or COMPTROLLER & AUDITOR

GENIRAL, UNION Govr, (RLYS.), APPRO-

PRIATION ACCrrs & Brock ACCTTS. ETC
ofF RLYS. For 1972-73

THE DEPUTY MINISTER IN THL
MINISTRY OF FINANCE (SHRIMALI
SUSHII A ROHATGI)  On behalf of Shn
K. R, Gunesh, | beg to lay on the Table —

(1) A copy of the Report (Hindr ve1
sons) of the Comptroller and  Auditor
General of Indna, for the year 1972-73,
Umon Government (Railways), under atti-
cle 151(1) of the Constitution.

(2) A copy of the Appropriation Ac-
counts, Railways, for 1972-73—Part 1—
Review (Hindi version).

(3) A copy of Appropriation Accounts,
Radways, 1972-73, Part H—Detsiled Ap-
propriation Accounts (Hindi version).

(4) A copy of Bloch Accounts (includ-
ing Capital statements comprising the Loan
Accounts), Balance Sheets and Profit and
Loss Accounts, Railways, for 1972-73
(Hindi version).

{Placed n Library. See No. LT-6494/74].
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NOTIFICATIONS UNDER ESSENTIAL COMMO-
DITIES AcCT, 1955

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : T beg to lay on the Table a copy
each of the following Notifications (Hindi
and English versions) under sub-section (6)
of section 3 of the Fssential Commodities
Act, 1955 :——

(1) The Kerosene (Firation of Cciling
Prices) Second Amendment Order, 1974,
published in  Notification No. G.SR.
J15(F) in Gazette of India dated the 2nd
March, 1974.

(2) The Light Diesel Oil (Fixation of
Ceiling Prices) Amendment Order, 1974,
published in Notification No. G.S.R. 116
{E) in Gazette of India dated the 2nd
March, 1974,

[Placed in library. See No. 1.T-6495/74).

PRIVENTION OF FooD  ADULILRATION

(AMpI1.) RuLes

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU) : 1|
beg to lay on the Table a copy of the
Pievention of Food Adulteration (Amend-
ment) Rules, 1974 (Hindi and Fnglish
verswons) published in Notification No.
G SR. 205 in Gazette of India dated the
23rd Februaty, 1974, under sub-section (2)
of section 23 of the Prevention of tood
Adulteration Act, 1954, [Placed in library
See¢ No. LT—6496/74]

ANNUAL RFPORT OF GOA SHIPYARD LTD.
FOR 1972-73 ALONG WITH ACCTTS. UNDER
COMPANIES ACT, 1956

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK) : I beg to lay on the Table «
copy of the Annual Report of the Goa
Shipyard Limited, Vasco-da-Gama, for the
year 1972-73 along with the Audited Ac-
counts and the Comments of the Comp-
troller and Auditor General thereon, under
sub-section (1) of section 619A of the
Companies Act, 1956. [Placed in library.
See No. LT—6497/74)
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REPORT ON FATAL ACCIDENT AT SBSHGIRI
RaMGAD MANGANESE MINE (MYSORE) &
ANNUAL REPORT OF CENTRAL BOARD OF
WORKERS EDUCATION AND CoAL  MINES
LABOUR WELFARE  ORGANISATION FOR
1972-73

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAEL-
GOVIND VERMA) : I beg to lay on the
Table— .

(1) A copy of the Report (Hindi and
English versions) on the fatal accident at
Seshgiri Ramgad Manganese Mine in Bel-
iary District (Mysore), on the 22nd March,
1973. [Placed in library. See No. LT-
6498/74]

(2) A copy of the Annual Report (Hins
and Fnglish versions) of the Central Board
of Workers Education, for the year 1972-73.
[Placed in library See No. LT—6499/74]

(3) A copy of the Annual Report on the
activities of the Coul Mines Labour Wel-
fare Organisation, for the year 1972-73.
[Placed in library. Sce. No. LT-6500/74].

12.01 hrs.

COMMITTFE ON PUBIIC UNDIR-
TAKINGS

FoRT1Y-FIGHTH REPORT

SHRIMATI SUBHADRA JOSHI (Chan-
dni Chowhk) : 1 beg to present the Forty-
cighth Report of the Committec on Public
Undertakings rcgarding action tahen by
Government on the recommendaiions con-
tained in their Thirty-ninth Repoit on Pyri-
tes, Phosphates and Chemicals 1imited

12,02 hrs.
BUSINFSS ADVISORY COMMITTFE
THIRFY-NINTH REIPOR1
THE MINISTER OF PARLIAMENT-

ARY AFFAIRS (SHRlI K. RAGHU
RAMAIAH) : 1 beg to move:

“That this Homse do agree with the
Thirty-ninth Report of the Business Ad-
visory €ommittee presented to the House
on the 20th March, 1974.”
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MR. SPEAKER : The question is:

“That this House do agree with the
Thirty-ninth Report of the Business Ad-
visory Committee presented to the Housc
on the 20th March, 1974.”

The motion was adopted.

12.04 hrs.

DISCUSSION  RE. SITUATION
BIHAR

.

IN

MR. SPEAKER : Now we take up the
discussion on the Bihar situation. The time
allotted by the business Advisory Committee
is four hours. Out of the many motions
that were received, the motion by Shri
Jyotirmoy Bosu and Shri Madhu Limaye
is the first.  Shri Jyotirmoy Bosu.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) :  The inevitable is happening.
Now it is the turn of Bihar—and it is all
over Bihar. It is nothing but a spontaneous
expression of people’s wrath and even . . .

MR. SPEAKER : Are you Teading it ?
I think you should not read. You can do
without reading.

SHRI JYOTIRMOY BOSU : These are
only notes. I never do that. There was
firing even within the Assembly and no less
than three Ministers were beaten up by
the Assembly staff. You can well imagine
the wrath of the people and the anger is
on the ruling patras and their coterie. It
is an upsurge like Gujarat ; the issue is the
same. Stifl they cannot see the writings on
the wall. 1 would have liked to see the
Prime Minister here and 1 would have
liked to ask her whether she has read the
history of th: French Revolution. The
whole country is sitting on a  volcano.
(Interruptions).  They wanted bread and
jobs and not bullets and kicks. The Gov-
ernment would not stop corruption and they
got mure corruption out of that.
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They are now forming a Cubinet panel
on the war council pattern. Is it for waging
a war against the hungry and starving peo-
ple ? They ure taking recourse to wanton
killings and shooting. On the 18th March,
I phoned at least three persons and was
told that at Chapra 30 died. At least thirty
persons died and about 200 were injured.
The Government said on that day that
only five died. Even according to Govern-
ment figures for four days, at leust 23 per-
sons were killed. We must know one thing,
that violence has come from the ruling
class, because the people who demonstrated
were unarmed and they had no intention to
commit violence.

In (}ujarut, due to violence, 130—mostly
youths—lost their lives by your bullets. The
same thing is going to happen in U.P.. in
M.P. and in Maharashtra. In Gujarat, later
on, the people made you lick the dust.
Everywhere your solution is  bullet rule.
Before anything happened in Bihar, they
asked for 12 companies of C.R.P. (3600
men). 6 Battalion of Army  personnel
(7200). 18 companics from B.S.F.. 16 com-
panies from S.R.P. plus 12 more C.R.P.
Companies.

Look at the police budget. Last year the
Centre budget had a provision of Rs. 135
crores and twenty years before they had a
provision of Rs. 3 crores only. This year's
budget has a provision of Rs. 166 crores.
This is a bullet raj.

In Bihar, in 1960-61 budget, they had
a provision of Rs. 4.5 crores for the police
and in 1973-74, it has gone upto Rs. 20.59
crores.  Your party Government and Shri
Dikshit gave orders to ‘shoot at sight’. The
Gujarat High Court declared it illegal and
yet the Government cannot spell out clearly
with regard to this order. The Govern-
ment has no power to give the order. In
spite of that, Shri Dikshit resorted to this
recourse of illegal action on the face of
the Gujarat High Court’s order or ruling.
What did the students want? T have got
some cuttings from the Search Light paper.
My hon. friend here, the Minister, is very
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angry.b I know what has happened to that
paper. It says:

“Meanwhile, students reiterated that
they would go all out to implement their
decision of gheraoing the Assembly. We
just want that our demands are met and
relief to the society given™.

They also said :—

“The spokesman said that the delega-
tion informed the Governor that though
the students agitation had remained
peaceful so far, the government had
started making a show of force and
begun barvicading the approaches to the
legislature™.

It also said in an editorial in the Indian
Nation on 16-3-1974 clearly as follows :—

““In fact, there was no need for closing
the educational institutions as the students
had no intention to indulge in acts of
violence. They had only planned to hold
a demonstration to protest against the
price rise and to press for the supply
of essential commodities at reasonable
rates which cannot be said to be unjusti-
fied. Moreover, how long will the govern-
ment or the educational authorities keep
the colleges and schools closed ? If they
want the students to clam down, let
them redress their grievances promptly.”

Asurances have been given to the stu-
dents by the Chief Minister, but, 1 regrel
to say, nothing was fulfilled.

Then, Sir, it says :

“Mr. Vasistha Narain Singh, a senior
Member of the Bihar Students Action
Committee has said : The demands of
the Action Committee include impli-
mention of the Zawar Hussain Com-
mittee report, formation of the students
unions in every college, change in the
education policy, to provide more
scholarships, control the price rise, sup-
ply of foodstuffs, make life a little
easier for them.”

In spite of that there have been wanton
killings. Here it says:

“Earlier they held a meeting at the
local Gandhi maidan and protested

against the galloping prices, imposition
of profession tax and prevailing corrup-
tion.”

Now, Sir. about corruption, a lot can
be said about Bihar. These students are
just as we are and they want to survive.
That is why they are struggling. Your
bogey of loot and arson and violence like
a spectre is haunting Europe,—the spectre
of communism, as Karl Marx said, in the
manifesto of 1848. You are lionising RSS
and Anand Marg; you would be aware
that this Anand Marg fired at Mr. Jyoti
Bosu, our leader ; they wanted to kill him ;
we know who they are; we know their
politics ; their politics are well known to
the people. People condemn them : and
we wholly condemn them. What happened
is this. Tt is a mass upsurge against cor-
ruption, foodshortage price rise and unem-
ployment. Masses are not with RSS or
Anand Marg. Sir, in one student proces-
sion in Patna, the mass support can be
seen through the fact that they collected
Rs. 3500 in just one hour. You are blam
ing students for the Searchlight burning

They have outright condemned it. 1t is
clear. They have made statements. Mr.

Sushil Kumar Modi, General Secretary of
the Patna University Students Union said
this :

“Rowdyism  before the education
Minister and damage caused to the
Searchlight by a section of students was
done purely to malign the image of the
peaceful movement of the Bihar Stu-
dents Action Committee.”

A bunch of students were injected to do
this job to malign the students and the
‘yvouth. Mr. Arun Kumar Verma, the stu-
dent registrar of the Patna University said
that the attack on the Press today was
purely done to tarnish the image of the
students action committee. He urged the
Government to punish the culprits. The
President of All India students federation
Shambhu Sharan Shrivastava also condemn-
ed the attack on newspapers and news
agency today. Our fight is with the Gov-
ernment and not against the press or their
workers, he added. 1Tt is very clear to
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show that the students were nowhere Bear
‘that. But somcthmz interesting has come
out, that is, in today's Statesmarn. There is
an interesting news item which has come
out. It says:

“The Searchlight Editor’s charge was
that the attack was the result of a cons-
pirucy in high quarters to suppress and
kill the papers that do not toe a parti-
cular line and said that this was very
serious,”

This was done by the people m power
because Searchlight was critical of their
misdeeds in Bihar. What is the actual
story ? The only person angry with Search.
lighr is the hon. Minister sitting in the
House, Mr, Lalit Mishra. They were cri-
tical of many of his misdeeds, the Madhu-
bani activities, stoppage of buses and trains,
the Kosi project, misappropration of funds,
the Bharat Sewak Samaj enquiry report
etc. ctc. and so many other things, Sir.
Somutime ago he put pressure to get an
upright editor removed, Mr. Subash Sarkar.
I wrote to the Prime Minister pointing this
ont. but no action was taken becanse Mr.
Lalit Narain Mishra could not be displeased.
Mr. Mishra wanted to purchase this news-
paper but it did not materialise.

And then how skillfully the fire was set!
At the exact place where the newspaper
godown was there they put their fircball:
they sprinkled oil on particular parts of
machinery which will catch firc easily.
They arc talking about  anti-socialism.
Nagendra Singh is Lalit Narain  Mishras
chief election agent in Madhubani election
of Mr. Gafloor. He was the election in-
charge and T am asking Mr. Dikshit to
tell us correctly and truthfull : Is it not
a fact that this Nagendra Singh bad hijuck-
ed seven Government buses in Patna. And.
I want to know what action did you take
against this person. Bihar Government's
toleration limit of corruption is ‘high en-
ough. Now it has surpasscd that too. and
the principal operator is Mr. Lalit Narain
Mishra sitting in Delhi, he is doing dual
sole of Chief Minister and a Minister
here.
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In Bihn—l may menﬁon the name—-—
the people will come out with different
names ‘Nakat Narain'. ‘Loot Narain' and
S0 many ‘Narains’, S

'MR. SPEAKER: Please do not use -
such names. After all, you are speakhn
in this House, as a Member.

SHRI JYOTIRMOY BOSU : In Bihar,
they have composed the following and if 1
quote it. it will interest you. This is what
they say in Bihur 1~

fazre &1 ¥y frgh Sraven o
froar YT 3T Wy wEIa AT 0

This is what is going down in Patna
about the great, famous, Shri L. N. Mishra
‘Stuinless steel scandal', ‘Bharat  Sevak
Samaj scandal’. 1 would quote from page
4, Vol. I, of the Kapur Commission’s
Report.  This is what they say : Rs, 2.56
ciores on Kosi Project-——No accounts were
given.

I am dealing with these cases. [n Bhurat
Sevak Samaj case. out of Rs. 17 lakhs
given to them, Rs. 2.1 lakhs was taken
by Shri L. N. Mishra. No account was given
gither 10 the Plunning Commission or to
the Bibar Government as 10 how this was
spent : not even the account was given to
the Kapur Commission.

Another recent scandul is in Madhubani
election.  The election is rigged. Can you
imagine it? Why does he do that? He
does that because the students told him
that they would guard each and every
polling booth for preventing Shri Mishra
and his people from rigging the elections.
So, they wunted to come to Madhubani to
stop them. But, the bhyses and trains were
stopped on the plea that there was coal
shortage. This was only a story. 1 quote
the editorial in Searchlight—this iy what it
SaYS -—

“It may be recalled that trains had
been cancelled in view of security during
Madhubani election.”
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I can understand Mr. Mishra's anger for
reasons as have been advanced. But, stop-
page of all train services to Madhubani
area was ridiculous and absurd. Train and
bus services to Madhubani had been sus-
pended for 36 hours from the morning to
prevent outside elements from entering into
the constituencies due to by-election which
was scheduled the next day. Trains and
buses were stopped due to shortage of
coal. They consume coal~—not char coal!
Buses had to be stopped because of shortage
ot coal! He was prepared for a probe
against corruption charges. He said ina pub-
lic meeting at Madhubani as follows :—

“} am willing to facc a probe.”

But, no probe takes place because the
Primec Miniter does not want it. 1 wrote
a letter and the reply 1 got made me cold
ieet The thing is the more there is cor-
ruption the more promotion there is for
him. His henchmen managed to instal a
Ministry 1n Bihar—these are all  equally
glonous ' Take the name of Shri Jha. He
was responsible for topphing Karpuri Tha-
hur's Ministry like ava 1am, gaya ram, Even
for barricading the Secretanat and the As-
sembly, a contract for Rs 4 lakhs was
ginen to his biother  This could not be
given to anybody else. Is this the way of
giving 4 contract to his own brother °

Take the example of Shn Baleswar Ram,
State’s Mbinister. He owns big restaurants
which have been burnt down-—a most sur-

prising thing.  (fnterruptions).

SHRI A. P. SHARMA (Bunar) : Sir,
I rice on a point of order. I want vour
ruhng on this.

MR. SPEAKER © May [ please tell
you ...

SHRI PILOO MODY (Godhra) : The

Minister is supposed to be present all the
itme. Why is he absent?

MR. SPEAKER : Mr. Bosu, unde: Rule
53, had given an intimation to me that he
would bring in these names. And that
was given to the Minister, But, when you

question the conduct of a Minister in this
House, there is a set procedure for that.
If you question the conduct of some per-
sons outside, a list is given. So far as
Shri L. N. Mishra is concerned, he is a
Member, of this House. That is a different
matter. But, for others he gave this list.

SHRI JYOTIRMOY BOSU : I had also
written to your goodself to request Mr. L.
N Mishra to be present here so that he
can reply. But he has chosen to be absent
from here for 1easons best known to him.
Take, for example, Shri Baleshwar Prasad’s
casc. He owny two cabret restaurants,
These have been burnt down but the neigh-
bouring restaurant remained untouched.
Does it not show peoples’ anger against
Congress ? Shri Baleshwar Prasad paid
Rs. 5 lakhs for the ministership. [ want
to ash Mr. L. N. Mishra who get the money
and how it was used *

Now, &4 word about Shti Shankar Dayal
Singh who become overnight a Minister
without portfoho. He 1s another toppler
‘Aya Ram Gava Ram' He owns collieries.
He owes 1o the Government of Bihar not
less than Rs. 1 crores in revenue. When
one of the officialy demanded this money
he was transferred Whh 15 he being looked
after ? It iv because he scuttled Dutt Com-
mission Fnquiry against Shri L. N. Mishra
and Bharat Sewak Sama;

Take the case of Shri I.. P Sahi, ex-Food
Minister Mr Dikshit would be doing a
good job If he sends somebody to find out
the valnable assets this gentleman possesses.
I cannot forget the name of Shri Jagannath
Mishra. the worthy brother of Shri 1. N,
Mishra who is looking after river valley
projects. Here it is railways and there it
is river-ways let them prosper We shall
se¢ them.

Now. tahe the case of Education Minis-
ter. He got fifteen per cent grace marks in the
marks of his son. The student say that if the
Education Minister’s son has to be passed
by giving grace-marks then where do we
stand? They demanded an equal number
of grace-marks for them which they were
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degmy'fhm should be enough, although
I could mention a score of other cases of
sheer corruption in Bihar. At the root
of everything is Shri L. N. Mishra and at
the top of it is the fountain of corruption.
Have they heard of what their own former
Congress Chief Minister said ? ¥ I am
right, he said, “Dismiss the Government.

Dissolve the Assembly.”

Sir. Bihar has abundant natural resources.
They have coal, steel, iron-ore, manganese
ore, forests, mica, fertile land and ‘most
hard-working people who fought for free-
dom and sacrificed most.

o fawfr form (efrardY) sdt e R
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SHR1 JYOTIRMOY BOSU : | want to
ask one question to Mr. Dikshit. Why is
it that Mr. Dikshit and Mr Jagjivan Ram
had to go to Patna leaving Mr. Mishra
behind 7 Is it not a fact that when he
wianted to go 1t was feared that if he went
there the agitation will increase ?

My information is this,

THE MINISTER OF HOMF AFFAIRS
(SHRI UMA SHANKAR DIKSHIT):
No, that is not corect

SHR1 JYOTIRMOY BOSU. He can

reply when his turn comes.

Then, look at the food bungling that they
have done. Therr producion in 1971-72
was 7881.2 thousand torines, while n
1972-73 the production had gone up by 25
per cent. Yet most of the food has found
its way underground, beciuse they are all
top Congressmen, the big hulaks and jotdars
and they cannot be displaced. If they
go in for levv and procurement, that will
break the party and Bithar will be without
the Congress  So, although there was a
much bigger harvest, their procurement
target was a modest 1 lakh tonnes, and
the achievement was hardly one-third of
what had been set. Today what is hap-
pening is that you have 1o pay a little
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more money for your basic cereals than
you should, and it is outside the purchas-
ing power of the common man in Bihar,
who is a person with one of the lowest
per capita incomes in the country. A lot
of smuggling is taking place from U.P.;
the food has to come from Deoria and
Ballia district and so many other places
in UP. The public distribution system,
because of the pro-monopolist character of
this party and this government has sur-
rendered to the kulaks and it has failed
completely in Bihar. The Sta'vsmun which
is a conscrvative paper says :

“The food situation in Bihar is grave
and abcut 90 per cent of the fan price
shops in the State have literally no
wheat at all ™

They want to blame <omebordy but they
do not want to read these things. ‘They
know this fully well because all the facts
and documents aie with them. They do
not stretch their hands because that would
mean that they would be thrown out of
power  Their first ambition 1s to cling
on to the gaddi and to stich to power but
not to do anything for the people

Then, the Ministr of Tood and Sup-
plies has smd that rice from the newly
harvested paddy was selling at a prohibi-
tive price between Ry 80 and Rs. 90 per
maund i Bihar. which has the Jowest
per capita income  In replv 10 a question,
Mr Sahi said that the price of wheat and
coarse giains hhe maize and milo was o
high that even a compatatively good crop
would not biing down the prices He has
said so many things which go to <how
that theie is no food available within the
reach of thc common man

Then, there are scarcity districts. In
1eply to my question i1t has been stated that
there aic ut feast 16 districts which have
been severely scarcity-hit What are Gov-
ernment doing about? Nothing. There is
palace intriguing here¢, and palace intrigu-
ing there; they only collect their pachets
and make hay while the sun shines, saying,
let the people go to dogs.
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Starvation has become .a feature. We
had been there Only the other day, six of
-us, and this year, I would warn  Shri
Dikshit, that there will be many more
starvation deaths in Bihar and the cereals
will sell at Ks. S a kg. and let him make
a note of this. And what is the Central
Government doing? When their demand
was 100,000 tonnes, thcy made an allo-
cation of 35,000 tonnes and they actually
gave only 30,000 tonnes. For November,
when the demand was 100,000 tonnes, the
allocation was 25,000 tonnes und the
supply was 21,000 tonnes. The same figures
were there for the next month also. So,
the Centre is also playing politics on food
there.

Of course, if they give them sufficient
supply, the kulaks and the free market
people cannot get the price they want; if
the public distribution system functions,
they cannot make packets on sale of food-
grains to the common man. So, they have
restricted the cupplies and restricted the ip-
flow of grains to the market so that the
kulaks can make more money out of the
foodgrains., though there may be a few
hurdred starvation deaths and there may
be a few hundred malnutrition deaths and
things like that. What does it matter ? The
kulaks must flourish so that this govern-
ment can remain in power, because they
are a government of the kuluks by the
kulaks and for the kulaks.

Then. look at the price rise. Because my
time is short, 1 would not like to quote all
the figures. Even in an item like -vheat,
the price was Rs. 1.15 one year ago but
now it is Rs. 2.30. The same is true of
every other item. It is outside the reach of
the common man. S0, there s 2 mass
upsurge, and the people have disowned them
und rejected them.

What are other things 7 Bihar has the
second lowest per capita income in the
country, 19th out of 20 States. The figure
is Rs. 216 when the highest is Rs. 818 and
the national figure is Rs. 347. In poverty-
line, Bihar is at the bottom of the country.
The actual below he poverty-line popula-
tion figure is not fess than § per cent,

There are many other things. In literary,
rural electrification, plan per capita allo-
cation—in everything Bihar has been neg-
lected, because they are backward. The
Central Government, the Delhi people here
and their MPs and Ministers—what do they
do here, I want to know. Bihar is going
backward and backward everyday. But
they arc all looking aftér themselves.

SHRI K. P. UNNIKRISHNAN .(Bada-
gara) :  What about you?

SHRI JYOTIRMOY BOSU :
my best.

1 am doing

My present demand is: Dissolve the
Assembly, hold fresh elections. | know
you won't have the guts to face the people
again.  You arc doing the same trick in
Gujarat.-

Then there must be a judicial inquiry into
each firing that has taken place. Yaen the
foreign rulers, Bgitishers, had made it man-
datory. obligatory, that even in the case of

the police firing one single round, there
must be an inquirv.

SHRI K. P. UNNIKRISHNAN : He
was a4 stooge of the British. He knows.

SHRI JYOTIRMOY BOSU . Then there
must be adequate compensation to each vic-
tim of these firings. Meet all the demands
of the students and free all the persons
arrested in the recent movement, all  the
politicals particularly.

With this, 1 would like to caution Mr.
Dikshit that he should read the writings
on the wall and his party of kulaks should
realise through his good offices that the
country is sitting on a volcano. Any day
the eruption shall engulf all of us. If
you cannot do anything, better get out,
resign.

MR. SPEAKER : The Minister will reply
at 3.30 P.M. Shri A, P. Sharma

st g0 @to W (F9ET) . qeAN WERT,
aTw Tw ww § fwre & feafs & F9v
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W agw qrow gt ¥ oy oF quw o @
i ve wga gwiwgd aw &
W
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g %t W 7 W & wrvenw §, w9 A
W e & W W § Ik Fue fadh o azl
A o wifmw W | oy A werd
® AR & A GE-AF A el &
Y a ¢ faw® www ¥ g for femn
o ¥ fe are gt 9X W AR
aE gar R ar S oft 7o} A%
1 A1 aEt w1 ¢ a6l St IEE A
T, IHE ¥ ¥Awd, & qer WA
g w1 A ® w9 v 8T 9@ A
FPoATH FAT gX kT o\ @ over ¥
IA? WG T¢ BT X ATA W, IANT A7
% G ¥ LAY oI A1 AT AT
$% qfear 2, AF He dro oo, wE WA
9T AT7e UFo OFo uYv AIY FI ATY HT-
zA4 FOM A ATA & gwmfaw g3fr @
favam wvR A wvqr FEA &, & owe
AT P ARG qT FIT TAET it IAW OV
#1097 g war fam @ 7 geair melR
¥ WNF IAE R FFAT WY &; oAw fr
T A KT WAH XA TEw Igq oA
¥, T AR BN 9T AT TACT AAAT
HTGTZ FIAT W & A7 ¥y g qfrfeafr
qz ol TR AT W oawm F dar A g
A4 wrgl v, & qgA e g few o
¥ AW ¥ oA YTRY 9T wewT & wawd st
% fear o awmm 0

TER O ST owr #Y arw &
R el §w3 w b e gd fs osen
¥ W oW uT 67 AR o afgem am
®7 faare AT A g f Qo v fom
B A% I W wnger, eragfr faelt
€t FeR) UM T fear amr } o qrewy
Z AR AR & s wraw 2 A fre
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Aoraw #T FU9T quf wrewe sy e anlt
T v Wiy & wour Wy ¥ oo o
o wyfmr § vy Yk 0w qR v ow
wrg & fad wfr &1 ay et woe @
foomes fadry wvd wr o weT A B
o 5 fadnlt wewry e W e 4
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ol % wpm wrer f fe owwr Qi Yl
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Yqear wEwr oy g% W wew w7
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ot go o vt 1 oy g X wifrw &
o W fede 5 & fd N W orw
¥ wnfdic ®A ¥ AR dw R

wiwd & g www g faw gai-
qof waeqr @ faere R ver ¥ fow Ay
% qfefeqfy fady ofedy & sy el
q, 7w & TR Y @ gE waA
TG ¥ TN N AT IO qEw ¥ AE
TwT FT 99T | K6Te o7 fang v mw
wf o7 Ak, 7w W AT wgTEAT TR
Ffad 2 giv g W w9 Hym ow
HATRT T &, 999 g w1 oA &
aftit g4z W AT WM AT ¥ WA
WO FT WO FX | AFT AT ATV AT FHAT
¥T ATRIW T ¥ WP qe WY feT ew &
FIE & A WM ¥ RTT A FANY

SHRI SAMAR GULHA (Contan) Sit
may 1 sav 1 tew words bv wiy of pet
sonal cxplanation ?

MR SPI AKIR When vou spaak jou
can explun the povition

PROF MADHU DANDAVATL (R
put)  Mr Limive will speakh on behalt
of our party So Mr Guha may be pur
mitted to ane his personal cyplhnition

MR SPE AKiR  He did not mahe iny
legstion agunst ham

Shri Bhogendra Jha

st Wi W (WEATY)  gend wErem,
™™ R oat W feerr v oA ow @ gl
§ m B ver @ fr wr feafAr wEm A
mu Ay g AR ¥ g p oAb
qopr A% v WTITEN ¥ FWme 97 wm
gor ¥ fap um AmowrR oarm o #
™ A AT T 0 AE A oeRw
¥ @77 gk 3 fow ot Prar wem g wdt
$ v wgm fel o Peolt @ W g
iy T wrry gz ¥ i fae @ e
Mo far & at wenfrm g o
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wge & o wofal & sw e fasier
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v 1 awEarey gfafafer g1

T A ¥1 A% f@ aveR  ad A
= 9y 9T fgar T iy Ay e e
ot aad gafr 4 19 g faew faaw
qar o Gvw F v o fEamow
favig &Y amw o £ qF v ¥
FIR 9T AN WAL I G TA W
B G & wew A 1o Wi #1 farr
¥ TR O g@n 7 v fran ek
waegen &R oA el Al TEe
fratare ®1 W & Froq @ B AL AR
28 wwE go) T & A famre vy oA
fogre & fwer it 3 @ & awa AR
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[ srrdvae gz qrew]

g A & ¥ fre gxeay ¥ o U,
% 9 qeow fear o ww A
wfwr § fawd & fog g arge md & g9
TR W1 EE AT IAE WG PR W
o v @ T odr for webedz dw &
T B B & A X e AT
W, ¥z qeqv 9% o viw feur) o W
wIAHl ®T IFHE TR Wl wgew W o
¥ ww @ foar qEw qew § fr owwe
ffar ot o v W T @ ¢ fw
W ¥ IR wafiet & arg devw fear
§ o Tt deme & arowr 9N IW wET
w1 forx a@r frar

ot e Afws 12 ardm w1 AW
IS 91 A FHA Awer f& 16 arE w6t
gAY ¥ WS W W WA Wt @
Ty 18 N fawedt o gz # 9AE M
T @ oqEr ™ A el I W Qe
Wy 7 g e s 9 owawie T ¥
i} oy sqfrr ot @ ar B W o g
Y FAET 9 ARy § 7

=Y IO W (W) < W 3
fdor fzar o w1 fr fagre & ffad =
wwar 3 fagre ot frafr qg g aeRe
ATEY o | ITARAT N GAAT AT S Ay ¥
Y PRAET WAR UMW I ARIEH,
18 ardmr A gag e wuw afefd &
faondbmn fam aar Wik wifoe & o
9T g7 WL & M0 4 IWY 9@y 17
oo W T ST g 9 & s §
@fer g€ o %t og Folm gwr w1 & o
udmA w farga ety fow w) o &
st et fgevens wq ¥ ¥Y ) AT AR
arfe %Y e frurdt faurvmen & wnl
g 8 gu v sitwae adarfe o wn
dTwm & g7 11 A wwr ww & wy
o WA & ag qg o7 qEnel s
firdy oy gz S¥wa ¥ g ¥ faaya-
vy ¥t i g | faarerey A ¥ o §
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iz fawmr v st §, ogt o oy
wrr savd + vek wx Y qET aw ¥ T
iwmnﬁomioﬁotmfwwi
7 o dromrfodre ¥ fralewr ¥w wT
wrafagrft R Fgfaee ot & oommee
AT IW WA AT qqE KT Y X O I
#au favwry frgr ) ot o wm & 9
arm X wdarfe @ fafeer & owr amf,
I yra A qfzA faamr ¥ wrafew ® avor
g o denrfodo & wmaw ¥ wwr
W & wes aTafawrd s awfes andt
& MyonoUo FI YN AT TAWT WA
o gt foend A gar o ofen
Heqr ar 78 4t oYr 7 farre Wedy o &,
7 gurt ww wav fiferw A A IR Wz W
yew fisar wafs smfre qRT & dv oft
T ETgT, WA & ImeAw A IgT
war7 ot wEmAE @l e s e,
gfar gATE e oiT 9FiET (A g Wl
I N w4N 9 A feAre fem
T wYr aRy ey ¥ X of f& & e
ar® W@y AP I AT &7 T A9 B ¥
Avr fov ¢ 9 FAT ATC W wiQWT FTET ¥y
ST 9% qE a8 o Svow W ey

WA @ am A oy wwa fagre faams
a & afgw & wv ¥ ww A af &
a gfewren & smten § AT @ o
ot Afeamg & WA freEew & s
fasr ot & arq fafarer agg & anty
W fagm w3 W g T s IE
o e gma ga afer A i ol
faar wnfov ww wrreTa wwd aft @)
fegr & e & R, wwm §
e & qg e wear ¢ fe fagre fam
an & i fafrerd & wroaw & it
il qud amw g e o wow
gor 1 ww wd f egd o f ag WKW
vdo W §, & wAgw ¥ Wt §, & dwsw
whiw & o &, Fher drodonrfe ¥ wtw
Wi MmO i 1 &
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T g f e 06 W wrterTonge W
srtent wgt Y ower T, 0w W wrEw W
wrdwatwrn qmd & wag Y ver wyr
{mwrter)

Y Wy wdariz wdt ¥ Wi
fgre & wrew APl W

1i
1
3
:
%

afeze & Wy dr) #5 gwer we gsrT W
W fix warrifew 9\ awn s @ TR
g W 4w Y v fo w1 ogw
in ofreg & fewrrdw oW omer R
fagre & wopre mwvdz & Aferc @ WY
et # fadt g€ o w1 wafag wew W G
fear vy

M FRE ¥, M TR, FER gAAR
¥ fore awx arrmw faw aEy o &, @
fagre & wehfs & @A @w fer 7
¥, v fangw dfrle 1 wv wmar AR
an ¥ Wt ¥ AW A w7 E
IW Fq W WA o

vn B Y ggate 20 WY WAt ¥—ato
20 ¥ soo wefedy B Rfxn dw ¥,
fordt o B ¥, e v AR R,
o o & ey, qfem Rww o o
fent 1 mro 21 9 “vferw dwa” @ Frer d
fs vt ¥ Wiz M w7 Tev fem
To% A § 4 A W s wiew A
TR 4§ Wyt IR W war &, e A
e wrg, droftontfo sfrrr W wwer T

#fewr wx o ww A formgr o W@ &
wiife sefaedt & ava o ST ra 4 TR
whom gvam ¥ a0 ST fowr e § AT
wg qwrrd v ay k)

INEw AW, T AET Y A W
W w wee Ay few oy o e
wr o g, Wk g T wem o wa &
o% wfAy @A w7 A9AT A ARTH
w7 g g o 3w gz ¥ fe ary
4-5 umit ¥ fagx o e w80
1971 % 7wy fagrr aw & @ T, 1972
Agmwm o, 1973 ¥ wfw ww W@
o oagh ¥ o 7 faed ¥ ostom
o ¥ G A g wfad w1 @
frafr writ warag 2 ok 6 o & ag
RN AT, ATAH O A, A e faer—
droyrrofto & w'tnn, wrff & At
N wwt wrwr fafg wwa o b o et
¥ % ¥ or W™ wfmam ¥ oA9aw 70
Wl W Wk o feft & % amm
ag Wt aflg AR § oam A owww o
e wigt ¥ frnfam @ own €
foit mx mmr fren & wnprqE 9fA A
§ SAATD abth ® WA F ST oy W
To% wie g & WY W § I wwmee
T xwwwe W feafa wr wh wvs dm
ofer fs & A wd wvorwomo FU
7 ¥ ar @ofourte ¥ /M v 7R 2T
am WY wry P wifed- gy v 0T A
vl o g & W @ § oo ¥R
ApE ) Y B daw AY MR
e st goar F, IE www ¥R
s v art & 3B oAt #, Gy oqa
¥ q@ wmogwn § TR ener ot R d
wey feafn & wmerd & foldt mary fawm
ot mr wa wmarw dsw s W@ Ife
ae Wtk w6 Pafr w %4, aw @
we frefedy ¥ wm 9T qErTafaEes
fawre fear o |
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oY war wqv (gforar) : fedhr et
argw, ot A w7 wrorg A, W fame &
W & ww AR 9 ag ¢ frowedew W@
faadt wid & g0 gAW QX A ¥ wwdw
£ §) o A & o A gAA
for & w3 % wiew A Wit W\ sk
¥ faam qaar 7 qen, o W oW
gaa i e ¥ &wa few wd W
ao § sz Wl Aed g—%§ @a &
18 R 7 w7, Afew v g §
for aifafod) ox 97 ¥ Zw dgmd § e
%1 g ®T wwa & W wA & ¥, faw
AT ¥ W #w wA vE &, wer 1§ &1 qgmd
T AAT ET T AT & AT FT AT
& g1 q%a ¥, whpar amefedf o 99 €7,
ar ga qaw § §o oy o W § o ag
aqey ¥ f& oyy & fogpra € qEew W
AR 2 AR agAy & fag as0 ¥ fr o
& TEN W GEA I ST T qen F AN
®rE AT WA gA WTH T BA VR § wrio
TAoTAe ¥ AW WY wEw ¥ ow fEwr &
s Esag e e, .. ( swamw)
..... ™M o ¥ wifren wd, 7z fean @
T ae ¥ awpham a1 uw a iy

CHAMT TEAT HAET TH & 4 FIAW ATGH
Wt 78l %A v w7 wid E, o &
A A w7 o §, Afew 9w o
§gw oo @ owwd § fr o7 v e
faeen w9 £, g ¥9 whaw & faeew &
AAT &) O W AW H ar oA%Ar 2 fw
wrt TEAA F ARl & aEem 9 g,
afsa cdemT grer ¥ arz o 92 & fw
sqaHT W, wife e & adm
TAX &, W AT T AR WA A §
v § o at Fasr @ @ew e
i Rt fear dzr &Y o W@ & feardi w
v § ®rf favars af e g O
qEw @ o NEX A FE A gEE ag
fr gofte o ¥ & thewA # agy 30
g g gt § vafeq agr T @ E W

vy avgewz ¥ aowe & fe deowqee W
atfaun arar o o
wizy ® it & w0 gra O QAU
A & wAdz v Wit W AT W, W
aw d ek vrow Al &, afes @ W
gt @oft 3 e g madw § arfa ¥
aure &, #fer wa wdew wvw fwr &
& um oA R A @, & awT wh
a3, ¥ awr v oarm &7 4 ewe
THeTEe % F mra wme A ag v §
YT @M §, W OFT B woT A A, wwr A
2, Iuwl WEW GEAT, TAOW FEM GEAT
Timard oA S R Y. L.
(swgam) . gw¥ wr fagrdy araddy ot
wor fewr § uw wyrwr amr s &5 W fe
FTH! io‘ﬁo 1 Hiw fafaeet g wfed
HfFr wx oo & A fafaeey 7 @
qi A1 W W ®To 16 Wid ¥ oEAv
WY, wr gft & am e IER OE
wifgw 11 3% A9 FWT qFY, FEAW A
¥z AT Trem AT % RET W AT
arn W v A S wifaw ) fe evew
urdt am s, afe wvex wfr & e
WWo@oWatﬁﬁﬂﬁmﬂ@
wgiry ¥1u, G aurad, o gey ¥ faen
gy A

frdy wiwT AT, WToMNo0Ee & ATH
TR & UFz B 7 AT YR WEr &
I Gifpit i awdm T e ¥ fi
frd wa qew ¥ AvAVEA & owTw £
F%A1 314 @m wmgy f—wirw & sfw,
Az o mrwdr & afdd, 8 oAeE &1 3
qeafedt &1 % 7, A% afrd s ded
thery mit ¥& A= ¥ gonand W
am arn g §0 4w ¥ M s
o1 s wR ol % e ¥ W, -
ey N afafeem e R wE
fawm & a avr ot gf & e g o
rRTIRE W TiEd W omaE won },
wia & sofad w1 oswrrdr feael B
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g oy wmw o ¥ oAl k¥ W™
wirEi & s aff § ¥ o fauren
¥ fud g Wt f oy ol wew fagrd
AR, W wHo wWe & wiY a2 @@
At oA & W feh gh Awe £
g aamwn 9 & fF ooy & fawera
0 | T wagfeas ¥ favarw 3 g
w7 el e for 24 g ARl oA
w41 wagfm &% §, waT s Ay
AR T WA o @ wwgfom Sw R
#fer wrr ww § far ol @ fer ow-
gt a1 wim W wd §) form &
fa2 g& @ WY W % & wifeew &1 TN
v A ¥ afer & oy s swgAr
g5 m o & oA W oam e e
T A FR g A oaga & fo o e
WEN QT wM ATET W7 AT g T
EFATT AR 3 pE A wifeie W
FA w7 &0, oy sl andt 1 A
%1 am & oAt v ww ¥ owfew &
wir Afes ag ot aedr B o &
Al a1 wea favaw wwgfos o7 &, @
Ty & S wr weR freaw suTRAOTE 97
g 7 3 o W A wfte amval 6
wiit A o ¥ e g7 W faww aie
¥ @l & i we% 1 Aifmt S @ ndd
o g § wfvsn s e A T e
nad ¥ @y B Aw Bod @y e
7 ¥ T@ K@ ¥ ¥ N waerw gl
I CFR qEEAT fem. qe die ¥, I¥em
% o feer ¥ v gEmen fenosw
@ wmw & am fov A ogw & L W@
ary ¥ e Taw fams # oag agw €1 R
wyaw W utt e (wwsl) &gl o9
iz g A W §, A § IR
W w7,

o i W wifad g8 Trw et
agr wm f

R W wge it B Al Wi I
ot ot} T T qT favare W T

oAty ARy g0

ot wwam wyT: xAE Swa oY w2

& A & E TR At W fmwE e
frdt a7g o7 W 0% gew Twa faey
gura @ faw w%, gurdr Afen 9w W@,
fery w1 o faw a3 s sl qo-
AT dle TAe 480 wAEE & W | Y
aifedt T q7w ¥ wwidard €1 gweT o
W ¥ o S W Ffe fen a4 fedr
A7E H W W K dte nHo 440 waTEw
gt e mfed & e § e
®FE T R W mHe wwe Wrel
¥ w7 W ¢ oew wwer spfaE 9
fovam &7 (wwww) wpfom @ wow
favams &1 af mwe #1 TE fawEs .o
Fo faren wh Tfem o 2 o @y o
T A W Ag ¥ (emwew)

st peR W woRm (qTA): FHEE Qe
# 50 o dtc fmar & #4

ot AAAW WY WE T2 4T AT omETE-

AN FTH ¥ AA OTH, VA G o %
¥ AT wran, 99 9z frerd oW
A T AT W GEEN ¥ T 3w WER
¥ AMA UM A gF AF AW AT A
# fr &7 gmw & A o ol w W e
qg A1 wpAr Av oqv qAm § oA & W
T ¥

Wt i W 3z A F oW 6
fagat & namm § o1 G ¥ yw &

o wauT €Y W uTET WTET A §
AW & qEA g fE A SN a9
UTTe UHo 0¥ F wfier gEERETE
TT qEE v ) (sawaw) gz &1 s &
é,mcﬂ?{eﬂlﬂa a’»ﬂil%mm
o gEedt ¥ Wrve tHe THe W W
ozt o ¥1¢ A #

Wt wereow omit: & @t g
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Wt wamw wgo:f wmm e A
3 foor ok wiel wiKo UWe uwo

wwar wagform ot & 1 W ¥ oW
wamy dem€ W oz oAt &, w0 W
W wrdt § W o fad fred o ww
W W R A T A

o wg fawd (ateT) TTMETR WA,
w fapr & fufrgcw v A w
TOW WA W GUTI EW S IR s &
fr s avfe W fere ¥ o0 ¥w A g
Iawr W wifew gty ¢ o gy A
® agA & Ay 4w AT ag geHw &
o b fe ome oy W ¥ o awer am 9%
fear g sy, AT VAT st 9w-
TR 97\ W AA-REAT ¥ oFTw w O,
wwr fogr Iw ¥ owir ogar o e
fasgy AR aAIT A A v fagre ®
@ @ %1 fevpie §AT v wmr ¥ wfaay
o s 7 wd ¥ fawgw w1 s
& w8, fre w1 v e #, FfY I
¥ e gt ¥ A Wwh aw o 0
WA ¥ ATE ¥ g WY Avfer ewad
O wifed o7 v o & o & of Wi
fod xw o w1 Fese foze & g &
¥y fefndy wT o AwT IO, -
w77 7 g feafa ¥ v A fem
A qwm & 5 Avwr € e o fe
Afy & Fw ot fagre § oz fegfy
saw gk &

az 14 afow v Ysferm Rvm” & A
sl frdy waEre 7y &, o afem aomao
RN W owwdw &, WA 11 owAW 6 owwr
nfedifeam & war war &, % 0 AW g
% om% s T wgAr g oag Wb
wuare axr & wfs avemee wr g faay
T WM EE R T
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ot Jwrdkee M gy 98 wiite s
i & W% W Frafum wo & e ofefiew
at @ wiere wn fo o wlNw owds

LRt
ot wy frd: & wrrer ¥ gy o afew
Araae o W owwdw §)

The Indian Nation says :

“Congress legislators, be they minis-
terialists or dissidents, have repeatedly
told Chief Minntet Ghatcor what s
happening in  Gujarat may happen in
Bihar ulso if the Government does not
take cffective steps to check puice rise,
hoarding, profiteering, adulteration etc.
Opposition parties and detached people
have also been giving this warning to
the Government. But that was dismissed
as politically motivated. Is the warning
given by the Congiess legislators also
pohtically motivated ™

T 14 AW W WET | AT FTRAT
fagmme =z fawy w g afasees
W YT ¥ v g fe oafr m
¥z & Imx Y Af amdr owf, fmieh
® w1 v W Amt wE ol s
1@ wwx &t frafr ot v &t e Y
gyl e & st ftowind s ag wnen
w1 @A wrw fainft =h e oarg we
g A ot foe @ Eiag 14 arde w
wE g el & ok

wraay, fagr W qeqfe ow & owow
ATAT VAT AT B4 1961 €7 IA-mAT
% o fwre ¥ ol &0 ¥ wrRvo @
sfrm o @ ¢ e oo o v oam
W A & oA vk it g Foowir faere
¥ § W, g & wgar wnew 7 d e
LA U AT TINE SETTINE 3 2
WHT AYN AT W WIH X AN €T qrmdr
i FWEETT W GO 52 afawa § we ey
42 sfoww @ wv Sy wagd o A
1690 & W T 25 B 81 om0y
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wfew wrofre wivd §1 Afer fige o
feafr falw frarors &1 gt 1961 &
whewTd %1 wET S8 8 wfaww @, 10
awm & ware Ay wr &T 42,3 shww w
oY agw af wr # wde fisa d@f-
€ WAy f W % wdf g1 vk Ko owei
afge v W w1961 & wET
22 o wiww &1, 10 A & W™T 38,2
wfor &1 w38 gfaww faere & deiftar
wre qfif o & w6 fad afz e
o ARt e arde At 3R e feafy
gir ?

fagre ot &7 wwer ¥ o agr fom
o ¥ ¥e Tt ¥ oW & feafx ot
YT WP w1 AU AR AT AT vo femn
o ey ¥ &4 Wt o1 3w A wo A
%o fadlT Y 7y ¢ it feafir & w wfta s
s &t 0w peafn ag wwnm @ dn
I AR T 06 Wk A¥ qw A& A A
Tt e @ N1 v ¥va & fAd A
7T 7 @) ¥ w v oA §

Jreaw wErg, & gy ol o & A
¥ mr % A FW GTEE TR AT B
& fav @ ¥ wred 13 v 7 WA far
&Y arardy apa sqvey §, wdw A W) gw
ot fam ¥ waw wfaw B a7 W oAx
w wm fagrr 7 A O Afrr oW
e @ sy fEay wary T X 11 A
48 ETATT T 9T AP L 75 wfAOA X &
wrr ®r ger fiewr war i afrawn gmw i 2s
HTE 70 FXY Y weEy AvAT 91T 73 whr-
T IO RO €Y g fEmr waty wEre
¥ 36 WTW 83 EWIY T WEAT AT, oN
sfows wiwr ® qu feor mr, oir faw
TR X IATT AT THY 18 A S WX
whw, 45 sufrwa am oW fad qu fear
war) Afew fagrr ¥ bqw 17 A 40
T TR e At @ wg X e e
R WO & am Wy fad 27 sfm wn s
o femr 1 oY v oW w ¥ A W

wre @ miw gt o Saw 27 sfory w0
oft & addr o s oy o Y e
W W o % oaher w%

IPT A% F IO w7 HAW § T
N woq PR & vk xx g, o
¥ gfrr wfr @ o @, qvee & A
AMfagr & srw fwe ¥ o oA 7
w2 whwA wz @ oari Wi S A
At o "AaTT § W ot A ¥ I
7 g ¥ fy fifor & o o7 faee &
faegm www A gw & owrw o ¥F B
*T ¥ wimr § owwm o & awdw 3,
afaweey & §, fm & am 25, 25, 30 30
7o owE wing WX W) Ay & faege
g W E g ot gor § fgre ¥ frowa
T TR A W wraw 9t & gwdw §,
MR ®1 qeAr wer fra 2w oo wf
A 7 fam WY owem A g ¢ A
e ¥t afon o ooy g afedy & iso
To fagzw it 77 7 &

97 = owiw § aryr, farw ¥ oW
TN TR T AN MFA 76 Fo A
w7 oW ¥ ot sfeAway fafky o |
TIT AW 97 IR ¥T W F BE AT ey
aft & [TaE &0 qra fear Tt ¥
i w A omre oufom w4
i faard o1 wif e W 2 0w
frflew #% a7 & oy & AR TR AEAT
gt a7 faed @ fadvew s 2

“The cost of the completed major and
medium tngation schemes in Bthar was
the Jowest only Rs 516 per heclare as
compared to Rs. 793 in Uttar Pradesh,
Ry 806 1in West Bengal and as high as
Rs. 3.432 in Myvore”
#t faard o1 =wwl fwr & oAwH ¥ oAk
® e grer wal A ux feard grear A
g o @ 3@ ¥ @ &

ot Y et Y a3 W
g o wefe € oawr g e
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[t 7y faad)

w2, 9 Faw dum A @ ¥ Ty ok
i w@ gom fad s A aw sger
g & o e oW oqw 0w oW ¥ g
T ogutinF IH AW 6 Fo W fawwr
yifoee que fawr w1 faoen ¢ @7 gv am
18 ¥o FT #1 74T 9N O¥F T FWA FAAT
g fomrst v ™ 4,500 Fo TAE L W
WM ORT FT T ¥ WM N omeere ¥
gfer Fem 37 g wifree a0 faw @
WY FT 3 AN F1 AT 16 Fo ¥ FI5
a9V AT T 1 500 te FHT WY 7
T T ST W ATt Ry Pt W
fr A =% aw ¥ 3% T W
FEATEAT & JT w A UF geA ¥ N7
¥ T T TEHT WM W AN A AWy
O AT 9P o WA X 2 AW A9 Wi
qreye Tae waw W fmm afvw e
¥ oaw & @ A Aadie e AT e
& TR AT 2 AP N0 AT 2T ¥fE
WqEAT FAF T WAAT 07 IV gEw A1 fxaw
T e jo RfAWA AT TATET WU

SHRT K P UNNIKRISHNAN  He »

mnleading the Houw  This has been de
nied 1n the Housc by the Mt M
Boroo.dh

14.00 hrs.

St wg fd a7 w7 o4 el
7 WAATG FAREA S WPNR A gt ¥
farn &1 777 IR ¢ FRWT AR R AET
e A w1 wm dErare g1 ¥ ool mrena
TN AT WET w1 W foew e @
IFR a7 gt fag ¥ ferear wepE,
qamT fErae owEd oA v ow
A AR WP R T PR R ) AT b5
FA? 29 WiV AT W\ET ¥ | oA 16
FAT 6o 2 gw foet v 2 A <o
Fae =z ghmmewy fom o wafy w7 o6
wFAT R 2 T 2 911 AabE 9k g1 AT
e ATy 8 W A 40 gfawa qfg o owky
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sfrarwd o fewfr sy §y Jwwr W
am ufrafye 1 G aw o A AL et
T o § ol fagre % frart € wg
100 1% s 1o ¥ fow wr g o
w & gwmar g e Aifiey o facwed it
st & sty fee % ag wrq
ser-wAary G gem 81 & oo g fadledy
& ot W 4m@AT g oW (¥ WTCeUHeNHo
o mrvw Ao W oo #R AN @
% ¥efarer & aTm & afer & fedt
Aoz AR I pa R g www W
g f §F omv o fl@ 1
& frdr farhil @Y %1 2 AATAN R
(maEw) WU O AT WTEE AT W ¥,
oM A HTT AT IR AR AT ¥ S
0T T W R AT TR R

& am g AEAL g T T wIeTT X
it farwamge Afa faay oW T ¥
oAy AT oW o wg g AToEw #
oy 4 A 21/ WM A T WA ¢
fr a7 fwod [ @

SHRI YAMUNA PRASAD MANDAI
(Samastipur)  That great soul s not pre-
sent here

st Ay famd 1 e ¥ AR Ad R
wfFn ay & gfom & a1 # 1 & ot ww
o ¥ oo IRm owm oA ) fE g
qER T A 9T F1 TR9T T g4 iR,
afes wav a9 AEe SRAe AT o, Ar
nq wwa s qm § fx Fvw A q0sy w
ot A fam w7 yafee oowa w1 awier
fear ar W7 XA seReeedy ¥ anE ol
U7 WTT KT WTRE WY WTETY K AW
v oM § a4 s e § e e
T oWre ¥ oW wew & yebe 8
am & # i Fen g afes fagtv € fyge
aar & i we o owm AT & v g
s gre @ A9 ¥ geR o w1 faw
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rI, T FEe § oAt 9T 9% YA
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 Heft N Ay wvEd W 9w ¥ owv F
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At {3 win qw & fF writ &1 91w
¢ % o 77 famfadi 1 g e 3w
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I % mA O 4 AR aw w3
fE 16 ardw W W gd # o dto wWré
¥ A fom o afe ¥ ot merd
§ 9 T ) A wwd wev X @ # &
W Iw B WE aew A arary AR
a7 vt & Wt agw ek S oag
v § | W ug gen 5 oAy Tv FwRd
W v & wx wa @ W AR o
ur el ¥ oww wA awAr gt g
wrr, @ dfdz & wRA qv AT ROE
T v e oy ol s s &b
# uw w7 e wre ot gk § oA wiw
i gmar faw, gRo UHe Mo & TaT WAT
g fr & et oY wY & ww W R A
amire w5, rfew g awar ¢ fe oo wred

at &t T §w ¥ fgre ¥ 22
A o omrady Xww Iw F Kt A ¥
% ag wigm § 5 agl qU o a7 WAl
gt & 9o wvdandy ¥ dvo dYo wrie & wien
agi 41, I @Yo € gwo Wi Mo @ (nw)
ot wfe ar, ¥ ¥t ¥ qrq wiv A o
gwra A difem ot & af wmar & fe ww
FAET A BW €1 w1 g, 4@ Mo G Ao
Foarr &1 offiT WE die fo ww § W,
gare fad o s & iR quar adew
ar¢ gt ww, affrar wim oagw v
gt fgars A 29T & % zafe garo
wr g W 2

oW ow A wgt & 5 afw ¥ e
nzar gE, 10 AT T RuT A g o
M7 w7 Ao owme W@ §oam wdiag
famd St #zr w1 W, § T WA g
fo ot Tefig Ay aai 3w w7 4l &
Ty AR WET §) ¥ 9EF SigHr 4 39
F @t F A Al wf ) fee & A
T oY G & wea ¥ oag A nan
FE ¥ gEEEn AT AT & wvEl woen
R AT W o agt & 5 geewr amw
Hod AT ogEr v oA § e e
ffy A1 TT A WA AWM w7 A #0
W yag # wed fagrd @ woa =
o7 T At & ow IR E AT wE A
oAl AR ¢ W A 9 e W wey
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for o fEa g, wraeeAnTt TR FT J G
s gn & gv Ay TR #, & AzE wfag
wewd feer 20 WY W A W & -
) marnfFfehaw s
I % ATE ¥ gEe Ra@ ofs w
a3 wran-faar o7 dET o
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[ frgfs fow)
1w & o9 7w fag & oy 400 M
o ¢ W Al ww & o 200 T
o § W ¥ vl § e g Yo Yo wro
¥ avewr 1 @ whw W {7 o wmr
oAy fed N ? g @ ofges
forar arew Y WY Wy weddy fog & Sreft
@ 7§ wray A Al ot § gl e
d wp ¥ wiwfoow wiot ) & Wny whE oW
% ¥ Eo & A Tor g g fw fagre &
ar qg wer gE &, W K O few Fvh Wt
gl wdt W Wl F e b
=ff grove @ g€ & 17 arhe W oaE
At "yt o TE W fear & —

"The mob also looted the shops and
damaged the Public property.”

TaeT TEW e Ay frar &)

Ier N, & wow www g fw
HraT W W B T w1 7 ow e
¥ 1 WTOT yFArT WY A o o on femgsft
¥ 1 T grEw ¥ et Wt Ay of ow Rl
Riwx @ fropforn o gwnit Y oz foat mar
T B’ SR Sen %1 #Ate dve wrfo, e
dte mHo wifs Nl & 7ET 1 ¥H N AW
w1 WY qz1 | AvATTAY TamfEAr W AT ey
A 1 qwen ¥ AP oy Wy Nz faa
& qfrw A 7% T f T
WA FTATT E AE TR AR 61 WA A
fam 1 g W W R oA wd
W, o ST WAl ¥ aeitw geA "l
WY W A ¥, AT Sy vy #) Al
ez ¥ a1 ¥ & il & gfer & e
A g )

W T PAT AW AT & AYARE WA
&t gft qgerk w1 W oweET w1 oAAw
Wi e & e &, wAnE g & v # )
ag waarT qreT it & fars fren
s W yRfam e Anl W ¥ IS
oy W WY 9TE 3R 9T Frerer o A
s g B o W #% AR o A
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e o og it § & o g 1 Wy
feam dwrw o ot w1 oy W
wret & fe wg wgrow wvdmr s o
b omgrowr woinr @y W ow@ B ) oay
& ‘uredt wamd ¥ fr oy gara owared
W W W gt w & g g oy
T afr oW & ot peErd WO
TFE gt ¥, TER wowT whir et )

sriwrd & W v sl ¥ oEw e
e feur qr ) dfew @i & o o WX gEs
Yo Y agw AWk § 1 I MWW 4T | TN
aET ¥ ey ® fag ook q agr DA
wmT gt § 1 & faegw A} oy & agt
T w7 ¢ AN G ¥ 1 F AWl H o oox
srEv waq @A § ) 4 fedr & gz et
i @ Tl 9\ P TRE wTTw B oW
wit % ¥

g ST ag Ame o wy v ¥
I%T YT Hlo dTo  wWrfe, v dTo uHo
urfz %1 @A 47 A § 0 amfEre et
T AT HUET BN ¥ ) F I HE TTES
Fm ofr w1 Trmer fewr oA AT
gt o1 A WY wra yew frw At
Wit 4 P o gz v, wm owe ¥ AR
7f | 7¥ ®yr ¥ Paen g gAT &1 naw
&% wfg WU+ W A™Y, A A e,
drry, g frang 1 32 FF v wy X oA
fae, a1q WA T ® wTow twEE g AR
IR Az R A A proaR | FTRU R F R
AT FWHA KT PO AT f oA ¥
A A § AR qEET A A o A A
¥, yafag fedy 3 feelt Wy & Yo WY
wpTer war wrEw Ko qw b f afa &,
ot g & omdt & owmfx w9
varat, fev WY §far % sty werd o #faer
¥ wir wmt fag @ §, wx AT WAL
% ¥, ax @ ¥, o q fwr & wow s
agy o b
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o iy wr nuer gweT g § A
tod oyt Wy, ardwf qerfe € A oW
T AT oA § 1 AT OAE T A
¥ ? oy agw Ay &, TR wew WO
wifgd 1 fift & wdr oy 30w ww W
T wifed fo wowry il e el off
AT [ Y AFAW A OPA |

¥ arer snd @ fr xfeer andt £ genn
TN pErr X faE 7w S owif W &Y
AR WET HT1 ) wiesr et ¥ feaa
W wRBYyr F oquEd ¢ g qredl
¥ farir spft sitr At € 3R W A A
gzsr A @ & 7 feet ae A A & Wf
HY AT~ (wn)

wm ¥4 fF Wi srgy wwed § o fean
eI a7 fe difrond oiW ¥ @9 @
TR AT O #T &1 AW A OEAE S
YT AITHT OXFWA FeAr w7 w7 faar
# wrFeA fa ot ®Y A9 @A g oA
a7 w1 ¥v fanfyar 4 g3 & fr & % A
n o oary ) F et ¢ fv wA R
T qw~ X gy w A a fawwm §o
IR ;g W AT JE 7L 6 A woA
7 aFt fv awT w1 qvane fear &

HETATT A1 FT A A fomy mar § 4
TERA WIAN GO ¥ F | AT g9 @R
THHA & *T7 # S & | % # a7 Ww
wE 1 qifEgr 4% 69 w9 | Wiy g aEf
L VI C -G AR R o
& ¥ A7 WA | W IAR! WA WTAT F
¥ oowreet afear o o g oawd § e
TREfE B WA EW 4 ¥ ARE & 1 W9
el wr @ § & Ofre o ¥ W foag
Telt & w7 & T gw o wAy XA
T

0 M et @ wg Wiy A § e
1 & famit ofreY wgar g P oy ondf
¥ = wfyg aroqw ami & wed ®F wee-
it W & el Aredy ) MAEd WY

TAET AT A w0 Y ) for ot s
& W A% A Rw ¥ fawd @ | wred
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T 7 ) WAET v ot S
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wdrr fegfr o fw@ @ @ Aar ¥ fare
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A BT W 99 w4l IF fAR A w=mmowm
AT YT AgFar & fageT &1 gAAr @ Rfaw
ai T ¥ f& punt sgw well W afe-
frafqgy @ oY 31 Farafrm 2 9@ £ owaew
HATHEH T A gAAr & v §, Tam e
EHT R A AT A Ew ¥
qt A Tl ol ag wandr g froA
# =7 faw e F fawd) ov st @ ooae
AEY WA e A WAE WA

faerr A1 frufr ger TedT g1
A ¢t SFT WIRA 3 9T TR
s AFFET fasge wX § 1 W OAN
qza] ¥ wEwl 9v @q a1 gy i
& 7 O geArer faofrdr & e &
faad v gz z@A ® ad fadm o AR
g O AN ¥ fHoag 9T oW WO W
wegafa-was W gl T, suifE Ee e
uree o W fHo vy dio FY AfHAT
IN W ¥ AT AW W AN FH g
§ viv §R3fere Qe wdrE ¥ W Wi EE &)

#fra foe W ¥y "Ew & e @ e
sqree gy Prard B E AR ¥ W aEw W
A FEAT W AP AR w1 AT
® LR oas waar wgr g fowa @
oW R e § @ § smide &
a1 3 N oaRe F T 47 TR
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[+ wmmaE fas)
amd age aw wwrd § 1 Afew e ¥
€T O wT g war § 7 ou fage § s
T amr ¥ T oW & osdy qE 4 w4 A

FET 7 wHT dY T AR qEee X 1% A9 .

femr. &1 mrw W WTr gTA H owy ¥ oag
T OAF g T § odt da angy o

a fm far agw & &gt waw oar
¥ wiEi ¥ A o AAQ @A g
@ ¥ T A FT AwAr &\ Ag WAT
et | Prgre o wamw &Y qrenn g fa
Wt w6 g ey o d o™
& wadiw afear &1 o sarwi & wRE 1va2
¥ cAwe™ gwy o W fagr ¥ F waveE
T uT, W I H IRi oaw WO STA-—

Wo Wy JwAR : (VIAYT) : A A
qUTA FQIAT TR FY F—F7 3
FEAT A g 3y

M wewAR fas: &5 a7 a1 e fa
E1 gAY oz &A) roeqer ad & 4wy #F
7z ¥ ¢ WA ww 2 faoami @€ qoovn
#, AT At W gy ww ol & owd AT
& famfrar f3=1 A% ogdr ¥, Ay
F T AT M WR W, L

ot 7y fowd car ¥ £y

M wwERA feow AR A o
tRadmAtgear g s, woam
T F A s g § oA owm oA
wEd | @ A feafr eTm & smer wfew
£ At @« wga & B e § 4 ol
# 90 wrfudi ¥ w0y a% | afm fagw
H oot & fEi § o @ osammm sl Al
&

fargre &1 adnly qwTE § sAE WEER |
wrAty waew, ot vy foad & 9w 41 fawp
¥ Y A fraT § 1 F 9w i § AE 9T
wTEAT, HfEw a6 9T Ay § fE s e
# 53 dredt fagrdt ow f www o W@
Ft g & Far fr qEom W AT AWa

arsfew & wrdwe awfrar & womar 3 @
fae B w9 § ww 60,70 Frwdt fouref
6 qHT AT A e T A6, D A e
21 fagr ¥t wfroafes sl e ¥
g BEdr & aef, wf doam ¥ WA §
w0 26 wzi W g feafr w@ oA
fertt & wurar wowr @ Ay & 0 #Y
qarr & ferit # gwe 93w & doradd gl
oot fr oagi ¥ few oAvg WA A
qifcat faere a1 WM IWT WRW ¥
At ¥ afeat 7 @, A7 favwe A 9
F9 &1 Tt g

# 37 ave I3 geEl ¥ AT AFAE
fe &1 dm @ # frpem &Y Y A
R I 2, W wf A egEmgdy 3w
T GTHAT A T, @) Al gEd g9 %
foerTe §Ff  Agd WY A gw & &7 A E,
qET T A qEA A Y A § T @A
wrg Y Wy ¥, Afer ww owr faser
gt fr frenft ae & S € g FT ¥
f& =gd, ewds we afdafa X fee )
Ax 7w & ofdeafs wefe & o 4@,
dr 591 arAem gt sEr F ey fadnd) am
& =iw 3 QT e s & fag A Y
TgA agd 7 g fae qE o fF (s
%1 farre # wreerm B A doan S
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& =% w1 qerfae o Y 3 o) & qratas
wfes ¥ exofr ) gy e faere WA
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SHRI K P UNNIKRRISHNAN  He »
misleading the House  The Governoi has
von2 on teeord that he did not say those
things as repotted 1n the press
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9T eFT 2y wEH FApm oar & f§ oww R
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TAMA A = &Iy eEr &
3 frr o0 wma & ¥t ¢ fAm feerame
3mufmm A e fa gz 37 ¥ o+
AT T, W OFFY 9T 41 FARI E FART
ot fF W I T TEGUA T A E, W
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IY A F7 AT

I ARETT 7 & oF euia ey, WA
nRET Y To AYe WHIL, T AT MYT AT FAA
77 fzuy | o Y IF AT FTATR AT AT AR,
t7I T A7T 4 o W7 brar B F0T tE F
v FRUT ED 41§ " q@rEd ¥l
sifaw §1 & g oxdan ar 30 w2
fr gurer @t @79 | {1408 AR, T
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fir g7 w v wlgw F wnd W
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q% 4FT1 Tz WO A uae) .
w1 qret T oare fager & T a@ Al
St wAAA & A T @ oA AW @
T a;n: wqEEA W qu T e
%wﬁa«xangwawﬁﬁuﬁ
R W T g IE & WA WA A I
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[ swrm g faw)
war e w? o frofern ot &, @l
TO% A, B & s W W § aw g
qWTET 97 @ I G & IR wwrET W
wHRE 61 AW oW @

¥ geeam & fad fewE w3,
g & A TR 8§ ATH § WiRm | 9
TEMAT § 16 AW ®r TRAT AT
16 ¥ geam & frd frhizr &\ ¥, a2
At aaem qfe favfr fog 4 ot 2w
16 ¥1 ¥ 7y 7T Ay w57 A /T
fi 5 18 ¥ aew amwwme @
AT 16 AT AFAT AT AL A | OF [O9%
A B TEA & A8 16 Y ARdw
N A fw F ogem ge faafA
for & W W arE qwd fr a ¥ A=
9T R A T) I K AR WW IS £
‘g ATEe’ ¥T FTT gET | WET oY @A
¥ o ¥ gwagw @ Aw 6 wd e
¥ agg Som fasf @t i T A g o
& | (wawgw) ¥ omm oW ogewm op
e ‘a4 e’ & a1z R oW ogw? 16 WA
s ol g il el R
¥ Wz O AT §7 wW AW wiiER 4T,
wegw famer sfed ar 3z W famT) @
F 4w ¥, qer & a0 ¥ v
ity we g fam s 99 % I 18
M 1 I Agr & Fyoe frvw wv ww
gArm ¥ W e @ f @ g
€1, ZATA AEM dq W ¥, 9T 4 &g
& guard wiw w v § fow i quw
draw Afgd @ I Tgam fE oo ow
Wt ofem A # A ¥ ER oA R on
¥ MY R vy oo oW A W
fa, 3% qEA Hfed g% o fave Sr ey
%t (&%C avgw wAf off #1) Jawr o fe
forara i fefrr st o ofte gfim & @Y
& e fite af ¥ wwar | fag sk
faite af) frar s ad o’ % fafeer &t
Wi fFm g g w=F WMLn L1 & W
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o ¥ oy o oo T Wy & wg
ay forerm | o o6 oy oo oY ey wr? Wl
gETe g frw ol Wy 7w fe i
T wmEy W ouEey § DEnE €
a1 & s ¥ quar wg g 5 W sreren
LaBE - . SR (wawenet)

gA sw fag & wy W § gOq
faere wor T & W gw ¥ ww oweh R
& foe & mew v @fwd @ B gR D
forz & wew wr wwE? g ww e oadw
W AMTEE WA A1 GRETE W €T
AT A7 YRS ®Y SwemER ¥ @ ur ot
W W IR & FAT RN &40
g dr ¥ oam faegw Al weity W
forger e & f& a7 s AW A fwar
f¥ 397 qmEE 4 M7 AT A’ &
# oo whw & g, Prerforgr ¥R ¥ AT
0T AT ERH E AT 0w A W s
ars’ &Y fr fam a7 & weareYm SW R
fomr w1 ot 3w faoir Q. dmA FoqE A oW
AR A1 S W A § ) F g A A
A A WY 4g AR AN aH &
i ®hr § a Freimre @1 frwr A7) & W
ATgE 7 GAT & AIEW &7 AL WY @y
T T FY A AT & 700 AT s ?

f&7 w39 wew ¥y F@--faerr Pama
aqr A wer A wEATE wrA g% |\ 9w
N et favdy ow & a7 &7 @AY
falndt et awer W s ot qE ) W o
4 Fgr ¥ T qgt & fafred Syamon
81 www @ 8 wfaw 9w wiwifad
o gfa fer o §7 R A geavky
N ogfw fow AR w1 oW K oA A
% W mem g ?

& 9T ST v ¥ g & Srai ey age
g oo are aew @ ardw fe foredrerds
et 4 ? wiza v AT 6 A ¥
e gt A frt s g & g
I ¥ fogee W @ & fawre ¥ fawrs
§ SR 16 arde & weAm) W W
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frer i ofy ot SR g A g § W

18 wrlm ¥ ot N fgar Wit aw & wW
g ot IR freer ¥ Wi
T D iR RN TN RF S
BT SEYT WTRATE g1 e &)

g WS ara § fv a7 favee gy A
T, % arcl aA geri @t fes A
A ey & o Wy Ao S o
% g7 A g e F gl & wTov g
2 ol fafaoms feafs W1 gwrd e
fafy wf &, oz &% faerr @1 @ frafa
g gt M ¥ T oA W oW Al
wit @ wen ¥ 5 oqwan ¥ fage o
AT AW AW Fn @, wfew ow oauw
g & fF o o & oW ag oww oA
w7 AT

sffeafs ®) g & frd 33 A st o
S ifar gfe &, wfer sfiz &, oY st
ghe & e W vt avw & frem
A T R, aAm &  fmmm oW
T ATE T WWAM WF T 3RO A-
f@ ¥ qger gwr aw ¥ frowm oow
W FAT & TR o6 wEN ¥ s
3w At teafr B & owa ogan frn Sy
Wit G oy ¢ 5 v owon Wi
g Dfad, N w= oAm P oA T ¥
wfgwes 4 &1 o g ¥ wfmrew ¥ g,
I Wz aal s faefd ) wfs s @
arad T F1 arw w AMaw wamw @ osen
g s om Afew aw a1 owmE S
Ty ag A g7 Al e wmem ¥
€ ¥ W A ST * oA AT A e ee
- A 0k ¢ v wemny w1 g7 fefag ew
7z W wA fE g i ot we A
I G AT W= g 5w W
Y, TR O TR R WA P WY T R
WO ¥ T EW U ) Hh 2| war rwdfaw
wwi & ¥R A7 P o6t B WeT w73 Rfvy 7
e wefy ofy weT & Wl § dar 4w w4,
LSS/ 74—7

ST WY Agh 9% agA d% afvadw A
fomr o agt % fafr A gurR) ved
folt wra wt oz ww @Y @ A ¥ T
w oA geeaw gt £ W oW foiwrd
fafver w7 & fal wmwr o veRWA
W ATy ey ) gAY o T A
ot W ap ¢ fr fom ovi & e wie §, 9w
& fam @ sy aarr aifed | i ara 9
# o war qama w8 qm 7 gAfAE AR
Fnfremifm F amF @ A @
T § AL FAY v A ¥ oW
I TV AW G e A @ P, gfew
F7 7Q &, 6k @1 gR T w1 0 afonw €
R, TaT AT 7 ATAC | W AR A0 GE
stk ¥ nfrd s g b s fer g
et Sy =, SAF 4ew Teedft A s
ofed w1 i1 oy 7% 37 % afkaTe # qurEe
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SHRI PRIYA RANJAN DAS MUNSI
(Caleutta-South) . Mr  Deputy Spealer,
Sir, speeches have been made on the pre-
sent situation in Bihar by Membens of the
Opposition as well as by some of us on
this side

Mr  Deputs Speaker, Sn, I do not find
any reason 10 accuse the students or the
south there. who have already taken a bold
step to voue the sentiments of the people—
not only the scatiments of the people of
Bihar or Gujarat bue the sentiments ot the
people 1n the cntire countiy—who are hiv-
tng in a distressod condition due to prce
rise and cuttain ather economuc disadvan-
tages Su, I also do not support the views
of those who say that students should take
part onfy 0 acadenue actinvaties and should
not ke part in any other activities which
telates to the economc situation n the
countiy or political developments in the
countiy o1 nfernational developments. ]
do stronglv believe and fumly believe and
I shafl continue to bedieve so that in a
democratic countrs like ours where the
students and jouth have played a great
part ar the ficedom mosvement, where they
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have taken the lead in the freedom move-
ment. even before and after  Gandhiji,
in  the present situation also, the
students and youths of our country
should not keep themselves away from the
main stream of national life and  they
should participate in  these movements.
They should take up the issues which affect
the people and due to which people ar:
put to great hardship. 1 do not subscribe
to the thesis that the studeats in our coun
try, specially the students in Colleges and
Universities should not be in political par-
ties or that they should not take pait m
political movements. Sir, when already
sentiments have been expressed by various
progressive students and youth organisa-
tions in our country that the voting age
should be reduced to eighteen, when al-
ready sentiments have been expressed that
students and youth should be given repre-
sentation in the University Senate and Syn-
dicate, I belicve that the College and Uni-
versity students should be major partners
in our democratic way of life and they
should have their ideology clear. They
should be, of course, with the people and
thoy should be for progress.

Sir, T feel that when students and youth
take up the cause of the peoplc and fight
against hoarders, against blac\-murketeers.
against corruption and against price rise,
it is not wise on the part of the Gov-
ernment or on the part of the Oppostion
Parties to wait till it explodes, and enjoy
at the expense of the students, mvolving

in the movement the other commu-
nities and finally letting the situa-
tion go out of control. On the

contrary, it is the duty of the Government
and all the political parties to listen to
the students patiently, even in the initial
stages and to understand their psychology.

Sir, if students and youth in Gujarat or
Bihar or in some parts of the country take
up certain issues which relate to the people,
it will not be wise on the part of the
Government or on the part of the Oppo-
sition Purties to look at it from the party
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point of view—whether they are on the
side of the Congress or whether they are
on the side of the rightists. They should
sce whether they are on the side of demo-
cracy and progress or they are for fascism
and anarchy. When I find members of the
Jan Sangh trying to accuse the Congress
Party for the recent happenings in Gujarat,
und when I find members of the Congress
(0) posing themselves as partners in the
greatest change in Gujarat, 1 pity them
because when the movement was launched
against corruption and price rise, those who
initiated it, neither took advice from the
Jan Sanghk or Congress (O) nor they took
advice from the Congress Party itself. They
thought on their own that it was theig duty
to take up the cause of the people. Un-
fortunately, ultimately, things went in a
differcnt manner, students lost control of
the situation and the political forces which
were opposed to democracy took chage
of the situation. Today, the question s
not whether we should suppress or oppose
the youth movement. But, the question is,
whether we aic going to respect the feelings
of the people and 1emove poverty. 1 be-
lieve that the Congress Party, under the
Jeadership of Shrimati Indira Gandhi, is
continuing to fight against poverty. But, I
am sorry to find that whenever certain
progressiy¢ measmes are tahen by the Gov-
ernment, they are opposed by these politi-
cal forces But, we find that the students
and youth did not oppose the steps taken
by the Government during the last two
and a half years. Whenever certain prog-
ressive steps were tahen by the Govern-
ment, like take over of wheat trade, nation-
alisation of coal industry etc., these poli-
tical forces not only opposed these, but,
they completely sabotaged the entire
machinery, in charge of implementation in
the villages and in the cities. But, when
1 find them shedding crocodile tears for
the youth, T know. they are playing the
role of a double hypocrat, one within their
party and another outside

1 warn those political forces that if they
think that the students’ stir against the
Bihar Ministry or the U.P. Ministry or
against the Congress Party, will bring them
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to power, they are completely in the dark
and they do not know that the students’
stir is due to dis-satisfaction.

I am sorry that a number of young peo-
plc lost their lives. But, I would like to
tell you something important which will
reveal the truth and trust must win one
day. Whaut is the basic reason for the stu-
dents’ stir in Gujarat and Bihar ? The stu-
dents Jdemanded a change in the educa-
tional system. Whenever discussions take
place in Parliament on the problems of stu-
dents, we try to settle them in an cd-hoe
fashion.

1 appeal to the House and to the entire
Government including the Home Ministry
and Education Munistry to take a pragmatic
and practical view over the educational
system, for which the students arc agitating.
Students are not separated from teachers
and  professors.  The students Jdemand a
basic uniform policy of education. Why
is not education being made into a con-
current subject ? Why iy it in the State
list, allowing many private trustees te run
the educational institutions under their
control in a monopolistic fashion ? Though
the socialist slogan which our party gave
must come from the economic front, it
starts from the academic front. Soctalisa-
tion of educational institutions under pri-
vate management should be dune by this
Government immediately.  If that is done,
thase political parti®s which arse now speak-
g for Gujarat and Bihai—the Jan
Sangh and Cong. (0O) —will oppose 1t be-
cuanse they have thert vested interests and
they want to control the management of
the academic institutions and to exploit the
students and the teachers. Thut is why I
appeal through you, Sir, to the entire
Government that this must be done imme-
diately by the Education Minister. Unless
the sccurity of the teachers and professois
in private colleges and universities is en-
sured and the students are given a future
of hope through 8 modern educational
policy oriented to the socialist progress, the
students’ movement and unrest cannot be
settled by these discussions in Parliament
for a few hours. We must take a prag-
matic and practical view, The students arc

generally with the progressive forces. They
are not with the rightists. But when the
rightist forces comes, they do not require
a majority. They only reguire the tactics
of sabotage, in which they are very effi-
cient. Why cant the intelligence branch
of the Central Government or Bihar Gov-
ernment find out for what purpose Prof,
Guha and others met Ananda Murthiji 2 I
have tremendous respect for Prof. Guha
for his part in the freedom movement. But
I cannot compromise on this. Ananda
Murthiji has killed hundreds of people. He
has hilled some important young people in
my State. Hc has exploited the youth of
the country. If he was fasting in jail and
if the political leaders went to meet him,
what was the purpose ?

SHRI SURENDRA MOHANTY (Ken-
drapara) : On a point of order, Sir. Can
a matter which is sub judice be discussed
on the floor of the House ? Ananda Murthi-
ji might have killed a thousand persons.
But unless he is proved guilty, can he be
condemned ? Can a matter which is sub
judice matter be considered on the floor
of the House ?

MR. DFPUTY-SPEAKER : We are dis-
cussing the Bihar situation which by itself
iy un extraordinary matter. There is a
State Government and therc is a State As-
scmbly and yet we have been put in this
positioin to discuss the situation because
there is an extraordinary  situation. Al
these elements and persons alleged to be
imolved in whatever has happened therc
are part of the situation. If we cannot
refer to them, then what is the meaning of
ull this discussion ? If he has made a cer-
tain statement add you do not feel it is
cotect, you can repudiate it and beth will
go on record.

SHRI DINESH CHANDRA GOSWAMI
(Guahati) :©  Whatever is happening in
Rihar, all the incidents are matters of judi-
cial scrutiny. If my friend’s contention is
accepted, we cannot discuss the Bihar situa-
tion at all,

MR. DEPUTY-SPEAKER: I have said
as much. You are a very intelligent and
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articulate member. I am not used to making
Iong speeches. [ do not use too many
words, but I think my words are clear
enough.

SHRI SAMAR GUHA Sir, On a
point of order. I raised this matter earlier
also and brought it to the notice of the
hon. Speaker.

MR. DEPUTY-SPEAKER : About ?

SHRI SAMAR GUHA Please allow
me to complete my submission. Almost
all the members of the Congress side have
referred to me. Therefore, I am entitled
to give a personal explanation, for which
time should be given to me.

MR. DEPUTY-SPEAKER: Is
point of order

that a

SHRI PRIYA RANJAN DAS MUNSI:
I was just referring to the motives behind
the incidents that took place in Patna on
the 18th. Our Government is taking the
country in the right direction. But the
people are not satisfied, I agree. We
share their misery.

We have been saying in' this. House for
the last one year that in some of these
activities we can see the hands of some
foreign agencies, which are very suspicious.
Take, for instance, Mr. Peter Berleigh, a
CIA agent stationed in Calcutta. He
takes advantage of every opportunity to
create disturbance in the neighbouring
States. Whenever he visits a State or a
city within a week something happens
there which is against parliamentary demo-
cracy. I appeal to the Government to
take note of this. We should inform the
Embassy that he should be driven out of
this country. He had been in Patna,
Hazaribag, Orissa and Assam 10 days
before the trouble. If I am proved wrong,
I am ready to resign my seat in  Parlia-
ment. He connived with the World Uni-
versity Service to create a disaster in
Assam, to create trouble in Hazaribag, to
whip up trouble in Aligarh and Banaras.
I say this with a full sense of confidence.
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Today this being the situation, we must
not be complacent. It may be due to
price rise but it may turn out to be much
more dangerous than what took place in
Chile of Allende or in some other parts of
the world. We are a democratic ‘progres-
sive force. It must be realised that the
pressure was not only for the dissolution
of the Assembly or for accusing Shri
Ghafoor but it was throughout against
democracy as such. So, we must take
the students and youth in a progressive
direction and sympathetically listen to what
they have to say.

There is another point which may be
examined either by the Home Ministry or
the leadership of the nation. Today the
youth of the country have been fighting
against corruption. They have been de-
manding that the law against blackmar-
keteers and hoarders should be made much
more stringent. When the MISA is in-
voked in the political field, I want to know
why it is not invoked in the case of hoar-
ders and adulterators in Dethi or Patna ?
Why are they not detained wunder the
MISA ? When the youth and students of
the country who demonstrate against price
rise are detained under this law, why the
same treatment is not given to the hoar-
ders and other anti-social elements?

Here I must say that some of the mem-
bers belonging to the ,CPM have demons-
trated, or even gone to jail, to put pres-
sure on the authorities to release the hoar-
ders and blackmarketeers. I have seen
it in Calcutta.

Now some of these youths are facing
cruel treatment in jail. They are in de-
tention without any judicial trial, in  the
name of Naxalite or other activities. In
this hour of crisis let the Government have
a new thinking over the whole problem.
Let them arrange for the expeditious judi-
cial trial of these youths or release them.
The continued detention of these youths
without trial will bring the entire par-
liamentary democracy into disrepute. I
am sure the Government will take a defi-
nite and firm stand to restore peace and
normalcy in Bihar.
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SHRYI SURENDRA MOHANTY (Ken-
drapara) :  Mr. Deputy-Speaker, Sir
1 will pot be hypocritical to myself by
expressing regrets or by condemning vio-
lence that has been raging in Bihar. Per-
sonally, I maintain, violence has a distinct
place in history. As Lenin had said, vio-
lence is the mid-wife of social and politi-
cal change. Today, in the present Indian
context, that statement has assumed an
inescapable validity.

Much has been talked of democracy. |
have been amused to hear speeches after
speeches from the Congress Benches on
the sanctity of parliamentary demociacy.
But if elections are rigged, if votes are pur-
chased through black money, if adminis-
tritive machinery is misused to procure
votes, if a corrupt cauvcus comes to  the
corridors of power through dubious ways.
I ask you, what other method is left but
to take 1esort to violence. On lop of i,
if you are not able to solve the problems
of the people. you are adding insuit to
injury  Your Guribi Hatao slogan is not
only an act of hypocrisy but a cruel joke
on the people of ladia. It is hightime that
the people 1evolted against you to thiow
you aod all your slogans into the dust-
bins of history. The Weimar Republic
had one of the ideal Constitutions. But it
was misused by men like you and Hitler
was born out of it. The same history is
being repeated here. You are going to
throw this country to the flames of revo-
lution. The earlier it comes, the better it
is.

1 maintain, the extia-constitutional me-
thoids in which the Congress Party has
been indulging in has given rise to this
mass violence and this mass upsurge. Who
has been employing the eatra-constitutional
methods in dethroning the popularly elect-
ed Ministries The public memory is pro-
verbiatly short. In 1958, when Mr. Nam-
boodripad was the Chief Minister of
Kerala, in the name of mass upsurge, he
was made to quit. Who was the Congress
President at that time? The Congress
President was  Shrimati Indira  Gandhi
(Interruptions). Those who sow the

dragon seeds must reap the whirlwind, Tt
was a popular upsurge which took place in
Gujarat and which is taking place in Bihar.

What happened in West Bengal? When
the United Front Ministry was in power,
on the basis of the subjective assessment
of the Governor that the Ministry did not
enjoy majority support, the Ministry had
to be dismissed. 1 can go on quoting
many such instances. 1 maintain that the
extra-constitutional methods which  the
Congress Party had resorted to in the past
have resuited 1n what we saw in  Gujarat
and what we are seeing today in Bihar.
1500 hrs,,

[Surt DintsH CRANDRA CusWAMIE if the
Chair)

1 do not believe in ballot so long as you
rig 1t; 1 do not believe in shum democracy.
1 am reminded of a  startling  statement
which Shri R. D. Bhandare, the Governor
of Bihar, had made in a meeting in Ma-
harashtra and which he had to withdraw
subsequently in Patna under pressure of
neco-fascists who would not allow any one
freedom of speech. What the Governor
had said was that, if he had the power. he
would have dismissed the Ministers some
of whom were very coriupt. He kept tags
on them, he knew the houses of ill repute
which they regularly visited and kind of
corruption they indulged in.

It came out in the press the dav before
yesterday—I had read it—that in Patna
when a posh hotel belonging to a Minister
was on fire, young ludies and girls were
jumping out of the balcony of the hotel.
1 wonder whether 1t was a  hatem or a
hotel. This is the type of thing which in-
furiated the feelings of the youth and stu-
dents. Today the students and vouths of
Bihar have risen as one man to dislodge
the corrupt caucus from the corridors of
power. They should not be charged with
violence. Their violence is a reaction to
the cumulative action of corruption, ineffi-
ciency, maladministration and a wrt of
vulgar joke which ruling party is  perpe-
trating in the name of democrary.
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In conclusion, T would say that Shri Jaya
Prakash Narayan—he is no Anand Margi,
_ he is no RSS. ..

AN HON. MEMBER : He is a matha-
dhish. -

SHRI SURENDRA MOHANTY: In a
statement which Shri Jaya Prakash Narayan
has issued, he has advised that the Gha-
foor Ministry should resign. The Assembly
should be dissolved and there should be
fresh elections. Unless the Ghafoor Minis-
try is dismissed, unless the Assembly is
dissolved and fresh elections take place,
peace will not come to Bihar, and many
more human lives will be lost before the
Government licks the dust and realises the
obvious. 1 once again emphasize that the
Ministry in Patna should be dismissed, the
Assembly should be dissolved and fresh
elections should be ordered.

SHRI K. P. UNNIKRISHNAN (Bada-
gara): Mr. Chairman, during the last few
weeks, this country has witnessed many
significant developments in the politicul
arena; this country has witnessed a near-
unconstitutional convulsion in  CGujurat,
thanks to the administrative ineptitude and
corruption of the then Chief Minisier who
was sacked from our party; also, signifi-
cantly, a great poll battle was enjoined in
the States of Uttar Pradesh and Orissa.

Sir, exploiting the mass discontent in the
State of Gujarat, the fascist forces in this
country led by the Rashtriya Swayam-
sewak Sangh tried to exploit the students
agitation there for genuine grievances and
turned it into a fascist uprising to pull
down a Government, to pull down an
Assembly, which had every form of legi-
timacy .that the Constitution could give it.

A major question has arisen in this
country: whether this kind of convulsions
and agitations which will spring up—today
it is in Bihar; tomorrow possibly in some
other State—can be used to pufl down the
legislative majorities sent to the legisla-
tiures with a specific political mandute by

the  electorate. In a parallel development
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and the leadership = of Shrimati Indirs
Gandhi by ‘millions and milficns of people, -~
That was the way - democracy  and :the

democratic spirit of the people asseried
itself in defence of a particular programme,

in defence of a particular commitment

which we are bound to fulfil, That verdict

is being challenged to<day by extra mnni- :
tutional means.

Defeated at the polls, rejected by the
electorate, thrown into the dustbin of his-
tory, these minions of fascists, Charan
Singhs and Biju Patnaiks have started: talk-
ing about democracy. They are talking of
rigging of polls! Many other frustrated
political parties—1 do not wunt to drag in
their names, have also started talking. But
what is more importunt is that now they
have given up this fight through the bullot,
through the mormal precesses enshrined in
the Censtitution, in the democratic frame-
work, they have given up their faith and
now they are resoriing not only to extra-
constitutional methods and as a result,
there is un imminent danger of the emer-
gence of fascist forces in this country, The
emergence of this feature in our political
life is undoubtedly disquicting. But it does
not frighten me or the people because the
people of this country, if not to-day, but
tomorrow will defeat this conspiracy of the
Indian fascists and theit foreign coltabo-
rators.

The emerging contours are interesting
becuuse that gives a very clear projection of
Indian fascism as exemplified by  the
Rashtriya Swayam Sevak Sangh and also
the Anand Marg and the pofitical charlata-
nism of the worst kind practised by Raj
Narain and the SSP of Karpuri Thakur in
Bihar. This has emerged as a major threat
not only to our parliamentary democracy
but also to the entire democratic way of
life, democratic frame-work and- democratic
values and all values of decency in public
life.

The ugly face of Indian ~ fascism not
only shares the universal features of fas-
cism for which two world wars have been
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fought and against which all the anti-
tmperialist forces united all Gver the world,
but in this country, it has also many speci-
fic features, It is also against minorities.
It is against the weaker sections of the so-
ciety. It is against the Harijans and Adi-
vasis and this is the ugly face of Indian
fascism.

My friend, Shri Madhu Limaye, my for-
mer colleague, yesterday said that 1 was
obsessed with the Anand Marg and the
Indian fascism. I would rather be in the
company of those who are obsessed with
this idea and those who will fight it tooth
and nail than be an apologist for tempo-
rary political expediency as he seems to be
doing. ... (Imterruptions). We Kknow
who ate the opportumists, You, Raja
Saheb, have a tradition of opportunism and
you are tclling me?

Now, I shall come to Bihar. Normal
lifc in Bihar has been paralysed. Therc has
been a. tragic convulsion in Bihar. Un-
doubtedly. there have been shortages. There
has heen grave discontent in the  State
of Bihar, patticulurly, among the students
with which we fully sympathise. Shyam
Nandan Babu talhed sbout Bihar. Bihar
has & tremendous tradiion. It has 4
cultural legacy. It 1s the hallowed land of
Ruddha. Not only that, in recent history,
in the history of our freedom struggle. 1t
has played a tucmendous role. 1t has also
a tremendous yole of peasant  uprising
agamnst oppression of landiords and 1t is n
that State that the fascist elements are {ry-
ing to use thiy disconten: and use the
present evonomic complexities to throw out
a government, a  legitimately established
government.

Sir, even the Sadat Ashram which might
now be the headguarters of the Pradesh
Congress Cummittee was not spared. This
place has had a hallowed tradition and
has a place in the history of our freedom
muovement. It was attempted to st it on
fire. There were incidents of arson, loot-
ing and destruction of public property.
Violence was encouraged by a section of
people led by the RSS, and Anand
Marg. If they have had thcir say, then,

what would have happened? No Govern-
ment worth its salt can exist if it does not
defend the lives and the property of the
people which is the main function of any
Government.

Then, about Raipur, news has appeared
in the press. It is significant that it is in
these strategic areas that they have chosen
their attacks. They attacked railway sta-
uons. They attached communication lines.
It is not confined to Bibar alone. They
are trying to sabotage and engulf the whole
country and all these are led by the fascist
clements. They are attempting to set fire
to various things, destroy the democratic
framework and engulf the whole country n

disaster. ‘This is what they are attempting
to do.

The RSS and Anand Marg are rival
fascist organisations or movements. It
was,—if I remember aright, late Guru Gol-
walkai, R.S.S. chief, who first warmed this
country about the foreign collusion of
Anand Marg. He pointed out the dangers
because they were rival fascist organisa-
tions, but now they have converged,—they
have converged in Bihui,—this 1s a very
mnteresting development, Sir, indeed! They
are going to follow the techmques of
‘Mafia’.  They are attempting to destroy
our democratic frameworhk, as I have
pointed out already.

My friend Das Munsi has pomnted out
about the instances of activities of foreign
agents and he mentioned certain tndividual
by name. 1 request the Home Minister to
)} us whether this is a foct or not. No-
body should be allowed to go scotfree. 1
want to hnow from the Home Mnister
whether there s truth in this allegation or
not, because a serious allegation has been
made by a Member. Is he aware that
Anand Marg: o1ganssation 15 getting money
from outside, to carry on its anti-national
activities ail over the country?

What Mr. Jyotirmoy Bosu spoke was
an avalanche of half-tiutls, hes and in-
nuendos, and it is not worth replying at
all. But T would like to tell him and other
friends of his line of thinking to take
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lessons from the pages of history. They
are suffering from political myopia. If you
think you can exploit people’s discontent,
then you are alone responsible for des-
truction and attack on our democratic tra-
ditions and institutions. Let them not in-
dulge in this game of wanton destruction.
They are doing 1t more out of frustration
and political adventurism, Sir.

There is a general feeling in the country
and there is great concern about the pre-
valence of corruption in the administra-
tion in high places. 1t is necessary that
we should do away with corruption for
the sunvival of demociacy in this country
and sutvival of parliamentary institutions.
But the major issue—I would repeat it a
hundred times—is not corruption. But, it
is the great confrontation that is taking
place in the pohty as a 1esult of economic
disparities, shortages, which are the speci-
fic feutures of the piesent situation, as a
result of the complexihes and contradic-
tions of the Indian economy.

Now, it cannot be amswered by right
opportunism o1 left opportumsm und not
by helping emergence of fascism. It can
only be solved by our leader and by our
party—the party that hay repeatedly won
not only the affection but also the votes
of millions of people. The lesson of Bihar,
1 would say, i1s to return fo our commit-
ments and also to implement a national
food policy and to take stringent action
against hoarders, blackmarhcteers and anti-
social elements. We have to create a hop-
ful climate.

Before 1 conclude, I would say that
Shrimati Indira Gandhi is no Hindenburg!
If anybody 18 under that impression that
Shrimati Indira Gandhi is a Hindenburg or
the Indian National Congress is weak and
offete, they are living in a fools’ paradise!
No Government worth the salt can abdi-
cate its primary responsibility of protecting
the lives of people and property.

Somebody talked about hundred people
being killed. I do not want to enter info
# controversy unnecessarily. If necessary,
Government will have to ruthlessly suppress
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these movements and fight fascism to its
bitter end. And that is the duty charged
with you Mr. Home Minister. Political and
administrative measures have to be taken
with a sense of urgency to stop thesc
offences committed by these fascists and
their foreign collaborators.

*SHRI R. P. ULAGANAMBI (Vellore):
Mr. Chaiiman, Sir, in the discussion that
1s taking place about the situution prevail-
ing in Bibar, 1 rise to say a few words and
I am grateful to you for giving me an
opportunity to participate in the discussion.

At the very outset, T would like to say
that the party to which I have the honounr
to belong, the Dravida Munnetra Kazha-
gam, has never contributed to the theory
that violence should be the means for find-
ing solutions to the problems being faced
by the people.

In Bihar, during the last three, four days,
arson, looting and burning have become
the order of the dav and many crores of
1upeces worth of public and private property
have been destroyed. It is reported that
more than 70 young people have died in
the shooting. It has also been reported
that the daily ‘Searchlight’ has lost nearlv
a crore of rupecs because the Press has
been completely gutted. The State Police
could not control the tide of violence and
the Army, the Central Reserve Police and
the Border Security Police battalions haive
gone to Bihar to assist the State Govern-
ment for the purpose of restoring normalcy.
It is regrettable that the Congress Govern-
ment in Bihar, having majority in  the
Assembly, could not succeed in bringming
normalcy.

When the ruling Congress Party could
not meet the recurring waves of public
resentment and anger, what do we hear
from the ruling party members like Shri
Unni Krishnan? They go on repeating that
R.S.S., Anand Marg, Jan Sangh and anti-
social elements are responsible for this kind
of violent agitation. They blame the
Opposition Partics for fanning the flames of
violence, 1 would like to know from them

"“%ihe original speech was delivered in Tamil.
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whethet the Congress Government in Bihar,
Jod by the Chief Minister Shn Ghaffoor,
is a government of the majority party or
pot. In Guyarat, the Congress Party had
majonty. In Andbra Pradesh, the juhng
party had and continues to have absolute
majority. After Gujarat and Andhia Pra-
desh, 1n the recent elections mn Uttar Pra-
desh and Orissa, the Congress Party has
gained majonity and the Governments are
that of the majority party in these States
la fact, all over the countiy the {ongress
Party, exwept 1n two States, 1S in power
because of 1ts majonity When this 1s the
situation obtaining i the country, as svon
as some trouble starts somewhere m a cor-
ner, as s0CN as some apitabion takes a vio
fent turn, without gomg into the basic
reasons for the trouble o1 for the agitation
the ruling Congress Paity starts blaming
all the Opposition Paities like Jun Sangh,
RSS, Anand Marg etc [ would only say
that 1t does not behove of the 1ulmg party
to blame the Opposition parties for all the
ills of the country We have got our owp
differences with Jan Sangh and  jet we
would think twice bifore blaming Jan
Sangh for ureating vome agitation or the
other

1 would hke to give one 01 two Instances
to show that the ruling party s argument
15 untenable 11 many respects The hon
Member belonging to Jan Sangh Shri ¢+ P
Yadav, raised the following question on
20th March 1974

Wil the Muuster of intormation and
Broadcasting be pleased to state

(a) whether a complaint by the b
tor of the Scarchight has been
made to the Press Cuuncil that
the Freedom of the Press has
been infringed by the Chief
Minsster of Bihar by nomunating
two Journahsts 1n the State Food
Commuttee and giving them the
status of full-fledged Minmisters,

whether these journalists can be
able to mantam a  purposeful
sttitude towards their profession,
and

(b)

(e) if not, the steps being taken by
the Government n ihis regard?

The answer 18.
(a) Yes, Sir.

(b) and (¢) lhe complaint s punding
adjudication by the Press
Councyd of India It would not be
pioper for CGovernment to  ex-
piess any opinion on the subject
tll the Council's findings are
avatlable

From this it 1 clear that two journalists
have been given the status of Minsters by
the Chief Muster of Bihar by nominating
them on the State Food Commuttee This
happened sometime during Fubiuary, 1974
But a week before, all the adveriements
which were being given to Searchlight had
buen stopped by the State Government be-
causte the Chief Minister was annoyed that
the bditor or Seasch hight hed p cferred o
tase before the Piess Council against the
Chicf Minster s nomination of two journa-
Ists  On 18th March 1974 the Search-
hght Press vas reduced to ashes I |
sav thit the ruling party members alone
on account of theirr grouse against Search
hght would have done this will  the
Congiess Partv members atting pposite
accept this charge’

1 would now ifer o another unprece-
dented happening on 18th March, 1974
Suach an incident has not so tar happened
i any democritic country n the world It
thd not happen when the Satvagiaha was
tahing place m our countty at the time of
British 1ule  Tyven when people were dy-
ing i thousands at the ume of Freedom
Movement this did not happen  But now
n ous democr atic countrv under the Conp-
tess Party rule this has happened The
Pole 1esorted to shooting insudc the
Iegislative Asscmbly of Bihar when the
undarmed staff the Iegislature Secietaniat
was demanding from the Mimisters picsent
there pmotection for thewr Secietary whose
house was burnt down by some miscreants
Su, I may not be exaggerating if 1 say
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. that this is the death-kneel for our demo- |
-. cracy. Is this the way that the Congress

‘Party is nurturing democracy in our coun-

" try? Such a thing like shooting inside the

Assembly or Parliament has not happened
anywhere in the world, but in our country
it has happened when the country is being
. ruled by the Congress Party!

Sir, this House knows about the agita-
tion in Andhra Pradesh, In Gujarat the
people of the entire State rose as one man
against the ruling Congress Party, What is
happening now in Bihar may take place in
U.P,, in Orissa, in Rajasthan, in Mysore
or in any other State in the country, When
such things take place all over the country,
even then will the Congress Party go on
blaming the Opposition Parties? It is really
regrettable that the ruling party has never
tried to find out the basic reasons for this
kind of recurring agitation in the country.
What is the real reason? The real reason
is the unimaginative and faulty economic
policies of the Government. 1 have no
hesitation in saying that the economic
policy of the Congress Government has
landed the country in this quagmire. It is
taking the country backwards. It has
brought about all the problems being faced
by the people today. It is not that the
Opposition parties are saying this; in fact,
many economists within the country and
also economists ©of other countries have
pointed out this fact. The deterioration in
the health of the nation is due to the wrong
economic policies of the Congress Govern-
ment. Unless the Congress Government
realises this and takes remedial steps to
revamp the economic set-up in the country,
the problems of the people are not going to
be solved.

Let us see what are the demands of the
students. They want that the Government
should control the soaring prices, reduce
the rigours of mounting unemployment and
ensure adcquate supply of essential com-
modities at reasonable prices. Is this too
-much on their part of expect from the
Government? Can the ruling party mem-
- bets deny that the inflation and soaring
. .prices are dve to the erroneous economic

oommodnhs?

Iwouldlikatooonclndebyuyimtht
unless the Government take prompt mea-
sures to set right the economy of the coup-
try, they will never be abie to put an end
to agitgtions by shootins down mnocem
people of the country.

ot wwarre fos (m;n?r):irm
W A wqd owrew ¥ foy ot arei o wwf
ot § 3% wfa & wolt wegwfa s
T W g o wgr § fe fagre ®
o W FE g W & Ie wiiw ar wtile
% meww fafme =ff & 1 9awT Qg sew
g ¥ ¢ ¥ fage & wie § gy
g1 agt st yo g §owdr woere fafee
2 i famr § B W1 W aned I o
N A A ¥ X R

ITHA ag Wt wgr & & oA wd wed
qefar agwa ¥ aw 7 fofi o I af
g &+ fom agwa w3 awfes w
¢t ¥y & fafw R oW gw ww
wtmr fed g &1 o gw agpe fafa
wows By ogh agwe /| WA 4 ogw #
favars vz frmr &1 vady owfaw apa
) Fm A & wdmr Wi i aRn
gt

IR ag W wgr fe Sl wfren w7 wwnn
wwamaTw & 99 ¥ qear wapw ¢
fs o g Gur wevy wgd ¢ faw W
gt ¥ qr 93 %1 IRt e Faw Sedi?
% wwr g fe oz W & wreafemr oY
g 3uw qam e frar ¥ 0wl e
Lac I 8
-ag wgy § fe fagre ¥ sl § ok ww
w1 owurn § R & o apet & off ux
b Wi woewt v wer & wwem
gt ¥ Tu & A ey v 9 fomw
ast gy T it T §) W W
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wrenfuwur &, vy § e wwrc mit Fear
ar orar §1 ol frsdr foll Y wre el
& wer fowr wr fow & Qox ¥ o wyr
ur fr ot wrw ¥ figre & wer W@ ¥
Al arw gt @ v fgre o Ww wwEn
N Y FO & flt wmoeaw wrtw #
ot ot 8 ¥hew W aw O ot wex
we awdr § e wnit it stz garo
ary W W e wew aa & fad
aft afedt # wwm son g &
wr g fw dYe ato mmio W wEwmT iW
ey X g wiw wry ¥ Efer & qun
wmpwm g fe aw dw F Qe §, qwo rae
qto & SN ¥ e FAwr off ggEwr gw
st gor &1 Fex wA & & ownmr w
awr ¥ fr &g aww e

@ 7 o o A YA T S5 G
arg s @ wngy ¥ e faare ¥ oww oW
wIa ¥ g, W @ ow ow e wfer
fr & worr & wgam wv, e &
77 weard ¥ ¥V

fagrr # by %7 W @ W AR
¥ opr oam W A 7 & A Ay
ror, i faewer feaft dor o+ i
a7 W grEE G war § ooy vrefa
g @frx ¥ wrage v vaw 8w omw &
e quegfA 87wy P TR 0 el
farr faum ww & R g g
faqg & il & amt oo aw fer e
7T ¥ W W wermeet pr oA 1 Afie
™ sw i g & § o afrora
W owm Ax g 1 3w frsam wam i favrs
™ ¥ & wiim ot g & a7 A
at gafe § owdt aw & AW o¥e
P18 vy owemr g fooag A oifw e
A wir 56 A & agt g QAT 97 e
fear) fell & wowr e e AR P
frlt & o ad ot o v @ g
A ar fwqr P aw @ e a g

Ty wen qf g § o g W oW
ey & BF 19 TR & wuar A9t &
a g e @, wEE qwr W
wype angw, uy fral g1 ww ¥ o Fadw
& @ o wei ww anft wifgd ) Afer
o yw § fe ¥ gvark W omw o) @
§ aorfarar W gm W Fn wwR )

oft fgr ¥ N g3 g b, W e
® ox yux wem ¢ a7 frefimd oW
wwAPrAfr & afrw e odder woag
frar Ay B, aE ¥ AR T ann AR
t wfe wen oY wdw & anv wEw
)0y 9w F Aw o RN oAy Al
¥ ik qer Aw wm oavmr g e
gfrar & a1 @ AT W A T
¥ AT AW A & oAwr frw @A
&t w5 #1 v ¥1 ofrag 1 Aw w7 oow
ATT A &ART A7 GAT &1 1971 WIT 1972
#, o ot @ R, A ¥ P
iy wm few & arw &0 & s A
7 i oopn w1 favrm gw oo ¥ s
A ¥ odlv o#m oA ¥ b

T ¥ AT W &g geW ¥IA 2
ot A AT ® §W ¥y @ 3, afew
& 3 @ qemr g ¢ B owar faee @
et W wwE ¥ a1 T § fan famw
war e f—gem 9 s oA 9w oA
fewr &7 aqr wet wreAr Wi Aew am
frarr @ 9% ¥t THET R SwAT 7
fr & getfarat w1 2w wi o Wi
Wt w7 far w5 ot oS
wodl W w8 owr owiR qet @
R AN A S AF Fmmy

T FuowEr ol 2w @
Tt oed yow, fadE 51T e v qedm
& oaw o I g owfy graaT
¥ W7 weeg T 8§ W BT & IR
gt qwA §1 oW X WET AEAr e
6w w1 g fegr, §few W@ g
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[afr v fiaw)

der w3 oy v @, wg 9w o dwr oay
o TR GuW wT ¥, vaara § @i
2wt o we for ¥ e fegar & 97 W
favar A &, W WM A1 @@ Y & W
awitfe ¥ ¥, ¥ ey & amr # s
IR T N oA fewr €7 B g wred
21 fr fagre ave o Y WmT &7 -
TrT Fv ¥ gA o wE ¥ da A2
waRg T ¥

# 39 q $2 uy AT @ QA SEar
g & o fagr & wend st a2
@ TER W T s fean 8, |\ oW
IO g7 a7 A ) fge ¥ A
G AR 1 qEAE gw & o1 A e
oE B o W B g W At gf 2, A
sArd gf ¥ T u G o wfr g 2
§ o 5% faw & a4 9T AN

¥ memE ¥ fasg drew feaguR T
AE q NfEA Ag TAY WEATC ¥ & SW
o o famr W SR e w1 ow e’
IR vv ¥ fof wrm &1 dfw 3 ¥
form avg F wAT WAAT F GO ¥¥ ATH © 2,
TN AE W A7 W TR FOIF T AN
qiuT | # WA WM Ig AT HT AATA
e fF & wvE ¥ qpgnr A 4y faere
¥ gy frafa 7A@ ¥ wEmA T
MR. CHAIRMAN: According to ou
previous arrangement, the Mmister was to
reply at 3.30 PM. But 1 find there are

a large number of members wishing to par-
ticipate.

SHRI JYOTIRMOY BOSU: How many
more?

MR. ( HAIRMAN: | have before me a
list of 9 from the Congress side and 3 or
4 from the Opposition. What is the plea-
sure of the House?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): The Mmister may be called
at 430 P.M.

212

MR. CHAIRMAN: I take it that it is
the pleasure of the House that we extend
the discussion by one hour. The Minister
will be called at 4.3 P.M.

SOME HON. MEMBERS: Yes.

MR. CHAIRMAN: Since theie are a
larger number of Congress members on
the hist, I shall call two members from the
Congress side and then one from the
Opposition.

Shri Ramshekhar Masad Singh.

st e wer fog (B9a) : aamty
weérem, fredr 9 are A A fagre ¥
q7ETd A af amfy # wen, 9w
#t afr agam, W v sl faraw
o TT % AEt & Fmt wr gt a%
Fv ey gy feafs Ger &Y i B, SR
7 - @A T qT q4r 21 A ¥ A
maz feafs o7 & f5 o9 8w & o o
afer a1 T far a@ fawen, frm 8o
tearws wrt A faser A oan

Y oA o fandt o % AmEr &
qMMT Ft AT ) THT FHE & g
e A ey & fe oaw Wy ¥ e owwy
AT ®1 g2t faar wd W fag ¥ g
WATY A AE L 1971 ¥ YA F I
¥ ogTET B YT W AN W g
W% ) gL AT A AT aEd & owww
crRdt W W T F Ay AN s
a1 T & aEr gAT T e e
gard aréf 9w ¥ ofw W &, @1 § §er
wg7 § fr o g gt }, 99 W AR
st g M

wtr gw & @ ¥ fe fagre & o
fegr wvwe swfom &, #a1 w6 iy
FGT & ar ot AT qE-Egr WY e
ar @K, T AW N gz WLk
e wowr AT g e aniiate W
FET g W g wdw § o g
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g ¥ wod qwr wdder o wrew fear
¥ At ferfr # g o A T ¥ TOAE
Y ggdr feay owr wigd ar et
gz wgE W sfera gramaifos gwfe
N mfy ogwy wx Fr W few @A
wifgd oY, 3few qow & T g9 2@ ¥ dw
o ot mlw ar g ar Far femrd A
faar, faw & ag w7 fear €N

W §gA ¥ o sawerw Araqw € 9=
®t wf &g aF wgw v oo ¥w &
waTdaT B ¥ wavit @ §) 9 & A
¥ gw # ' v & waEc fawr &
¥ g7 M gx atr av 4 39T A9 v
avgar §, ¥few & wwmar g fr @ oW
W AT AAY KT WO ErEd #
wie wy g1 wf § WY oy A ogw oW §F
Y & ] I Y R oww oFq A §
farr & 7 An ¥ wevam @ froww Ry
I3 & W g, @ I9 AN guh qred W
wfer aow g1 arfy #) qEr B 9T wa
JUTFTH AT Y A @A W whe
= @ af & "W Wt W 9T & AR @
£ w7 ay ®ax I AP A e wEA &

wade e, Nt wweka faw, e
faere &y worhife & waew 3 A wafad
ITFL I W wRwrdr oy ¥ AW 6 g
qéar f5 urw fegram & oy ot oy
wdY & 9T ¥ A gy AW g Wl
fmamre wf qEw omAT WY fr A W
ATt A ¥l AT WA §w Ay
ww &t womar wiftT & owd qsw
o gy & B fagre & wor vl o T
74, w7 av w1 e QU TE g awry
Ffew et oy & TR ¥ a@ I ¥ @w
st g e & AR W owiw
awdf & o g ¥ ew ¥ fagre s spfew
qer 7t @ s qu fwmr g0

wgi a% fanfady B wel w1 gl §,

™ W 3 frafod ¥ oww few & AR
o Q¥ X T ¥ ft M AW AW v
@ &, ot swTe &Y W e o faeniady
TR o e B g Apw W
mowr § fr fonfoy O sew el
it N wET s frm omn &
faenfaay & off ot aom & oAt fear
¥ f o7 & wme §owrg W aifafess
wdf e A =W ) a7 gt w1 faew
t e frofom & a7 & aaez &Y @
owifer afzar 3x & wir wE faandi
wig ¥ A oAeh W T @ g fea W
fr gt @ wl & wfiEr w7 foar an)
g ar fawe affesfa ok gz s
afefrufy dar gf a€ 97 a9w qar g€ o f
e frddft & X g7 4 wfww @ N
e 9 ¥ f fedlt wE & a8 wrle
N A AFAT ARG AW ¥ oAy
T e TFag AW AT W AT A
wHET W A ¥ eIgT ¥ wEEE a
& qrEe ¥ a7 a7 www fewn faw ¥ e
ey fasaqs g WTORR gwni @ &

qra ¥ w1 ¢ a4 wwz & fafeww oy
FAMT | AT AT FIH AT X AT
& fra ¥ govw ww woAr &) fa ot
e ¥ Yo WA el 9V R TQEATT A
< wiF agy faar qwar 2 @y gwia a1
fang & T =gy v sraqrT & v siw Fear
wari Aw ww frelt &1 30 a7 frdt qwoEr
o frdy =afem o1 fwi odf w1 7 &
I & owma &9 FEw saF & foerard
a7 9T g war w7 omft crwedy
¥ sfmw v wver ¢ oar 99 W fae
ot wifgd W 99 W ogEeT S W
ROETC Wifd sqqedT #7199 ¥ & $W &
+T @ § 3g aafiy awmy § 49 gwr
& 3w @ X w9 ® A T qfed )
o 0 afer g W W o T R W
TR GO A wrw ¥ W@ & 3 AW
! wpnr ol SIEEAT W FEF I AT
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[t v s o)

T ot safer € Wt O ww & faadw
¥ s@ AW §, fosiew wd e an,
¥ ¥ ¥ T A wow Wy § A
T o1 fgew T aed &) § 3 fiafvda
@ WX & fr forw & fdw ot 7 B
T qURRT E W .

a7 ety Ay WY oY a6 s & fmr
woY wifed | S Wit & yAR WX
Fag § fe Toer & WY Bqw ¥ spewaewr
W awdT R o4 WA 9 B FRWT W
dE ¥ TgT wfawew & fe ¥ €W
NG AW qATE §F ¥ AT wwew § W
IN F wEE aw ¥ fof 9w g ww
® wgdw gTAr Sifed

SHRI P. K. DEO (Kalahandi): Mr.
Chairman, Sir, what is happeming in the
State of Bihar is a matter of gieat concern
to all of us. Sir, 1 am remmnded of the
time when, in 1942, students thcre and
some of my colleagues went to the Bihar
Legislative Assembly to hvist the tri colour.
They werc shot by the Britishers. and even
now, there is a memorial for those student
martyrs who made supreme sacrifices. Aften
32 years, the same scene is being re-enact-
ed at the same spot, in the Twenty Sixth
vear of our Independence.

Some students who wanted to  fight
against corruption, sgainst high prices and
against the incompetence of the Govern-
ment had to make supreme sacrifices and
this is an unhappy coincidence. The entire
Bihar episode should be viewed in the
proper perspective. This is not a sudden
outburst. This should be viewed against
the background of the agitation, as claim-
ed by the students, against, firstly, high
prices which have broken all the previous
records due to the persistent pursuit of
wrong policies and priorities by the Gov-
ernment; secondly, shortages which are
man-made and artificial because- of the
policies of licence, permit and quota which
have been proved wrong by the very low
procurement done by the Government;
thirdly, administrative corruption which has
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completely eroded the moral fibre of our
society and fourthly, growing unemploy-
ment for which the students demanded a
change in the educational system and
wanted it to be job-oriented.

Sir, there has been a corisis of confidence
throughout the country. The malady has
spread throughout the country. The remedy
has been resorted to in Gujarat by the
upheaval, which is un-paralleled in the
history of this country. which could topple
a legally constituted government and the
arrogant Prime Minister had to bow down
to the will of the people and dissolve the
Assembly and had to admit the incapability
to govern the people and to deliver the
goods and to eradicate the various evils,
for which there has been a colossal sucti-
fice by the people of Gujarat., 1 salute all
those who sacrificed their lives. Perhaps
they had to do it so that a garland of
nearly hundred human hcads may  be
presented to our friend sitting on the trea-
sury bench!

Similarly, the agitation in Bihar is a
mass upsuige which has spread to various
nooks and corners of Bihar. It is the mis-
fortune of Bihar that it has had all along
a succession of undesirable and weak gov-
ernments, tn spite of the so-called massive
nandate given to the Congress Party. The
Congre~s Party’s performance so far as
Bihar 1s concerned has been highlighted by
the rampant corruption, about which Shri
Jaya Prakash Narain and even the Gov-
ernor, Mr. Bhandare, have spoken in un-
equivocal tetms. 1 congratulate my friend,
Shri Hanumanthaiya who said that he had
to go into penance to correct these corrupt
people.

To quell this movement, instead of tackl-
ing the situation in a more humabnitarian
way, the army was called. The CRP and
police forces from neighbouring State were
called and there has been indiscriminate fir-
ing. 22 lives have been lost, The trigger-
happy Government, who cannot shoot the
enemies beyond our border, have specialis-
ed in killing the innocent citizens of this
country when they cry for their bread.
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Even revolver shots were fired inside the
lobby of the Bihar Assembly. We condemn
all these actions. The Home Minister
comes out with a statement and accuses the
opposition parties, With all the emphasis
at my command, 1 say that the Home
Minister’s statement is not worth the paper
on which it bas been printed. When people
cross the limit of endurance, they try to
changs the Government ecither through
ballot boxes or through bullets. In a de-
mocracy, free and fair election is  the
safety valve for a smooth change-over of
the Government. If a free and fair elec-
tion is not feasible, if rigging and purchase
of votes are rampant, then people have
to make recourse to violence. This is what
has happened in Gujarat and Bihar. So far
as rigging in Orissa is concerned, the other
day I said that the D.I.G. (Vigilance),
West Bengal, who has perfected the art
of rigging, has been all along sent to ull
the prestigious elections and we see the
result,

Lastly, on behalf of my party, 1 demand
that the Ghafoor Ministry should be dis-
missed, because there is a complete break
down of the constitutional machinery in
the State of Bihar, Further, the Bihar
Legislative Assembly should be dissolved
and a high-power judicial committee should
be appointed to probe into the entire matter
and the genocide that has been commutted
in Bthar.

st gww wA weam wwrfy oY, w7
i oY ggt a¢ gofeqn o &, 39 W €@
AL FT WG I Y- ¥ FA W A
w1 ¥ oY 737 sEer Sufeqa QAT aiied o

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): The Home Minister has not
gone home. He has gone to the Rajya
Sabha where a debate is going on. He is
coming back in a few minutes, Mean-
while, I am asked to sit here and note down
the points.

W gww war wown: o qui YW e
w o § 9w wr vy qg dwew & §

afen g wnww w1 W W gt nfeae
aff &1 wEem ¥ oy A welt -y
g W w e

MR. CHAIRMAN: The Minister bf
Pacliamentary Affairs will communicate to

the Home Minister whatever has bappened
here.

Mt opew wa woam ¥G wndr § fs
we I W A

MR. CHAIRMAN: Please sit down.

SHRI A. K. M. ISHAQUE (Basirhat):
The Minister has to attend to both houses
where discussions are going on,

MR CHAIRMAN: If we enter into a
debate on this point, there will be no time
left for the regular debate.

ﬂ'iwﬁwhﬂiqa“t (fegdy ngarer) © ww-
i sfet ¥ varge wifafady dfadie &
i b orm g A Y W Qo
Lo

MR. CHAIRMAN: A number of mem-
bers want to participate in the debate. If
we enter into an unnecessary controversy
on this pomnt, we will be depriving a num-
ber of members an opportunity to speak.
Let us go on with the debate. The Minis-

ter of Parhamentary Afiairs has taken note
of the objection of the bon. Member.

st odw wew o (wEqwr) Ay
wew, g f ¥ feR A Y g B
w & & Qs T §1 T ¥ ow
stw @t o AR tw H wfafm e
afeaa st gt &1 og o g £
ardy gfar & we e fggee & 6 9v
w W ge Oo0 W @i gl ww W
oAt A gl W qw ¥ ofY %
¥ ey o1 & v g9 wemw  wEET
garr Ay § W d@tw gee W, I
2w Wik 9w W § g7 e WK
wah awar & feawr fe & www ¥
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[ @ wame yTea]

g ¥ wu § w wiee fowmafa
& g &) wwar ¥ t@dayr ¥ wgrfes
¥ sy dwwr W AR T wwr fv owma
w9 gre ¥ F W ol ol & o
foere & w o@ @ weNwd W, wUne
Wit qzoe 7 &wt oW qtam feur W
& frd o frdle fanfaar o1 swwmar
Wi wer @ & watnfas Al W ot ¥
wifss fear, fa & wior qzar & @ wrwW
gE1 T w9t gfemm wR ¥ o
) qar «@m fe fom aw & wichwe &
smotw ¥ wies &

# < gt ¥ @ v a@ s & fadea
€@ ARS g-TE ¥ A IA—Far A
o7 AT A W FY Y--ATo 16 WY WEW
ferd adr aqr  weiTe ¥ ow HaT
A wR g & F7 W fa¥ 9w & gon
IR W A A TEAIT g W A A
w7 frord form mee #, ww wm e
& W ¥ o 7w whe wed A wewA
U L

W a—fam a9 o w1 99
¥ @Y 9T, A ARG A7 vEH s wren
¥ @ o A ET T TSR e
fem, o & are § sz g

T aA—a AT qgT A AT A
@t wPT gt FAA AT o g wEw
arrge off 2w dwTe ¥ @ ¥ 1w ewm
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SHRI1 P. G. MAVALAMKAR (Ahmeda-
bud) : Though I come from Gujarat,
events in Bihar are also equally and Jdeeply
agonising. Violence is, of course. deplor-
able, and no government can and should
yield to any violence of any kind. But one
must understand why people resort to vio-
lence. It is because people are now find-
ing that unless they go to the radical ex-
treme and resort to some sort of pressure
tactics and violence, the so-called democrtic

governments will not yield to the legitimate
and fundamental demands of the pcople.

The events in Bihar, as [ was saying, were
decply agonishing and all of us in this
House—to whichever Party he may be-
fong or cven those who do not belong to
any Party like some of us here—are very
sorry that the freedom of the Press has
been literally burnt in the unfortunate and
ugly incident that took place in the office
of the Searchlight in Paran. No Wmds
can be adequate to describe the horror
when people go to the institutions and
agencies of the freedom of the press and
try to destroy them. But even if some
people destroy the very press, they cannot
destroy the very spirit of the pcople and
the spirit of the nation. Whenever such
violence takes place, it is our experience,
whether it s Gujurat, Andhra Pradesh or
Bibar or any State of this entire continent-
like nation, it is the innocent people who
die and the guilty escape, the anti-social
elements escape and the innocent die and
the onlookers die. My deep sympathies
‘and condolences naturslly go to all those
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who bave lost thelr Kith and i oy oo

Tt is no use making compariuou botmn»
Gujarat and Bikar es some hontourable
members have tried to- do. When. I was "
speaking a few days ago in this. hon.
House on the  situation in Gujarat, I had
the occasion to tell this hon House that -
we should not have gone into comparison
between what bappened in Andhra Pra-
desh and what happened in Gujarat. The
situations in differen States of our entire
Union are different, dimensions are diff-
erent. problems are different, situations are
different and the challenges are different.
Therefore  comparisons arc  not  helpful.
But. although these things are different,
there is one concrete common factor and
that common factor is the callousness of
the governments, the indifference of the
governments and the gross and cavalier
manner in which the democratically elec-
ted by “democratically  clezted” 1 mean
clected through the  ballot  box-— govern-
ments function. If they are really elected
through the ballot box, why ure they
ruling with bullets 2 §f they are clected
throught the ballot box. my quesiion to
them is: why are they ruling with the
bullets?  Why cannot they rale with the
essence of democracy which iy dialogue ?
They are doing away with ditogue and they
are replacing dialogue wizh bullets, with
more repression. lathi-charge and tear-gas
and arresting people under the MISA and
SO on.

Therefore. when 1 listened to this four-
hour discussion—and 1 listened to most of
the speeches— 1 do not want to be a
party to what many hon Members before
me have done. namely, apportioning blame
to one another. 1 find the Government
party is blaming the opposition and. the
opposition parties are blaming the Gov-
ernment party. But the responsibility lics
on the Home Minister becuuse it was he
who started by blaming the opposition
when the blame is not called for. Even
if you say that the Jana Sangh leaders or
the RSS leaders did this or that, the point
is that they will not be able to sustain their
agitations if people do not back them up.
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If people back them up, it means that
there is something fundamentally wrong
“in the State of Denmark” and in the State
of the Indian Union.

Therefore, I want to suggest that this
discussion will not be helpful if you mere-
ly go on blaming one another. I am not
one of those who merely go on blaming
the government. But §| do want to tell this
to the Government. Are you willing to go
to the root of the matier ? Are vou find-
ing out why people are resorting to vio-
lence or why people me helping or are
at least conniving at people who believe
in violence or Partiecs who believe in
violence 7 Why do people do that, the
very same people of this great country
who in 1971-72 gave such a maswive man-
date to the ruling Congic «? What did
happen ? Have vou ever introspecied s
to what happened duning the last two
vears * Why have some people who gave
such a massive majorty to Mrs  Indira
Gandht have now suddenly risen in revolt
against her Government i Delhi  and
against the Chief Minmsteis of  States ?
Fhe answer 15 that there 1 no dialogue
between her Goverament and the people.
There is corruption, there is price-rise,
there is acute food situation, there are
scarcattes and  adminsstrative  delays and
acute uncrmployment.  Fvery day 10.000
voung people are added 10 the numbery of
the unemployed. If you don't wake up
and solve the situatten. only God can
help you' But even God will not help
\ou, because God would not help those
who are deliberately doing wiong things.

In Gujarat, students and citizens rose ip
revolt, now it hus happened in Bihar and
n other pluces. These happenings and
revolts by the people are potent lessons
and warnings not orly to the opposition
parties but to the Government of the day
whether the Federal Government in New
Dethi or the State Governments in various
State capitals. The lessons are there, I
the elected representatives do mnot behave.
function, act, think and also do activities
which ate legitimately expected of them
by the people then those very people who
voted for them will not toluate such wn
clected  representative in this Homse or
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in the Assemblies of the State Legislatures,
The demand for a sort of Recall is now
emerging and it is time we gave serious
thought to this problem, as to how to
provide for a aystem of recall in respect
of the elected representatives of the
people 1 Parliament and in  the State
legislatures. § am not at all saying that
we should go by whatever people say, but
at least on certain matters, on the pledges
that we have given, the people have a
nght to expect that these are  fultdled.
If Governments do not act democraticalty,
effecuively and in time, even our democra-
tic system which we have nourished and
developed with great care  will collapse
before cven we realise that af 1s Jomng 0.
What has happened 15 that there is a sort
of alienation between the people, the com-
moneis and the Governments But the
Crorernments will ignore it only at their
own peril If Governments do not pay
heed to the problems of *he peuple. they
will find greater violence, greater hillings
and greater destruction of public property.
Therefore, 1 say to the Governments :
don’s do It. don't ncglect the people and
theur pioblems too long. If people find
that Governments are not functioning
according to the estimates and ideals ex-
pected of a Government, how can the
people tolerate such Gorvernments ' Thi
is the basic guestion. Sir. There is a wide
gulf between the people and the politi-
cians When the people find that they are
being fooled. cheated and that what they
get back are mere slogans, mere shoutings,
words. but no action, no functioning no
activitv, what can they do” I want to
charge that this Government is only in-
dulging in verbal socialism. socialism in
word but not in action Before the even-
ing twilight falls threateming the demo-
cratic structure, let us awake in time, let
us awahe even at this late hour. let us act
in time hecamse 1f vou Jow’s do it is
not n few parties which are affected, but
the whole nation iy affected. Tt is m.)t a
question of a faw parties or 2 few indi-
vidush  Even the iery baic things for
which we stand in this countrv will be de.s'-
troved, wi'l be taken awav. With the ship
of the nation. aft our valies wifl ako
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sink. That is why 1 want to draw the atten-
tion of the Government to this basic thing
and 1o appeal to the Government to aot
preserving the  democratic  traditions
so that this kind of situstion can be avoi-
ded, before it tukes an ugly turn. Thank
you.

SHRI KARTIKR ORAON (Lohardiga) :
Mr. Chairman. Sir We are gratcful to the
hon. Home Minister, Shri Dikshitji for tuk-
ing the earlicst opportunity to visit Patna for
assessing the situation there and then
making a stutement in this House yester-
day.

We are fullv conscious of the grave
situation cxising in Bihar bv now., What.
ever is happcning there have shocked the
conscience of every right thinking cltizen
of this country: and for whatever is
happening there, we have to hang our
heads in shame. Who i; vesponsble for
this ? Why should this at all take place ?
These arc the questions that 1 have to
pose before you. Sir, this is merely &
case of political passion by the opposition
parties who wants to satisfy themselves
by creating such violence there. 1 can
understand theit anaiety for their uncer-
tainty of future after the Assendids elec
tions that took. pluce in UP. and in
Orissit.  But, there i no justification for
them to go into violence,

This is u democratic country. The peopel
have every right to decide their future by
the battle of baliot— not hy the battle of
bultets. We have to go by the ballots and
not by the bullets, You have all failed in
the battle of ballots and that is the reason
why these political parties, like the S.S.P.,
jan Sangh and Cdngress(0), in collusion
with the Anand Margis bave luken upon
themselves the right to resort to violence
directed against the public buildings-—
offices—railway stations, raffway tracks
and so on and so forth. May be, they have
done this with an obvious and calculated
desire and intention of dislocating the
normal life of this country resulting in
losses of lives and damages to property.
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What T am trying to say here iy this.
These parties are thinking that the futute
of the country can be decided by vio-
lence directed  against public buildings.
Nobody denied that on the 16th--that s,
two days prior to these incidents in Patna~-
Shri Atal Behari Vajpayee, M.P.. 8Shri
Samar Guha, M.P., Shri Prasanna Bhai
Mehta, M.P., .Shri Shyamial Yadav amt
others had met Anand Murtijfi. And sub-
sequent arrests of Sarvashri ‘K. Thakur,
MLA, Dhuniklal Mandal, MLA, Shri Puran
Chand, MLA, Shri Bbola Singh MLA (all
SSP), Rudra Pratap Sarangi (Jan Sangh)
provided circumstantial evidences that
these political purtiecs  wer: involved in
the violence, loot and arson etc. In this
act of loot and arson, as many as 25 lives
had been lost. Such people who indulged
in loot and violence should be inflicted a
heavy and detcrrent punishment. They in-
vited the criminal responsibility upon them-
selves to commit such offences. These
crimes can be described or categorised as:
{1) Principal in the first degree; (2)
Principal in the second degree; (3) Acces-
sories before the fact and (4) Accomplicise
after the fact. T would like to define all
these offences as follows :

Principal in the 1st Degree

‘By the principal in the first degree,
we mean the sactual offender— the
man in whose guilty mind lay the Tatest
blamable mental cause of criminal act.
Almost always of course he will be the
man by whom this act itwelf was done
but occasionally this will not be so;
may be by an innocent agent;

Principal in the 2nd degree :

‘Principal in the second degree is onc
by whom the actual perpetrator of the
felony is aided and abetted at the very
time when it is committed :

Accessory before the Fact,

‘Accessory before the fact is a per-
son who procures or advises one or
more of the principuls to commit the
felany;
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Accessory after the fact:

“Accessory after the fact stands  in
a fourth and remoter degree of compli-
city and is a person who knowing that
a felony has been committed, subsequent-
ly shelters or relieves one of the felons
{even one who was a mere accessory)

in such a way as to enable him to elude
iu“kc-"

It would appear that all the political
parties like Jan Sangh, Socialist Party,
Cong{Q) are involved directly or indirect-
ly, express or implied with the offences on
one count or the other.

Sir, 1 have great regard for the great
Jeaders of this country like Shri Madhu
Limaye, M.P., Shri Madhu Dandayate,
M.P.—all Madhus and Shri Guha, M.P,,
and Shri Atal Bihari Vajpayee, MP. 1
expected that they would have brought
some madhin m therr tongee 1 was shock-
ed to find that they only supported acts
of wviolence. That is the greatest mistake
that they have committed. What 1 am say-
ing w» that Shri Limaye under the pretext
ot rediessing the grievances of the stu-
dents, supported violence.

1 wag ieminded of what Sir Winston
¢ hurchill once said in the House of Com-
mons that if ‘you cannot barw und bite,
heep a Jog to bark and bite’, These leaders
do not hknow what they say. They ghould
be careful in future. Shn Vajpayee has
comiemned the aftack on the ‘Search
Iight' building in Patna. His party, on
the other hand, has been associated with
the violence there. How can he commend
violence at one place and condemn the
same thing at another place ? That is the
worst part of these leaders. I therefore say
that they should be careful in future as
to what they say.

Sir, 1 understand that George Fernandes,
Chairman, Socialist Party hus also been
advocating for violence in Hindustan
Times of 21-3-74, The people of this
country must know what these blooming
parties are advocating for. 1 am rather
shocked that political parties should come
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forward with such programmes of violence.
Regardless of party affiliation if anybody
resorts to violence he must be apprehen-
ded. 1 remember a sentence from the
British criminal law which means “such
resufts of human conduct which law seeks
to prohibit must be made punishable”,
1 would like to sound a note of warning
to these antt-social elements who indulge
in thesc acts of violence. Let them not
try to enter Chhotanagpur and Santhal
Pragaha aress in Bihar. If they do so we
tribals will come forward. We will form
Indira Seva Dal and piovide everybody.—
whether he is a tribal or not—with bows
and arrows. We are an un-civilised people
and come from the jungle but we are
watching what you civilised people have
been doing in Parliament. In fact, they are
more uncivilised. 1 would request the
Home Minister that anybody who indulges
in violence— it does not matler to which
party he belongs to— should be met with
deterient punishment. In this connection
1 would like to suggest that an enquiry
committee may be set up to exactly assess
the degree of violence committed by these
political parties and person. Those political
parties which resort to violence will have
no room to come to this House nor will
they allow others to come. You will drive
the country to ramdom andt oll *hicee parties
lihke SSP. SP, Jan Sangh and others will
go ta hell. That would be the beginning of
the end of democracy.
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UM KX £ 1 & v oW oE v
ek & whx oXwer & Afew § w4
rhe mf 8 @ feerdr ¥ nitw
1 & @R o oW § ot ot %
v v A AgA § o ol Aniy ey
Fgoed 3w oA W

g § geWH ¥ ¥ oq gty T
Ty §, THE Y & WY @ T SE
E e w4 Far few owit @ g
way ¥ e ooy faefen s ows R,
AN T ad ey TR A= & adad
#18 % frary fear 1 ag faofamr w e
aft ¥ 1 a7 ¥ deew W AW ¥ Al e
anl, Wre e ™o WY AT T AM
Wwm A v afmma g aq
Fx ¥V oy ARTRT MWW W AR AN
7% & o gw wARAnH ¥w T g oW
urrRHiird W Wm0 fawamr A o
vk gl woRwfn & T & o
o dvad N7 o TER W s o
qTEC € WW ¥ W AW werviee
oy ¥ OWT GYAAT 4F 0 AT AMEE w8
qrwar o Wfc @ W ¥ W grHAT 497,
¥ A% ATAE AT (12, 1§ A AT et
fast & 1 @ WM ¥ T 2 oA AR Q)
™ A wEeriTr ¥ Apre iy oW
R g, A A A AFE 1o
mAg A fan fam feA oo 9 = oweE
¥ wEer gEEr R wAmn P fr g ¥
Fe Al w1 f oY om0

& mz wft A ¥ v p feon faeniugt
o nfy & o7 A XA AT oA 2 T 9T
wg B aEw ofer o gz o
%1 7@ w0 wifgr o e o AW
aft welr wifye, Afew A7 o o w7 S
e g ¥ owT kI A A ¥ o
wigr 1 3@ [ W W A W TR

sﬁ*

% fr ¥ fagr gvere B omenes & W
wrar g e aure frddt el Y
& fom ot g WY aw W & o
sy fuielt, @ wew famrd araddy oY
Faera wr filr ¥ e fiogr Ugedt WY
Ay ¥ P’ ) e oww b @ o
2, & W wurl ol &) xwe o T
T e & A Al qar oo & fro ol
§ @ oaY ¥ fam R e X A
& Fow oAt I§ 97 MY wark ey
o T e ¥ woely

{ warerarrr) ® o oafh Wy K
sz wgm g f& gy fea-gAar qeadr
w1 g § WY er § faly ow andf W oee
TR ¢ afes agn A arfedt & gg @ o
At Am ¥ v & A F Ay
wie A { =W ) o
w210 @7y q9F dfwe 0@ A TR W
215 aramgw e & R P owdt ot 7o
o ¥ ot B o wd Wi arft 3 A
W oW R agrew w91 ety e
£ a ¥ § ool g o faw
g T o P ony mEeE e e
gy #Y 0% ypeary ¥ oW & ¥ s
o g7 wel ft & e fo R oA oar
oY ARETT #, T AT ANT T CW AR
T owgym w ¥z wm 4 sra-beendy
T W wrrae &4 o oTe &, S R el
] zmr fear aw oYy WA A 3w R o
wr oo W

% 7 weh N e g T g fe fer
& W% T oa w3 frefr e amen
fomt WY 37 ¥ ¥ oavgwE o Aavw B,
™k fAv oa ¥ ewr utr @ & fam
o W AT

st tm dw Teg (wrrOTM) R 4w
fagrt % 18 whw W1 v 3ok I e
ag quandt &« ow X owrl wAy MY & B
TR atw g wifell o 3w O W0 g
§ 3a¥r it twr wifgd ) wr ag ow oW
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s @ ! & e g fe W
s wrer ww v yfer aff g,
o il | W s ogg oW ke fed
qulY w7 xA% O3 gre wr & f wenf o
waf v W wav w7 X § 1 WY am-
i el dnh o WA W) W @R
oRaTT 9F vy 9 1 fagre & oWy wry aywe
W & dw ¥ afuy waw ¥ ow g ofe
R e oy oamr o o o
wer ) #e ¥ on wer fw fredr A fm
¥ Ay afcar v & oo wwr v mrAm)
a1y & &2 afenk 4 ™ AvE & wow gvey
qATr w7 far . @ o9 34 ¥ 40
v g7 weT 68, sz e faw oy §)
g ¥ uvE ¥ WR v o6 oA v R w2
% m sbom Tl § oww eR—a1m
fosit & £t & @V v A T wf agn,
W@ ar T A oarghr Ag o wf oW
CRO I G B C
wadr w4t & @ g ¥ oAm few e
#1 WY ¥ rawr gqurT w9 G4g Am A%
F 1 ogwdt € AErx ¥ S B A
# Am AT R, 9F fAw W wvEenh
) Ay qen W S & ow B e
mfm&!ﬂﬁtﬂ?ﬁo"omﬁ
et A% & Al A foedt ¥ ey
qrt-art fow @ & e Ay ® & At
w9t g K, oaw 97 e wt & 4
ol g Mg WOt B & ey w3 7

wttn @ oy za g fafrer w
vkl o1 gErk €A 1 R v Ay TR
wf fF 7 W W € vy s #@, Al
B, e @ A o A€ G A
& W ax wrw TP, W oW aear Im
®C writ Ay wilt 7 W w2 wigar w0
wasw soft o el & oOlr el w
aefy & o wx aw 7 8 fgaw sviann
wr awdw ot § o+ Bl a8 ool
yarn wr few fede o % & foar o
% ofgm # qb faver wxd o
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afprs 9 % iy & o oere A e
aren ¢ fr qw ¥ a6d g A Y Ay
g wmé o, il gEei W om
W & oAt fow v v ¥ v feedr 2
&7 gt vepefr N A fawdr fadi wm
@ f& w7 afrafer =R avee e
¥ AN P ¥ i e wd af, e aw
W W o ¥ oA o foar vy ay
1 own fomr oW Y gz ey, 3 A
W g A wm w owR g owen
T ¥ 4t gf FwT ww wdw foni
W @1 At e wmr oo w77 § fR o
Y T gre uv T AL vmE, aw W
A WY, AR AT ¥ oW A Y e
I AT § UM 4¥ FE AT P
g w1 AR AR 7 qear oz RS
TP gur & TR A W ower arhoo
oI A TR R AT W AT s
dedrr gar 4 ) @fem f o G A A
Tm fr wn e §1 wrer e oW
R & T oAeq gf ¥ 0 oRTAT feem
it P W wraw Al 6 g W
FEqIT QT Al 9% W TAAT SR ° deAT
& v ¢ f5 wme gfm fee fqaeh
T oW ER WA AR g A M owm TR
& {TFT QR AT VT QAT AAT
w1 ey & afen 7w T faww w
frar w4y

§ qaq wgm 7 fr oW ¥ g0
vy dfray 77§ W AN F ow ¥ AW
P oW AT W OFT AT ST AN X WEEA
fr @ &, ®m d } W FTE A oWy A7 7R
g WA F AV TART WA N, TAET WA
¥ 7R ¥ AR 9T B W9 W, e AT
&R Ramwmd omE W T
it feafy 3, et melT aRe AR
FveTe g @ gre uv w7 v gt koW
& wom g f% dw ¥ Avew WA | oW
T oY ATETT BT A @y Fe
21
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o W vaw (wagr) : FEAE ¥
s § e feare dfamr v f dif
g R AN e T FEN Y
7z wifeg & g% § fe wad 8 wrosfifas
e fot gn # 1 ¥ ¥ g AN
w1 TH AFA AW AT & wgy W Wy G
@ arft § | ATe-ATE W THe YHo ¥
WY W v qfC k1 xad wemar Rfaar
WY § WTc UHe UHo #ATH WMWY &
srdeT W § ) 7z wgfiw ol W oow
AT it 1 & #f s owR g g,
i TR e g AR & @ A
wit wor g & 1 I & g WA
gz T @o dro o w1 Y ME FaTA
W WgE W wR sy FeAr o
5t Fo UAe fAqT & TATAAA & FW
gtagr & ot awr A @e oardt gf &0
7 /i difaferw gty Iwimarr & Bra-
@ ¥ T @ AW udr & fs 9w die
QAT FT A G o oAz oA § ol
AT F 99T oAt ¢ e A% & ogm oAz W
wrA wT ARE § | A sifem w owew
=% ¥ wfew € # | Irwm & wwr
qv, d%at AT wET & O 9v gAde
dar v o wifmw &1 ¢ wfeT waw 9w
A% A fadt (Fm o Aaw o zev
gew % THeWE N wwWr@ F swfam
T ¥z gAY wW fear § A siE
T g7z w4 T 9qW A 4 &
7 gT & 1 %A% T sif oy agr
1 wrn A faemdrar w1 waEd ot gy
¥ www Y gfEw 9w X AR wEAar
g1 fqst , W TAET S{W 9T A7 YN g
g Aw w7 o e omfaw 4
fo woit wYT qw ® WAy F1 Her SEy
® weemy W (% waer g fe wph wwee
%y wfmr or aga AR A R vk oy
W9 T T R HRA B | ¥ ETe §
w1 WTU AT, AT galy  aEemy fire
wy , v afwe & faw @ ¥ awi fedy
s W wilt I | T WY AR e
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w8 frr W wfee @ avee & 1 wgeTE
ase § ok we oty Wher o
T W ofere W AUy wor Yeme
g o fatnft ool & Fer v wnff A
wr e frd wic G owe wdw g gt
Q. wrrr wfm &, wree g oqHe
& el owfy ew ¥ frw Wy, wfww
wqfoer ol & @ ¥ frw owe ow
UF EREE WY wET {IT AT W TEA WY
ot e aEr ¥ w9 wT W eWw R
28 &, Foerd warh ¥ qzd A Hfow 81
W 9T AT qEd gEt g f IR wrw
A §, g w1 a9y & fqg oy wwnd
BT ¥Y Awrg W 4 W wgr A0 | TEW
o aA K e & for e ward, ady
wéx 7 qard | forw wwaz w1 AR @
W @i oA, §z W@ w A, FWA 6
FIANH HA WY IAN T wEEw Ag
g 1 77w g wgw i et Wi
™ 9 7 X www fear arfe o arer
w1 wT AT oW gAry IRl wide faody
g AT | gF W TAET a9ar ¥ R s
7 & az g7 7 gom

& a7 wlt & frdga wva S g B
T w7 & qEw A oA i fam, s ofe
¥ et € o w@ & fam, wrve we
uHe YT mraee s 6§ frar amd, wfe
e fadt W A el e et At
a fa

st Wiy wer qwy (damdr)  Avmfe
S%ET, 16 AT W off e faegrd v
Wit ¥ Aifady & Ame gem wE 1 TR
gz & wiemT W ¥ i @ @ de
& wtr o fewfad & T ov dTomr ek
wa & wm g giw ot wher # dae
qyr ot awk & gew A go, o o
iz i agrd o Ao w=rd fo s avde
%1 fagre & o o wnfeegei s o
g §, T e ¥ wgt wpwh dw
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A w1 ¥R qer K wetw fage @
wwefdi oe swyeoni & Qw W
SO wrae st fegr (w18 ATl
wf gy wr el sl gor, W faee
¥ weledt st gweonfeh 5 vl &
#ra % waw foar | figre & oy wf
i Wiy w1 W@ 9, ¥ faee & WA
wfeqay sfr qrasgmfrd Fawsge w1 e,
BIET ®Y AATAT, @O Y FEA G AT
@ AEY, 16 aTAe Ay qEamd FoawAiea
o1 sAarhEr ¥ dfage Ry w1 arer
siv qv ooy fear WY agr om Wnw
A g §, IA "G W G, WT YW JA-
o ot @ afrr w aafz frgr oAb
w fr gw Ave &1 waAd g o1 o4t AndY
AT & gy g ama £ 3w faw 3w oW
IET W AETE aF

Afr gt ¥ A ¥ oeTRY A YT F
Fiawg WoE 7 AG A 9%, gl g oA
we & fr aaew ¥ oaw ferre o wead)
da1 W WE | T (Wie) ¥ oA oy
-yravees fad A qzar oW ¥ arwe
oA 4Y 137 W At & wm Amey
tray Wt qea & @ wauiem A are-
wifimy & fam W o o & Af waw fe
R A I R o4 oar AF 1 Afew R
% 3 % v ft wivr avgw e,
T AT qr @war adr ) ofr gew fagrd
qrEgdy vt W ¥ WY I X 919 IW W
difen g ot 1 aiw (Wo) ¥ wOM F
1& AT WY Suwa & Qe $@m woee-
AT ¥ ar W7 §iEe FY AT Wi N
# £ B Fmw ot g qe o am
m g

& am & wrem & oy Wl @ e
fugre w oy WY wiv oY qrv famran W[
g 137 W wiw argw § wiv & wwer
ande sow g o el wfew & eI
wrar g f wr faprr wom o wr ey el
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73X # syavar o8 1 ¥ frgre ¥ g A,
ot W T, § o ey wen fr ag
smt $7 Aot v Wrenfmie s 52

18 arlm & a1z ¥ mw wwfar & Wy
vyt o ¥ faq T § § e i o 0
4 ) TN W ¥ ave frey B owr oA
E1i]

§ wz WAt W oagm www fe sy oaw
¥ mifA-sgaeqr s1ow Ty & fau oA aow-
iz oY wemr fagerdy avoddy o S & v
A4T ¥w o wiA gel ) faere & off w09
ST ¥ WA TAY W ¥ oA O Jrogw
W owonfw wrar 2 ¥ oWr @A gaw
WA T ¢ iwr T o Wl @ Sa
sg § fr farlt welt o0 o, a7 st
A AT FT W1 FR H w4 Her
gz A s ¢ fevh oweE g oaE,
qre THo U, AT YT wIAEN
@AM w3 fro @ A oo @
wf-x eqifar griy

st A walt  (drr)  auma
WERE 1R WIE T A SEAT W WE
7 ¢ W fun AAF 7 gquwy wien
wart a0 AW W W 39 ¥ fawer
9 v & 33 Gn ¥ ofa ¥ ufm
AN AT FTO F L T ¥ oAM AT o
frg fam w91 4 gl O gz
T owzwAr ¥ e famr & 3w oA
T oWy w ey Tt 7o w0
art It @4

a1 ® q1 fe W a9 F fan A w0
oY oty W gFAW ST R oAwATIz W
wetn % eofeer &1 g o ) & wE
sl g fs smfer off w1 s ATm
& wriww g Wt ofr aregr Wl @ oW
¥ WAMA § A 4, A & AwATEE W OAWT
fg a % ' ar W P e owm ¥ A
7T 3 oy &1 €79 w7 Wr qw 42 F—
WITANE &1 B 97 (sgwam)
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7% 7 & A fis g mve wEo wWe
fregm fed | gt R oo mWe e
are froware fed w3, afen fefigwe afede
F R Oy e §, oW am frogw
wR0 # Aft aw a1 fis Wi rRo T me
wE @ ¥ 1 ag N wm owd W@ Wy
qar® W wred #F g A & @
4 g edfmely & qw 3w & g ww
ut fagre faqrw wWr T A AW W P,
ol Wedt ¥ wav wrk & o @t ¥ prw
7o ®r wg o A W nd @ oaeR &
fad 37 1 goge & ve—ve wer fE
FEY & A, WTo THo THo & AW WV
orRETT & AW &1 SW AT Al et
¥ g gqr | wifer &, v g AT oA
¥ wWrey TR SreAt ge-q@ demw ®Y
qg qrar § —

“Indiscriminate  police  firing  18th
Central Telegiaph Office building hav-
ing bullet marks injunng five P&T offi-
cials causing one death same evening
non-visited cxcept Post Master Cienesal
enquiry demanded Roy Secietary Tele-
graph Union”.

gz ¥ vy owe T fAE o ogwt @@
wge Y AreTe q owefga wrw famr o,
gfesr o i mEsar A 49 0 oor o
d wur o1 9y & AN E —

“Patna, March 20. The CPl today
gave a call to the people to frustrate all
efforts that are being mead: by the lana
Sangh, RSS and the Anand Marg to
mobilise people to loot and burn houses,
shops or offices.

But at the same time the CPI called
upon the people and all democratic
.parties to unmte for organising a State-
wide peaceful agitation for demanding
the immediate resignation of the Ghafoor
Ministry and replacing it by a Govern-
ment that will withdraw professional
tax, organise a massive dehoarding drive,
imprisonment of profiteers under DIR
and dismissal of all corrupt officials.”
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o fwtolle W (wwomr) ;o faere ¥
W oot v wlit f, ag owgr W qew b
Wit A W W, W e ew fare
¥ uag meen €Y, wy & agw @ avlie &,
s ¥ giew @i B ot st 9w
# it 7a g, & sfr ww A g gl
SvE Ay § W gATd g AgwrEAT 39 &
A § ) Pt faundt Aty gwt e &
Wit suiae #, A Rw ¥ fafiw q¢
Iy gn oga ¥ I fagrdt saiw, 8 wrw
e oy faogwerd ooy §, faQefy wa g g
9 ® W T F T E G § | T AN
e T w7 gar fawndf ary W w4 @
7 u7 wfow nerE@wE fwar £ 39 A
£ g TwEE & oW pw sy @
farer w ¥ 3w Avn &1 e arer aar
Tifed 1 zar? Mferevelt w1, #a77 w4t woraTer
F1 7T At Av Afed a1 & rare Frardt
auTA & Awr PRy X ww Fmawr gy £
v e fdt i, woad, gz @7 fnas
& ol agy w€T ™ @ 39 AL A T W00
o, fa &7 & gwew mfaq g & woar
A g Afedr wT @ favrdr o AT
¥ wr art § ar o @ gy wde 97 qYv
ATEHT 9T AT A 2 O)7 AT g q7E
% ofrfeafq Gar w7 ¢ a3 fagie W
AT E aE @ T £ WT A W Ao
dte ¥ #aATa g W 917 3T A A4
a7 T ¥gd o Yo s fEAr @
woaar % wfawmaw o1 afgeere frar 40
sty A v arg far s wlA
oWy &, wit wgd G fr faOnR
™M oq oW AW A w Y
mer g B sy tavnh g Woww AR &
ford 74T g7 aM qC IAW TARA W ¥
¥ fod afr syqer avreew & 7w 9w
Nfgre & dam w7 3% ¥ fe owo 14
B W9 AT ST W Wi AESRTT W )
¥ qoar g gofte §¥ waiT AT ¥ @0
i ke gt ¥, ey WA wT AR it
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=t fariolm w

87 um W wfeadt & ot ae W
w1 wigfe  Faw fasdmwrd Wt owd
& wwwm dor owGr W ¥ ook
b ¥ ofeam a0 Ffod
& AwEeT werr awTer @ sy @b
arrae fom it ¥ famres @ @1 § o
TR WA AT g it & aTWT 9
¥ famms dd wAd, e wos A sua
wrew ¥, Wi gAvy oo 9 8, fr afas arg
e & wiefim G & o wTaT g
¥ dem W owry ak ¥ e Ay o
% owfenar qw & o dix od B faw
¥ wtoq A G v ¢ (wmwamw)

Watar wrA 7 fr 97 & w3 fn S0
71 8w A A fe aw e
(vwwena) e ow Wit A, wAq Y
BT W T AT g7 oA F T I HTR
#1 wumiez wdm faawr fe faere
T WY WM & AT A & awed ¥
FEA T W, IWW  APA WS AN
N IR A oA ¥ P, M 9w
#1 A J faew fran, mAma w
at wgAw fam,  wawfRar & B
(vawmn)

MR C(HAIRMAN I am calling the
Manister, Befoie J call the Mumster

SARDAR SWARAN SINGH SOKHI
(tanmwhedpur) I want to speak, Sir,

MR CHAIRMAN : The Members bhave
not cooperated with me n heeping to the
time-limt 1 am helpless

Before 1 call the Munister, 1 want to call
Mr Samar Guha. He wanted to gave hn
personel explanation as h,  name  was
mentioned by many Members. It is not
proper not to give him an opportunity.

SHRI YAMUNA PRASAD MANDAL
(Samaustipur) @ Sir, you gave me an assu-
rance ..

MR. CHAIRMAN . 1 can't help it.

Bihar (Disc.)

SHR1 YAMUNA PRASAD MANDAL;:
It is not my fault.

MR CHAIRMAN : If you give me a
promisc that you will conclude in two
munutes. I will give you an opportunity.

SHRI YAMUNA PRASAD MANDAL:
Yes. Sir

MR CHAIRMAN . I will also give two
minutes to M1 Sokhi. Shri Y P. Mandal.
off aoay savwe wwwm oAt oA, el
7 ¥q gTH M gf A E va AT AT
¥ wrr s 7o owlaer &1 W AT W E
T FG AW T WA wwT H W w27
it w1 wge @@ g fear W uw
frite smasly v Az (P wifew)
qETgT ¥ Wy rEww K &% qM g9 aF
fex W o w7 & . (emwmm) . W
gya frofen & sftw s wQmear ¢ &
faardt wremt 7 ST HAT IIwAA gfaem
g faer & IR FAAAAT AR W agT
azr v fem & qwoT # faefeno s
qifvdisa ardte #1 Arg 77w faar aw
W1 ARG WY TR AT § gt
@ ® R R & oae w oam
a7y 31 “Hero' & favrd 3§ Zero'
F

T FT FPU OF ¥ K UK IAIE 70
few { v g1wnam

‘epgmvatt warg . awgresfifaan
spfrrarggenfg et gfgarm-soreaty |

wa afg W g el @ oAw far g
& g fad g dfer N g festr wa
feg 1 dfwr & om W LA wmig
w1 UNFE qEFT §, TR AN AEATEA
for dm & mi o€ &, = oA &
raz Qfd | frfedt 1 &1 AT 9 9T
qefivar & faere fifad |+ work orented
quamaw grfaet & fawg e (grandt)
faan #,
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W fad yo ofect @t Sre Wi o A
Hfe ¥ o w1

#§ famfady & o frder sen—aray
t ofmr ¥ wv ¥ ter gom, Y-
Rfwr & oo & ¥y dvw, agt & frarfedy
¥ Ry ¥ v fed wews ann
19429 wgrnfa & faofed & o &
foar 9w & frd qw & qww qr, W
34 qoaa %Y farsd

v and fog w (Swiege) | Sada
aiew, ¥ un) frmm wow el @
WTEET ® WYTR T WgAr g4 %% AT
o witw $raf § fs oordw & e
¥ dewre foar &, & A9 oF o aga
LR @ A@ag 5 g & dm
T wa AE g, w9 ol fr gy sl
W fasge oo A@ g

@7 amag W wed & fe fage -
@ oAA Gt~ GEr AR, Wi
fage qwom A A & oW Wx
afawewr wrw ax & e =@ & Ner W
wark e s Dt A ST | Tgar o
o & T A AT AT ATHEY WEAIT IO
t wfaw N & 1 T wER N w0
wr w faqr a@F, geewRwT & g 2T
gf fow ®r Fromw soer v %
WA § IS § | WA v 9o wwAy
fraerd » fingd | AT qUE }, W™
®7 7wt ¥ Ford—dar ¥R ¥ ww, Ay wIem)
WY w freaw wC won & o agn
wW R s oW s wifi@

SHRI SAMAR GUHA (Contai) : Mr.
Chairman, a number of members from the
Congress side have accused me as if I
was one of the instigators and conspirators,
as if T had gone to Patna on the 16th to
create @ conspiratorial background for
the mass upsurge that took place on the
18th in Patoa—in fact, in the whole of

Bihar. I am not a student of political
fiypocrisy. 1 still say that, If there is an
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upsurge all over the country of the mascs
ag ‘1. the Government, 1 will welcome
i, But I had not gone there for this pur-
pose. 1 did not know anything about it,
that on the I9th there was to be a demon-
stration at all. I consider it a fundamental
duty of every democrat in this country to
defend the right of an under-trial prisoner,
whether he is a Naxalite or a Muslim
Leagut ot Anand Margi ur even the worst
criminal. Unless and until he is proved
guilty, he is not guilty in the eyes of law,
Some facilities had been given to Shri
Ananda Murti in the month of December
1972, and those facilities weie withdruwn
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MR. CHAIRMAN : Mr, Samar Guhba,
1 have given you an opportunity to make
a personal explanation, Please do not enter
into any other aspect. If you had gone
there for some other reason, you may just
say that and conclude.

SHRI SAMAR GUHA : This is what
I am doing. I have not said anything else

Some people from Bihar had approached
me, some Anand Margis also had approa-
ched me, saying that Shri Ananda Murti
was on a partial fast for over 300 days to
protest against withdrawal of certain fucili-
ties which had been given to him since
December 1972, and 1 considered it my
duty to go there. It iz also known that
Shri Atal Bihari Vajpayee accompanied.
Incidentally we were on the same plane.
He was going to Gaya. I persuaded him
to please accompany us. Myself, Shri
Prasannabhai Mehta and Shri  Vajpayee
went and Shri Shamlal Yadav was not with
us. Afterwards he went there. ............
(Interruptions)

SHRI PIL.OO MODY : Had 1 been there
1 would have also gone to him.

SHRI SAMAR GUHA: As I said, T
went there. T comnslder it my right to defend
the rights and privileges of even a crimi-
nal unless and until he fa tried and proved
guilty, .........(Interruptions)

After that I met the Governor and had
a long discussion with him. I had tald him
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what was my findiog. I tried to contact
the Chief Minister but he was out. I
wanted to contact the Chief Secretary, He
Was also out of station. Then I addressed
3 Press Conference and I categorically
said that 1 have nothing in common with
the movement of Anand Marg but a3 a
vitizen of India every citizer, as 2n under-
trial is entitled fo certain dersucratic nurms
and demorcratic rights according to the
laws. . (Interrupfions)

SHRI PILOO MODY : Naturally they
would laugh at democratic novnts,

SHRI SAMAR GUHA: ¥ I am the
instigator and T if 1 am the conspirator,
why is the Home Minister sitting there
quiet ? I throw a challenge. Let him arrest
me. Institute an inquiry. Have yoo ot the
cotrage ? oo (Intenupticonm s Ask
your Home Minister to arrest me.

I am concluding. You should allow me.
As a student of science, you should allow
me. All kinds of accusations have been
made. 1 had no idea of participating in
the debate.

MR. CHAIRMAN : Please listen to me.
You already had your personal cxplana-
tion. I request you to conclude now.

SHRI SAMAR GUHA : As a student
of science, I want to remind you and
through you this hon. House that all
nuclear explosions take place when there
is a constitutional imbalance inside the
nuclear itself. When there is a comstitu-
tional imbalance, the nuclear explosion
automatically takes place even by a single
interference of even by a single neutron.
In this body politic of our country which
is ruled by the Congress, there is political,
economic and social imbalances in the
vety constitution itself and the explosion
has started in  Gujarat, It is the second
phase in Bihar and the process of chain
reaction has started. Instead of looking at
this, T quote Shri Jayaprakesh Narayan
who sald that by this monumental blunder
they are committing they are trying to
find some scapegoats. God bless them be-
cause by their foolishness by which they
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are trying to turn their attack on others
without looking at themselves inwardly for
the real cause of explosion, the real cause
of the chain explosion, one day they will
be the victims of their own folly and the
victim of this process of chain reaction of
the mass upsurge all over the country.

MR. CHAIRMAN :
Minister.

Now, the hon.

THFE MINISTER OF HOME AFFAIRS
(SHRI UMA SHANKAR DIKSHIT) : Mr.
Chairman, Sir. when 1 made this statement
yesterday, 1 took a basic stand to which I
am afraid there was a certain amount of
objection expressed here. In Rajya Sabha
the Debate is going on and as Home Minis-
ter 1 have to go there and reply to the
Debate. After carefully following the debate
here, 1 find that nothing has been said
against, and very much has been said to
show that what I stated was right, the
basic stand that 1 took was completely
justified. 1 said :

“Attempts to prevent the r1ecognised
constitutional forums from discharging
the legitimate functions negate all norms
of Parliamentary democracy. The vio-
lence in Bihar is politically motivated by
some of the Opposition parties and other
forces such as the RSS and the left ad-
venturists who do not have any faith in
Parliamentary democracy.”

This is the main part to which at that
time I found several Members standing up
and objecting. [ find that so far as the
main points that have been made by the
leading members of the opposition are
concerned, they have been very adequately
dealt with, almost, in some cases, torn to
pieces, by the Members who have spoken
on this side.

SHRI JYOTIRMOY BOSU: Thatis a
matter of opision.

SHRI UMA SHANKAR DIKSHIT: I
am expressing my opinion. All the hon.
Members have expressed their opinion. My
friend Mr. Shyamnandan Mishra, in a very
strident tone almost in the form of a
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threat, said that what has happened in

Bihar in the last few days shall happen
elsewhere also. He said :
“ag 1 ® W —Warning.

SHRI SHYAMNANDAN MISHRA:
What | said was: The way in which
you are behaving, you are paving the way
for the spread of this fire. 1 also said that
electoral majority without moral authority
cannot mahke you rule...

SHRI UMA SHANKAR DIKSHIT : Yes,
1 have got that point alvo. These are the
two points which he raised. First he said,
thut what had happened there, was going
to happen clsewhere. And that Bihar was
not an isolated incident. He also gave
various reasons why this explosion had
taken place in Bihar. The same reason
has not been given—that was done in the
case of Gujarat,—that it was a spontancous
mass upsuige. Nobody has, | am glad,
taken that stund here today.

SHRI DINEN BHATTACIIARYYA
(Seramporc) * There was basis for upsurge

SHRI UMA SHANKAR DIASHIT *
Whatever you may say .in interrupuon. |
am referring to the statement made by rcs
ponsible leader of the opposition and othet
Members of the House, The other point
which Mi1. Shyamnandan Mishra made was
that democracy. if 1t 15 a matter of mayority.
is not real or proper parhamenary demo-
cricy. There, | should say, 1 beg to differ
from him, Su . ..

SHRI SHYAMNANDAN MISHRA :
Again he v misrepresenting me. 1 did say,
that democracy is not a rule hy majority
alone. 1t is rule by cons:sus or near-
consenstis on certuin fundamental things

SHRI UMA SHANKAR DIKSHIT: It
is not real o1 proper parliamentary demo-
My first sentence i not my fast sentence.
He said majority 1s not the only or mm-
portant matter, there should be rule by
consensus,  If it is absolute terms that he
made that statement, entirely disagree with
it. Of course, there are occasions in demo-
cracy in which, as in times of war, in times
of settlement after the war, flood or famine,
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or other extrauordinary situation prevailing,
naturally, the leader of the ruling party
consults. And, 1 think, if our record is
at all any evidence of this fact, then, you
will hardly find uny other democracy in the
world (including British democracy, Ame-
vican democracy, and also Fremch demo-
cracy) where opposition has been consulted
so often on any important, cvery important
occasion,

1 shall quote 1 have no time. (Interrup-
riom).

SHRI PILOO MODY :
city of this charge which is
opposite. (/mrerruptions).

1 deny the vera-
exactly the

SHRI UMA SHANKAR DIKSHIT : Sir,
he has used a very strong expression. He
is a leader of a party and we like his
johes and for his kind of functioning as
he does i ths House.

SHR1 PII OO MODY : I would like to
remind you that there should be an all-
partyv Government ot the time of this kind
of crisis

SHRI {'MA SHANKAR DIKSHIT: |
an1 not for such a jomt Government.

SHRI PI1 OO MODY : 1 am only talk-
ing about that statement.

SHRI UMA SHANAAR DIKSHIT :
What | am saying is this. There was a
recent imtance of the functioning of Bri-
tish demociacy from which started the
“mother Parliaments” and from which we
have adopted a great denl of procedure.
What has happened in that democracy ?
Twice the Labour Party and its leaders took
over Government with a thin, minor maoj-
rity—one or two-Member  majority—and
that majority government functioned suc-
cessfully. How can you say that here, when
we have got such a large majority, and
when we consult the Opposition Members

. ({mterruptions).

If T am to be interrupted like this, |
am willing to go to address the other
House. 1 should not be disturbed. A point
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was made, and the same has been com-
pletely answered.

SHRI JAGANNATHRAO JOSHI : How
is it that Shri Kedar Pande was removed !
You never consulted the Opposition at that
time.

SHRI UMA SHANKAR DIKSHIT: 1
would ask the Hon’ble Members of the
Opposition to judge the merits of the state-
ment of the hon. Member.

SHRI JAGANNATHRAO JOSHI : Why
did you not consult us when there was a
change in Government there ? You people
were talking about demccracy but you did
not consult us at all.

MR. CHAIRMAN : I think that one
Chairman should not stand when another
Chairman stands.

SHRI JYOT{RMOY BOSU :
on o point of order.

MR. CHAIRMAN: There is no point
of order. If the Opposition censtantly inter-
rupts the Minister, I shall take it that you
are not interested in listening to his reply.
I shall ask him not to reply.

Therefore, I would request you all not
to interrupt him.

SHRI SHYAMNANDAN MISHRA :
When T was speaking, I was constantly
interrupted by them. The Chair did not
come to my rescue.

SHRI JAGANNATHRAO JOSHI : Why,
everytime, should there be a reference to
R.S.S.?

SHRI PILOO MODY : Mr. Chairman,
I would like to remind you that the Home
Minister is being disturbed more by his
own partymen than the Members of the
Opposition.

SHRI JYOTIRMOY BOsU :
am on a point of order.

Sir, now I

MR. CHAIRMAN : What is your point
of order ?

1 LSS/74-—9.

Sir, 1 rise’

SHRI JYOTIRMOY BOSU: Why we
should be allowed to enlarge the scope
of the debate ? We are at present talking
about the situation in Bihar and not talking
about Mother Parliament or British Parlia-
ment and all that sort of thing. We are
anxiously awaiting here to hear what he

has got to say on what we have charged.
(Interruptions).

MR. CHAIRMAN: Please listen to him.

SHRI DASARATHA DEB (Tripura
East) : Sir, I rise on a point of order. The
hon. Minister seems to have forgotten that
we were slaves for two hundred years
under the British rule. (Interruptions.)

MR. CHAIRMAN
of order. The hon.
continue his speech.

: There' is no point
Minister may please

SHRI UnMA SHANKAR DIKSHIT :
The hon. Member who has nothing to
do with any democracy—Parliamentary or
other—is coming here and teaching us about
the democractic functioning (Interruptions).
He is incapable of understanding the fine
point that T am making.

SHRI BHOGENDRA JHA : [ am on a
point of order.

MR. CHAIRMAN : What is it ?

st wipE W geafr @, A sTaeAn
FT 99T § 4 5T AF gquer AT wgr ov R
gz ¥ faqas oY AWE wseT W @
ar 7 dfgary v wog &7 o e 7y
aatfes @@} ¥ aut A7 9f@aa wIAr
WEa § wafed § ww@ar g fr e @ S
T 7% F9q fF faet aaen 1 ywaea 9 faeae
TEie, ag yatar gl
SHRI UMA SHANKAR DIKSHIT : Sir,
it has been stated that there are basic reasons
why the situation has become difficult in
Bibar and that is why the students are
agitated and other people are dis-satisfied;

also, that the ruling party or the Govern-
ment is not giving adequate attention to
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that situation and instead of that, the
Government are blaming the Opposition or
other parties for their lapses. Sir, no-
body has ever denied the fact t(hat there
have been shortages and that prices have
risen. The Finance Minister has  ex-
plained the situation several tines.  The
Food Minister has explained the factual
position very well.

Two points have been repeatedly made
in this House on behalf of the Tieasury
Benches. Firstly, that as a direct result
of the Pakistan-India conflict and coming
up of free Bangala Desh, he nfiationary
tendencies entered the Yndisr economy in
a substantial manner. The second point
that has been made is that an unprece-
dented drought. the like of which has
never happened, struck our country spread-
ing over two years. Sir, it is agreed that
science bhas not yet found any way bv
which the rains can be induced to increase
or decreise or made to fall at one place
instead of another placc at a particular
time and date. (Interruptinns)

Thercfore. Sir, these two basic reasons
have created <hortuges And shortages of
what size! The shoitages w8 odimiaios
last yvear were to the tune of one and a
half crore tonnes. The sort of shortage
has never happened in the history of our
country, (Intrruptions)

The question was how much buffer-stock
we had. The shortages have added and
raised the price level. Not only that; un-
fortunately, the prices of wheat have gone
wp in America. America is the laigest
producer of wheat in the world and
American prices today are three times
higher than what they were six months
ago. Take the price of crude. The price
of crude is higher today than at any time
in the history of the world and, Sir, there

is a sympathetic rise in other priccs. (/n-
terruptions) ~
There was a general practice in the

West of raising the prices of engineering
goods by S per cent every year. (Interrup-
tions)
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I am not referring to -any communist
country. 1If there is any factual erpor, I
shall be-able to correct at any time here-
after.

ot wy fowd . gl off, ¥ O ww
wTET § | WY Wi %1 wa e A A
Tt ¢ SfEw frmw 105 X war W
war § Fe aY frarz gor & g9 w1 wana wel
&\ ww gud wgr o fagre ¥ o w9 oanr
#rrt 39 w1 Faw 27 whwa qu fear qan
¥ w7 w1 wWedwIw ¥ & qumr wolt
gy e # FR¥zaA v TRy (swwm)

MR. CHAIRMAN : He has made his
point of order. Now, let me give my
ruling.

st wg P zafad waft W 61w wRw
3 fw frg % srpary ghoar Ay &7 ary e
¥ GEDT AT 41T WIWE I W P IX W
WA % ) a7 Fy ogAw % fad dmv @0
Ffra vre Ay ama, gihdz ay 1A & falt
B Jare wfE

MR CHAIRMAN - Shri Limaye has
raed hus poimt ot order Noa, 1 am giv-
Ing my ruling. It 1s up to the Minister to
bring in such other considerations as  he
likes. by which he feels he can explain the
relevant points raised in this  debute,
Therefore. 1 hold that there is no sub-
stance in his point of order. Now, the
hon. Minister.

SHRI UMA SHANKAR DIKSHIT @
YarAcETaT 7T §, WY YA AR Y I

1 was caving that there was a gemral
practice among all engineering firms in
the world to raise their prices by 5 per
cent every yecar. I was connected with
a newspaper and I had to buy machinery
several times in fourteen yesrs, and 1
found that every two years there was &
rise of 5 to 10 per cent.  There has been
a general trend of rise in prices, But
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what happened during the last year and
a half, particularly the last six months,
is something unprecedented in the history
ot the world, and whatever we import
from the Western world, and we have
to import a lot of things, the prices of
such imported goods are so high that they
also affect sympathetically, directly and
indfirectlv our whole general price level.

Therefore, this main point  has to be
understood.
SHRI S. M. BANERIJEE (Kanpur)

Why does he not arrest the hoarders ?

MR. CHAIRMAN : Let not Shri Raner-
jee 1nterrupt.

SHRI UMA SHANKAR DIKSHIT
The prices have gone extraordinarily high.
That is why there is distress and there 1s
a trouble and there is a feeling of anger
among the people. What are the causes?
The causes are beyond our control. But
what did we do about it ?

~

ot wy {awa
W Iq oA
control.

AT FMET AT =0
¢ fir this is beyvond his

g
By

: There has been a
long dcbate in which hen, Membors have
raised all sorfs of issues. T think they
should have the paticnce to listen to the
hon. Minister. T.ct him complete his rep-
lv. Why <hould hon. Members interrupt ?

MR. CHAIRMAN

SHRI UMA SHANKAR DIKSHIT
Shri Limaye had made a point that
the foodgrzins allocated to Bihar were
less than the demand and that actual de-
livery was less than the allocation.

SHRI MADHYU LidMAY:: Osnly one-
{fouith.
SHRI UMA SHANKAR DIKSHIT:

That was what he meant. There was a
general pattern of reduction, and reduc-
tion took place about the month of Oc-
tober when the new crop began to come.
At on time wus colocation cqual a2t the

same rate in all months. Whenever the

new crop began to come into the markets.
the quantity of allocation was reduced.
Not only that (Interruptions).

SHRI MADHU LIMAYE
completely distorting facts.

You are
ot Iar wwe Sida M o, 71 F A

T A F=ET A FE F WA ;T ATA
FE A%t atv g § . (Fagm) L #
am Ag famd s & mEA d AT A7

I was saying that this was from October
to Junuary. In February, it was increased
to 30,000 tonnes—from 25,000 tonnes.
In March, it was increased to 35,000 tonnes.
The point I want to make is that this
so-called explosion or natural phenomenon
has occurred at a time when actual alloca-
tion has been increased. This has to be
understood.

SHRI MADHU LIMAYE : No, Sir.
A q ox =Fd wer farre wy fan
=
SHRI UMA SHANKAR DIKSHIT
T am giving the information which has

been given by responsible quarters in the
Ministry of Food teday jiself

stoay fowg s W wIT
T 2
SHRI JYOTIRMOY BOSU : On a point

of order...

SHRI UMA SHANKAR DIKSHIT
That is so far as the point regarding shor-

tage and prices is concerned. I think I
have adcquately dealt with it.
SHRT i YOTIRMOY BOSL @ On a point

of order. ..

MR. CHAIRMAN No. I hold there
is no point of order to obstrut the proceed-

ings. You cannot force my hand. The
Minister will continue.
SHRI JYOTIRMOY BOSU : I have

a point of order.  You canpcy disstow me
from raising it.

SHRI UMA SHANKAR DIKSHIT : If
it is not a point of order, be should apolo-

gise.
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SHRI PILOO MODY: 1 will he the
first to concede that not all points of
order may be legitimate But it is @
legitimate right of every member of the
House, and the legitimacy of that right
is not arbitrable by the Speaker or the
Chairman or, for that matter, the Minister
or the Prime Minister.

MR. CHAIRMAN : I should also point
out that the Chair has the right to rule
out raising of a point of order on the
ground that it is to obstruct.

SHRI VASANT SATHE (Alola) : Rule
376 for your information.

SHRI SHYAMNANDAN MISHRA
How do you know before the point of
order has been raised, what the point of
otder is ?

SHRI UMA SHANKAR DIKSHIT :
If he wants to point out something. let
him point it out

SHRI JIYOTIRMOY BOSU : My point
of order is this The hon. Minister has
stated that ‘these are the figures that have
been given to me bv 1esponuble quarters'.
1 want a further clanfication. Will the
Minister kindly take the responsibility for
what he says, because 1 <hall move against
him tomorrow ? He should clearly state
here whether he takes full responsibility
for what he has stated weth 1eeard to the
supply and procurement of foodgrains to
Bihar from the Centre. Iet this go on
record.

MR. CHAIRMAN : There is no point
of onder involved in this. If the Minister
has given wrong information, theie is pro-
vision in the rules under which you can
proceed. Let him continue.

SHRI JYOTIRMOY BOSU: He should
take the responsibility for what he has
stated.

SHRI UMA SHANKAR DIKSHIT :
If 1 have made a factual ~r1er, 1 wdl etther
correct it myself or the hon. member can
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open to correction or open to criticism.
I do not dispute any member's right to
do that.

Having explained this position, the back-
ground in which this situation has deve-
foped in Bihar, assessment is—everybody
has given his assessment in his own langu-~
age; T have not said one word against any-
body; I think it is due to me that now
my assessment should be accepted...

AN HON. MEMBER : Accepted ?

SHRI1 He

‘heard’.

PH.OO MODY mecans

SHRI UMA SHANKAR DIKSHIT
My assessment is that the Opposition con-
sidered most probably sepaiately, some of
them together that

AN HON MFMBLR : Gang up

SHRI UMA SHANKAR DIKSHIT :
Tet us not use any bad word

They thought that this is a golden oppor-
tunity to attact the nln, parly  Prices
are high, <hoittages aic there. people arce
discontented  there is dissatistaction  and
a meastre of anger —attackh them and des-
troy the party, on: by one

SHRI PI1 00 MODY - Can you find a
better reason for removing the Govern-
ment °

SHRI UMA SHANKAR DIKSHIT
Whatever the rcason. do you accept that
position ? The leader of a party or so-
called party himself accepts this position.
He thinks this is the best reason on which
any political partv could and should take
any political action.

Now, I am saying that this was basically
a short-sighted and unwise attitude. No
patriotic person in India and no-ono wish-
ing well of the people will raise a violent
movement like this just in the hope of
correcting either the prices or removing

always come up and raise it. T will be the shortages or increasing the supplies...
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SHRI SHYAMNAND.AN  MISHRA
The Students Action Committee has con-
demned the violence and issued a warning
to the people not to be misled by the
anti-social elements.

SHRI UMA SHANKAR DIKSHIT :
There are many Students Committees. I
do not know which one he is referring to...
(Interruptions)

SHRI SHYAMNANDAN MISHRA :
Students have not done it, you have done
1t. o

SHRI PILOO MODY : I am nalso con-
demning violence.

SHRI UMA SHANKAR DIKSHIT :
You are the only one doifig it te-day.

SHRI PILOO MODY :
to-day, not tomorrow.

I am doing it

SHRI UMA SHANKAR DIKSHIT
Shri Madhu Limayeji should accept this
fact. 1 have got papers here to show
that there are several Students Commit-
tees in Bihar and there is hardly any Party
which is not associated fairly dircctly with
one or ano:her of these committees. ..
(Interruptions) 1 have made a statement.
Nobody is contradicting it. So the
seems to fit everybody.

cap

SHRI PILOO MODY : Including your
Party.

SHRI UMA SHANKAR DIKSHIT
I am making this point that the political
parties are using these students committees
and advancing their political propaganda
and their political “motives.

SHRI PILOO MODY : That is a secon-
dary matter.

SHRI UMA SHANKAR DIKSHIT
“The Secondary in this case is more im-
portant than the primary. Let him under-
stand this simple point.

Congress (0O) of which

~on my friend,
Shri Shyamnandan Mishra

is a brilliant
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leader—Shri Vasisht Narain Singh, the
Publicity Secretary of the Congress (O)
and the leader of the Youth Congress (O)
is also a member of the cleven member

Sanchalan Samiti . . . (Interruptions).
st oz 1 <@ 2, 795 W frearc g
st mwaEt fgg 0 og@ ¥ an fEar

% fr zw war ¥ fgers acImg 39 |

s QAT HHT AT HT AATYZ FAT,
zw ¥ W agd "werwg fEar § afed GRwas
F aTgT 10, 20 FATC ATIATT FT A FT TAWE
SEANICUE SR . S L))

st wy fawd . WETHT M A AT IR
frar a1 @R S A ATE GAT AT L
(@) . ..

sft gwm weT Afrd ;o @ F FEar g
fiF % &1 TeamE w<a § afew o H oAm
fagy ai & 7

PR D o ton e - SR B A T Rl
8 i W AT S F FA0 T TR AITG F

SHRI UMA SHANKAR DIKSHIT
What I am saying is that when they want
to do this, why should they deny it. In
one breath they own it and in another
breath they deny it . . . (Interruptions)

I am mentioning the namea of other
supporters of Congress (O) like Messrs.
Mithelesh Kumar Saha, Vasisht Narain
Singh and Amarendu Prasad who are active
on this front. They have been collecting
subscription from shopkeepers **

st wawmAEa (w
F g Fgl ¥ AR

47 FFEETE AT

st Im wEY AfAE  ZHTR O SRR
§ 1w wfgm f Gar J@ §

oY wawARa fow 3 @z 4T @@ d
ArEa= a7 %7, ©fie 37 7. . (FT;IWA)
&q7 THZT FEX AT ST F TH AT ARG
2?7 A% g9 agF &, TR ... (FFEE)
gk a1 G g g

**Expunged as ordered by the Chair,
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MR. CHAIRMAN : I am on my legs.
(Interruptions)

SHRI VIKRAM MAHAJAN (Kangra):
Sir, Mr. Mishra has used unparliamentary
language. This should be expunged.

o wy fawd  Rar sgmear o v 4 oeR
FTHrEy @ 7 R & AT wvm (Fnterruptiong)

MR. CHAIRMAN : Because of the
din and bustle. 1 could not hear whatever
has been said. Nothing has gone on re-
cord.

SHRI SHYAMNANDAN MISHRA :
That cannot be. Fvery word of what I
have said will go on record.

MR. CHAIRMAN : I have given my
ruling that it will not go on record.

SHR! SHYAMNANDAN MISHRA : 1
insist on saying that **

MR. CHAIRMAN : This will not go
on record. (Interruptions)

SHRI PILOO MODY : I can understand
the Home Minister maintaining that **

MR. CHAIRMAN : Mr. Piloo Modv,
are you on 2 point of ovrde: “

SHRT PIL.OO MODY : T do not know
what a point of order is.

MR. CHAIRMAN : In that case, I
will not permit you (Imterruptions).

SHRI UMA SHANKAR DIKSHIT
Mr. Piloo Mody is putting words into
my mouth. I have not said that

SHRI SHYAMNANDAN MISHRA : 1
am rising on a point of order.

SHRI VIKRAM MAHAJAN : He should
withdraw whatever he has said. Then, he
can speak.

MR. CHAIRMAN : Mr. Mahajan,
please listen to me. As I suid, because of
the din and bustle, T could not hear, what-
ever has been said. It has not gone on
record.

SHRI SHYAMNANDAN MISHRA ¢ I
am rising on a point of order. (Interrnp-
tions)

SHRI JYOTIRMOY BOSU : Oa the
fioor of the House, serious aspersions had
been cast on the Home Minister by Mr.
Shyamnandan Mishra and he has been
accused **

(Interruprions)

MR. CHAIRMAN : TlLis is not poing
on record The hon. Minister may continue.

SHRI SHYAMNANDAN MISHRA :

g gt gafan A s, ag 4g) g Wi )
1ct not the Chair lay down a certain new
convention.

MR. CHAIRMAN : Whether something
is parliamentary or not can be judged
only if the Chairman is able to listen to
it.

SHRI SHYAMNANDAN MISHRA :
You hindly go into the recosd fater and
if you find anything unparliumentery, vou
can expunge it

MR. CHAIRMAN . Nothing could be
heard and 1t has gone on 1ewud,

SHRI SHYAMNANDAN MISHRA : Let
not the ( hast lay down a convention that
if the ruinatks, which ar: qude apt «n
certin1 occasions are mide and the Chair
has not been able w0 hear those iemarks
and make up its mind. about thew pro-
priety, those remarks will not go on re-
cord. What are the things to which vou
tahe objection 7 If you have not been
uble to heai anything, the proper course
for you

MR. CHAIRMAN : [ have said, nothing
has gone on record.

SHRI SHYAMNANDAN MISHRA :
Why? I have a right to press that every-
thing 1 have said should be on the record.
The Chair cannot strike off from the re-
cord whatever an hon. member has said un-
fess there is something uwapariiamentary.

::E&PTJM #s ordered by the Chair,
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What is the particular thing to which the
Chair takes objection ? The hon'ble minis-
ter said in the beginning—und you did not
take objection to it—**

They are no less Honourable than ‘the
hon. Home Minster himself Why did not
the Chair come down heavily on the Minis-
ter and say that he should not have made
such & remark ?

SHRI UMA SHANKAR DIKSHIT -
I did not make that remark.

SHRI SHYAMNANDAN MISHRA 1
said later on that **

MR. CHAIRMAN : It will not go on
record.

SHRI SHYAMNANDAN AMIShRA
This is completely wrong, What 1s the word
to whcih you are takng objection !

SHRI JYOTIRMOY BOSY : On a point
of arder Sir wnder Reyle 3.0 The Char
has to function under the rules of proce-
dure. You cannot take advantage of being
in the Chair and act outside the rules ol
procedure, We are here on our own right
and not by the mercy of the Chair. Rule
380 says .

“If the Speaker is of opinion that words
have been used in debate which arc de-
famatory or indecent or unparliamentary
or undizmfied, he may. in h Jdiscretion
order that sach words be expunged ..”

You have to spell out clearly which part
of the speech of Mr Mishra is covered
by the definition laid down in rule 380
You cannot make a blanket order. We
are not pleading before a Moghul darbar
We are here on our own right and the
rules of procedure 4 our Bible The
Chair is bound by the rules. Befare von
pass an order that certain words are ex-
punged, you have to speli out which words
used by Mr. Mishra are covered by the
deftnition laid down in rule 380. Yoe are
not able to do it

~

’”"Ex;umd n-;rdeud by the Chau.
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MR, CHAIRMAN : You have referred
to the rules. Under the roles the ruling of
the Chalrman or the Speaker, whoever is
in the Chair, is final. Therefore, 1 hops
the hon. Member who speaks about the
rules will folfow and obey this rule also.
Under rule 380, I rule that the statement
which has been made by the hon Member
is defamatorv in nature and it is ex-
punged. When T hold it so, you cannot
question it. The hon. Minister may con-
tinue his speech {Interrupnions)

SHRI SHYAMNANDAN MISHRA
Sir, on a point of order.

MR. CHAIRMAN : There cannot be

any point of order on the ruhng of the
Charr

SHRI SHYAMNANDAN MISHRA :
What about his jemarks aooat the mem-
bers of my Party? What do you do
about 1t (Imtcrruptions) t cannot put up

with this situation Adnterruptions)
SHRI UMA SHANKAR DIKSHIT

I did not say “Member™; 1 said “suppor.
. T used the word “supporter”.

ters™.
SHRT SHYAMNANDAN MISHRA

He sard 1hat our members are coliecting
money .

MR CHAIRMAN ] will g thiough
the 1ecord and of 1 find

SHRT SHYAMNANDAN MISHRA :
The same rulc should apply to my case.
The Chair cannot be discriminatory

MR. CHAIRMAN : [ will go through

the proceedings and if T find that any de-
famatorv statement has been made

by
somcbody, I will expunge st. . . . (Jnterrup-
tions)
ot wmrr qx Wt qamit @R,

ar welt X Sy wrdw mvvar 8, am wumer
WA 2 4 BN %E 3 fE owR oA
sHfey g Wz, Ay aedr A X
Mt Af ardt o wmar o IR fad
g ®x1 ¥ fs ag W w0 e

MR CHAIRMAN - T have told vou
that I will go through the record.

v s
et i, Aot S Satses |
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SHRI SHYAMNANDAN MISHRA :
Let him deny it. {Interruptions)

MR. CHAIRMAN :The hon. Minister
has said that he has not made any such
remarks. You say that he has said it...
(Inrerruptions)

SHRI UMA SHANKAR DIKSHIT:
1 said “supporters” (Interruptions)

MR. CHAIRMAN
Members are speaking at the same
nothing will go on record.

: Since so many
time,

SOME HON. MEMBERS : ***

SHRI UMA SHANKAR BDIKSHIT :
I did not refer to any Member of the
Cong. (O) Party. T was mentioning this
in connection with the point I was mak-
ing. The point was this. This kind of
thing is only heard by the villain of the
piece in the Gujarati. natak, “Company
Radiogram™; (Interruptions).

MR. ¢ HAIRMAN : Odor, order 1 um
on my legs. Please sit down. We will be
nowhere if you continue like this.

SHR1 SAMAR GUHA : Sir, just now,
the hon. Minister made a remark which is
quite unexpected of an elderly man. an
experienced man, who is supposed to know
the whole of Indian culture and Indian
way of life . . I find it defamatory, de-
rogatory and disparaging in the background
of the recent struggle in Gujarat where
the Government have ultimately agreed to
the justification of the demand of the
people and where they have agreed to dis-
solve the Assembly. In the background
of that, it is not only derogatory, defama-
tory and disparaging but also quite unex-
pected of an eldeily man lik: Dikshitji.

1 want to know whether you are going
to ask him to withdraw the remark.
Either he withdraws the remark or we
will have to withdraw from the House.
We cannot tolerate this kind of a defama-
tory remark.

SHRI VIKRAM MAHAJAN : §ir,
Some of the Members of the opposition
have either no sense of humour or they
are deliberately trying to show that they
lack a complete semse of humour. “Where
was nothing disparaging in what the Minis-
ter said. As the Member of the Opposi-
tion was mimicking, the Minister said that.
What is wrong in it? He referred to the
Gujarati drama,

W ¥ ¥ aruamAy P gw y @A
w7 gr oA AT AT 2 °

SHRI JYOTIRMOY BOSU: Mr.
Dikshit, pointing a finger tow.sids me, said

that sovreft aes & @R ¥

Under  Rule 380, it nceds to be ex-
punged at once because it is undignified,
indecent and derogatory. This should be
expunged . . . (Inferruptions)

MR. CHAIRMAN : Order, order.

1 feel unnecessary matters have been
brought in here. What the hon. Minister
said was that it is something like a char-
acter of the Gujarat drama. If the sen-
timents of the Members have been hurt,
the hon. Minister will take into account.
(Inter1uptions).

18.00 hrs.

Jf the sentiments of members have been
hurt by his comments he will undoubtedly
take it into account.

SHRI UMA SHANKAR DIKSHIT
I am sorry. I did not mean to hurt the
feelings of any member. (Interruptions)

MR. CHAIRMAN : Unnecessarily heat
has been generated. The hon. Minister
has said that he is sorry.

SHRI SHYAMNANDAN MISHRA -
I am rising on a point of order. In this
casc the objectivity of the Chair is put
to test. When the hon. Minister used
a particular expression against.the hon.
Member, Shri Jyotirmoy Bosu, the Chair
left it to the Minister to see whether he

s*4Not recorded.
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could give satisfaction to the hon. Member
pgainst whom disparaging and derogatory
remarks were made. But in my case the
Chair itself came to a decision that the
vemarks must be taken off the record.
Does it redound to the credt of the Chair,
orindicate a sense of fairplov and obje-
tivity on the part of the Chmir that in one
case it leave it to the sweet will of the
Minister and in another case it takes its
own decivion ? {(Imterruptiony) 1 eapect
objectivity on the part of the own deci-
sion? (Interruptions) 1 expect Chair. Why
do you make this discrimication ?

MR. CHAIRMAN : What is your point
of order?

SHRI SHYAMNANDAN MISHRA
My point of order is this. Can the Chair
make a discrimination in  favour of a
Minister in leaving the remarks to his
sweet will while resentr:, the remahs
made by me and taking s own decision
m the mutter 7

MR. CHAIRMAN It 1, catremely re-
grettable that  Shii Shyamnandan Mishra
has said that the Chair has been discrimi-
natory. The Chair was never discrimina-
tory. The Minister has said that he is
sorry; he did not mean what the members
this side had tried to interpret.

SHRI SHYAMNANDAN MISHRA
The hon't'e Minister has iikened an hon
Member ¢ a villain of piev: in a Cwvarati
drama and the Chait did nd! tahe objec-
tion to that

MR. CHAIRMAN : The Chair is not
going to take objection to & remark accord-
ing to the whims of the Opposition or the
Treasury Benches but according to is
own independent judgment.

SHRI PILOO MODY
dards you are setting.

SHRI UMA SHANKAK DIKSHIT :
I am sorry it has caused some unnecessary
heat. The point is this. I am not saying
that by and large any particular Opposition
party was concerned in it. But onc im-
portant thing happened. The question was

What stan-
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asked in Paina as also here indirectly. It
has been said why Searchlight was specially
chosen for the attack and the house was
burnt. Well 1 went to the Searchlight and
1 also saw the honse. The house is stand-
ing there very strong. Only the machinery
has been bumt and it has caused a very
great loss and it is a very regrettable and
deplorable thing that has happened .. ..
(Interruptions)

As 1 was saying, when this question
was raised and the matter was discussed
there also, I was asked to try and infer
why some hotels were attacked and nearby
another hotel was not attacked and why
some office was attacked while another
office was not attacked. I was told at a
very responsible level-—again I am not
connecting the Congress (O) and in fact,
1 am not connecting anybody else—but 1
am saying that in one particular case,
they went and asked, ‘Give us contribu-
tion'. The contribution was given. In
another case also, they got some contribu-
tion. In still other case, they went to
a hotel and the hotel-keeper treated them
fully with meals, cold drinks and every-
thing else they asked for. Now, the in-
ference is there. It has been said fo
me that those people who headed and
paid, were not made particular targets of
mob attack. Now. in another case I also
asked why some one who was reported to
have paid Rs. 1000 was also attached. If
it was only for that 1cason, then that feliow
who had paid should not have been attack-
ed.

18.08 hrs.
IMR Drpury Spiaker i 1n Chair}

Similmly it was stated about Searchiiche.
Now it is not proper for anybody to say
that thc Ruling Congress Party had con-
trol over some part of fhe crowd, and that
even while the Government were in such
difficulty, they were directing persons to
g0 to the various parts of the city for dJus-
uoymg. looting and bwiming  properiv.
This is something fantastic. Nobody with
his head on his shoulders can accept it. 1
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deny this with all the responsibility at my
commond. Let me say to the credit of
the Chief Minister—I do not know whether
as an administrator really it was proper
for him or not—-that the Chief Minister
issved instructions that nobody should be
fired at. .

SHRI SHYAMNANDAN MISHRA :
He is going now. 1t seems bhe is going.

SHRI UMA SHANKAR DIKSHIT
Whatever it is......

SHRI SHYAMNANDAN MISHRA :
He has been dismissed. I can declare
that the Chief Minister of Bihar i dis-
missed.

SHRI UMA SHANKAR DIKSHIT
Shri Shyamnandan Mishra does not mind
saying anything he likes but he objects
to even a small thing it any body else
says it. Secondly the thirg he has said
is totally false.

Now in this case, the Chief Minister
issued instructions to the Inspector-General
of Police and other officers that the crowd
should not be fired at until the Governor
had delivered the Address and the Assemb-
ly session was over and so on. But still
the officers had to get the clearance from
him, with the result that in the meantime,
things were happening when places were
being attacked and the DIGs house was
being burnt and the Assembl: Sccretany’s
house waus being burnt....

SHRI BHOGENDRA JTHA: Why aie
you defending it?

SHRI UMA SHANKAR DIKSHIT: 1
am not defending. I am :cquesting you
to understand.

ot wiveY s qmw 1 ER ¥ 7
ca% A% qfee gy agefr aET Ay agel ¢

ot wiwraw fwwr ;@ ame ot wdig
W ww w0 Ay ogar 7

SHRI UMA SHANKAR DIKSHIT: 1
can give some reason.

Now, the crowd also attacked the
Indian Nation awnd Aryavartha. Those
people went out and offered resistange,
i received a telephone message at about 9
Q'clock 3¢ night. 1 got it from Indmn
Nation saying; now thé crowd is outside;
we are in trouble, help us. The Prime
Minister's house also received a telephone
message. The Chief Secretary received a
similar telephone message. 1 telcphoned
to the authorities concerned at Patna. Sir,
as a result, possible arrangements were
made. Farlier the position was different.
Befoie the police arrived, some places
were looted and burnt.

SHRI SAMAR GUHA: The hon,
Minister owes an explanation 10 the whole
countiy. The burning of the Scarc#hlight
office has agitated the minds not only of
newspaper-men but the whole country is
agitated over 1t They havc not given any
reasons whatsoever, any explanation what-
socver why protection was not given.

SHRI UMA SHANKAR DIKSHIT: 1
said I feel distressed over it. The only place
[ could vicit was the Searrili it T went to
call on Jai Prakash ji as he was not well.
1 wanted lo go to the hospital; I wanted to
sece the other places which had been
damaged.... (Interruptions).

ot wu fowd  wATT A® WG R EATH O
t froAd amer w1 dRwwA RN Ay fam
m?

SHRI UMA SHANKAR DIKSHIT : Let
him hear my reply. If he asks a question
he should listen to my reply ‘The Seurch-
light was on the way and the crowd went
there fst and thereafter it went to the
Indian Nation. (Interruptions),

SHRI SHYAMNANDAN MISHRA: On
the 16th itself, there was brickbatting.
Even then Government had not taken the
precautions.

ot teware wvelt  (qEAT) g W
# firedt ®y 3w afY fear wm o
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off wiwe WEW gRY . 2IW AEEE,
woew ¥ AW L., (wewwen)

SHRI UMA SHANKAR DIKSHIT:
Adequate arrangements hav: been made.
Additional police force huas been made
available and the situation in Patua has
come very much under control...... (inter-
ruptions).

MR. DFEPUTY-SPEAKFR Orde:
please. Obviously you want the  hon.
Minister to give you the information, you
want him to satisfy you if he can. But
will it not be better for you it one of vou
gets up and puts a question” If vou do
that he can understand what you want
and the Chair can understand what you
want.  This v much better instcad of
three or four of you getting up and speak-
ing simultaneously and nobody can under-
stand anything. This is thz only appeal 1
wanted 10 make. Of coumse, two of you
have spoken  This 15 a nell established
Parhamentaty practice that when a person
speaks and when another tases some ob-
jecuion or puts some  question, noimally
he yiclds and he tries 1o satisfy them.

Well, this will be followed now. The
only request that 1 would mabke 15 this, If
three, four or five of you stand up., we
cannot understand.  There v only confu-
sion, there is only foss of temper. Let him
proceed with the speech. You can inter-
vene. let him tiy to satisfy you. After
he has finished with his speech, you can
put a few questions. I shall allow you
because you are all agitated.

But, let us proceed 1n a certain orderly
manuer.

Now, the hon. Minister.

SHRI UMA SHANKAR DIKSHIT
Before you arrived, [ had started my speech
by saying thut most of the parties had
connections with the students committecs.
The students had a number of grievances
including such grievances as the increase in
the number of scholarships, increase in the
quantum of rations, supply of books at

subsidised prices and better arrangements
for residential accommodation.

Now, on all these matters, the Chief
Minister hud a talk with the leaders of
the various students’ vnions. He gave them
u categorical assurance that all those
matters which were directly connected with
the academic issues, namely, their studies,
their hostel accommodation, rations and
bouks etc. would be settled.  Thereafter
he also told the Vice-Chancellors of the
Universities to inform him of what more
was required and he undertook to supply
all the necessary requirements. After that,
in my opinion, it was for political reasons
that this matter was further advanced.
QOtherwise, if the boys and gitl students had
been allowed to pursue the matter and get'
satisfuction on those academic matters,
then no such trouble would have arisen

Now, Sit, among the demands also were
two demunds—one that education should
be made job-oriented immediately and the
other that the prices should be brought
down immedtately. These were the two
demands. It was not possible to accept or
implement such demands . If you say you
do it immediately, 1t only means you do
not mean 1t seriously. Al those reasonable
1equests of the students were given carcful
consideration and weie conceded. Perhaps
they were not implemented quickly. Tt
tovh about two weeks for all the arrunge-
ments to be made. At least increased
rations were supplied but for some of the
other demands 1t took us some time. So,
in a situation ke this, as I said in my
onginal statement. | appeal to all the
sections of this House again that they
should cooperatc with the Government in
tiding over thc present situation.

Sir, by the grace of God and with the
gicat effoit that the Government had
made, I think, we have been able to tace
such a difficult situation successfully. fn
North Alrica and other places, under
similar circumstances, hai,-raising  accut-
rences ha e¢ tahen place. Although worse
shortages have happened in this country
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have happened in this country for reasons
beyond our control, what we did to meet
the challenge was very important. It was
remarkable that 90 to 95 lakhs of persons
who would have otherwise never found
it possible to purchase food at the prevailing
high prices were enabled to do so by giv-
ing them employment at hundreds and
thousands of relief works. (Interruptions)

Mi. Mishia said that he  believes n
non-violence and truth. I accept his state-
ment. But there are two important issues
involved. If a person is non-violent and
truthful and starts some peaceful satyagraha
and if it leads to violence then he should
immediately acknowledge that it is not
peaceful satyagraha and that it is leading
to violence. After doing so they conld
have at least said. “Well, it has happened.
We did not know 1t would take such a
dimension but now it should not be allowed

In one particular case some boys forced
the driver of & railway engine to get out
of it. Then one of them climbed up and
pressed some button The engine started
in the opposite direction and hit the stand-
ing passenger train. Theee are the things
over which nobody can be happy. So,
Sir, all those who stand by truth and non-

violence have also to ponder over su.h
possibilities.
SHRI JYOTIRMOY BOSU One

Nagendra Singh hijacked 7 RT buses He
was election chief of Madhubani on behalf
of Mr. L. N. Mishra. What did you do
against Nagendra Singh®

SHRI UMA SHANKAR DIKSHIT :
Sir, if he does not mind, it sounds to me
more like a cock-and-bull stoiy. (Imterrup-
tions)

Sir, on the afterncon of March 17, six
RT buses were hijacked by students of
Patna college and these buses were taken
inside Patna college campus. Whether it
was Nagendra Singh or anybody else we
have no truck with them. Even if he is
a member of the Congress we shall not

deal with differently. But these  buies
went into the university campus. After the
boys had boarded thess buses they were
taken outside the campus,

On March 18 the student were tonud
moving towards the Assembly in these hi-
jecked buses. Whether it was Nagendra
Singh or some other person, the important
thing is the purpose for which these buses
were used. I have no quarrel with the
stand that truthful and non-violent protest
against any error, any irregularity, any
impropriety or any wrong commitied by
Government is permissible. Gandhiji has
given a complete alternative to a violent
revolution.  (Interruptions)

When you take the stand for truth and
non-violence and then when truth and non-
violence are being murdered openly and
widely then it becomes necessary to ponder
over and reconsider the situation.  They
should either cry halt or at least tell their
people. “For goodness sake dont do it.
If you cannot avoid violence then do not
enter into this business hereafter. Other-
wise, my r1esponsibibity will be too great
for me to bear”. That is why I say that
the Oppositon were unwise and short-
sighted 1n regarding thi< as an oppottunity
for attacking the Government in  the
manner described above In conclusion, |
wish to submut that nothing is lost yet.
Their friends are saying that it may not
be a thicat but it is intended to frighten
the Trenmwv Benches Due  possibilities
have been predicted. It has also been said
that the trouble will not end' in Bihar it
will spread elsewhere. This 1 say is not
fair It is wrong. It will not bring one
aditional grain of food. The food situ-
ation in the world is difficult. We have to
produce mote 1n this  conntry. We are
making thos arrangements and we are
squeezing the inflationary spiral in order to
bring it under control. Amnd it will come
under control, but not by this hini of
not by burning or looting or destroying,

T have great respect fo: my fiiend Shri
Jaya Prakash Narayan. He and 1 worked
doring the 1942 movement together in
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Bombay for several weeks. I think we
were arrested on the same day, within a
difference of a few minutes. He had
bardly left when the police came up. 1
know him and T hold him in very high
respect. There is a committee of students,
well-meaning students. They have  gone
and told Mr Jaya Prakash Narayan that
they were sorry for what had happened.
While Mr Jaya Prakash Narayan has ex-
pressed his distress over the occurrence of
violence......

SHRI SAMAR GUHA : Why were the
workers of the Gandhi Peace Foundation
and the Shanti Sena not arrested?...

SHRI UMA SHANKAR DIKSHIT :
The Gandhi Peace Foundation may also
be involved; T do not know who else is
involved. Many people are involved.

This is a delicate situation, and hon.
Members have to ponder over it. Those
concerned have to call a halt semewhere
at some point where they will sav ‘Thus
far and no farther’, because if we do not
do that there will be much worse conse-
quences for all than have been predicated
against the Government of India.

The situation is such that we must control
it. If railway traffic, for instance, is
stopped and normal life i» cbs-
tructed an burning and lootirg cxtends
to other cities, we have to take care of
it and we are going to take care of Iit.
The people expect this minimum protection
from us.

Hon. Members have accused me and
have demanded of me the reason why 1
did not protect the Searchlight building, or
other buildings and properties.  (Interrup-
tions)

The tragedy of the CPI is that Mr.
Bhogendra Jha and Mr. Ramavatar shastri
are moving in opposite directions and that
is why this confusion is. created. I have
heard both the speeches and I find that
very opposite sentiments have been ex-
pressed by them. So, why do they in-
terrupt me now at a time when they are
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so different in their thinking and feeling ?
(Interruptions)

We are told that we have to answer why
the people got agitated ani why there were
anti-social elements who want and burnt
houses and attacked people, when the real
responsibility lies not upon us but else-
where, on those who did not care for
the consequences in starting these agita-
tions. And now an explanation is de-
manded of me why it happened. They
should know better why it happened. Some
of them at least should know better why
it happened.

Despite the rather heated form my reply
has taken towards the end, I submit again
with all the sincerity at my command that
in a situation like this, hon. Members
should ponder over it. I do not know
whether my voice will strik any responsive
cerd in the hearts of the Members of the
Orrositicn, who in private life are the
muost estimable gentlemen and are  cur
friends. In a situation like this, it is my
most earnest request that Hon’ble Members
of the Opposition should take a public
stand denouncing violence and appealing
that burning, looting and destruction of
preperty ete. must be stopped. If that is
done. the situation witl come under control
within a very short timc.

MR. DEPUTY-SPEAKER : I find that
so many Members are rising together.
I am not going to prevent anybody. But
1 would only say this. We have had a very
long and stormy debate and I realise that
it is a very emotional question, and Mem-
bers are worked up and despite the long
reply of the hon. Minister there may be
many questions which still trouble their
minds. Therefore, I shall allow a few
questions. But let hon. Members kindly
keep this in mind that a second speech
is not allowed They can only put a few
questions.

Some members want t> put a few more
questions since they are still agitated about
it. The Minister may kindly note down
these questions and then try to reply to
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them. After that, even if they are not
satisfied, T am going to adjourn the House.

5t AAET qaiE avi@ ; H §E o0 ¥
ST gEAr £ PR o oo afsfr §oww
frar 5 fzar wix grawAr w2 e =z an
TZ OHAl HEMA J TEAT WM % A1F wiF
FAT T ATTHIA T ¢ ;T Arg #1757 Ay
T F T4l ECEECIRE: M N
frafs &% 3r6 41 W TA fama H oA F9-
i

AR 7z F

SHRI SHYAMNANDAN MISHRA : 1
would make one brief prefatery remark
because R referred to a certain remark
made by me. namely my party could not
approve of any departure from the path cf
non-violence shown by Mahatma Gandhi.
May i say that we are as much committed
to firhting against the violerce and untruth
of the Covernmeni as agairst the violence
and untruth of any element of societv ?
This Government has proved io be trigger-
happy-—so many persons hive bein kiiled—
and we have to fight against attitude
of the Government as well.

this

My question is :
men tell him

were

What did his
about the elements who
responsible for the oufs of
violence and arson in the city of Patna?
Why has he hesitated to name those ele-
ments, particularly one MLA who has
been arrested for committing acts of ar-
son? Why has he not named the party
to which he belongs ?

party-

We aie not  satisfied  with his realy.
Tt is a matter of the freedom of the press

and we have to be satisfed why when the

brick-batting was dene on  the 16th
itsclf on The Searchlight office no
precaution was taken to protect it.

Even on  the 18th, in spite of repeat-
ed. frantic requests to th: authorities con-
cerned, The Searchlicht wnd The Pradecp
did not get any assistance. Was it becouse
of the fact that they have boen highly
critical of the Governmen:?

st g fama . FIoTm wERa, Avifea
Ho 325 FT IAT 2 19-3-74 FT &I
M ST 2o

Statement showing demand, allotment
and supplies of foodgrains from the Cen-
tral pool to various Governments during
the period January 1973 to January 1974.
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SHRI JIYOTIRMOY BOSU My onus-

tion s brict aighis oo
been given that there will be shoolma at
sichi. The Gujarat High Couit hus given
a cleir wordict that the cxecutive has no
power to order such a thing. In that
context, what has Shri Dikshit got to say?
Will he listen to what the Gujarat High
Court has said? If not, the reason there-
for? Will he also consider the demand
which has been made from every corner
that the present Assembly should be dis-
solved because it docs not enjoy the con-
fidence of the people? Thirdly, there has
been a serious charge against Shri  Lalit
Narayan Mishra, -of the Madhubani eclec-
tion rigging. What steps does he propose
to take against all these things that I
have narrated?

fo7 4 g7 T E,

7T 7

TA ATFET A

and st

nos

st gFR 9 Foa o H HAT A FEAT
ST £ FF oame famr F omawr Jw A
S AETTE WYY AT A gEard gf F o
T AV W TR W WA S A G
AT H OwAT ¥ @z owiA 21 39 F fad ol
o =S & SR &7 AAT T AT AT
T w7 ¥ g dam #7
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- SHRY. BHOGENDRA JHA: I am not
. trying to. meke a new point.. Perhaps, the
hon. ‘Minister forget to. reply to. the points
I have. raised. The first question is, whe-
ther be had got information »s to what
transpired on. the 16th between the top
- leaders of foyr parties, who came to Bihar
from outside to meet the Ananda Margi
Chief in Patna jail who had been accused
of six muorders. .(Interruputons). 1 am ask-
ing whether be has got any information.
The second question is, whether the poli-
tical officer of the D. S. Consul's office
in ‘Calcutta had come to Patna. who were
the persons he met, whether “he Central
Intelligence Bureau has got any informa-
tion about the persons whom he mei  and
whether it has got any relationship with
the arson and loot, or not? When there
was arson and loot going on and when the
presses, hotels and houses were being burat
it is stated that the Chief Minister had
given an order to the 1.G. of police not
to fire &t any onc. I um not one wio de-
fends firmg, but when the total admimstra-
tion failed to protect the common citizen
of Patna, hus that Ministry got u right to
continue in officc ? Has he got any infor-
mation to the cffect that in every city and
village of Bihar all the necessities of life
are availuble in the blachmarket ot a price
bigher than the usual price ? Has it been
decided even now that steps would ke taken
against the hoarders and blackmurketeers ?
Is it true that the hoarders and blackmar-
keteers have financed arson and loot ?

ot gawAre et gTeEs wEEd,
anrag @ owx ¥ v s Aarhm W gfas
g qEAT Sodte ®te ¥ Wy qHET
el wAvh wdy P % Fawm o Predronts
RN A av § 7 wow gl &1 T e
W & W ¥ osron T el o oaw w9 ¥
fis 95 % & Aot wo A awE E s
froe & & AW oapg doad fam § &
uF wdl fa7 oa wr w7 war ? A¥ g oaw
¥ o um wE AT K oum oW % Aawar § o
W qg 4 A & fF 18 ardw W weww
& gy for qd Atz wafer s N

. wE A Y P e ¥ o e dee

‘wratfer fear T e, W oW § AW
frar qr fo N gaRgmwq § ooy
ST ATORW & Wieitary ¥ wC Y § 7 ity
g Y aw R fr ¥ fam oed @) ‘wde L]
ToTeE ¥ uw oY Y % wfim et
¥ WE AR frarer fe 3w @@ 1942 Wt
WIREE uE O oA W AW R
A T AT AT AweAr & AmvATY
& wwar &, fam o 79z ¥'wde v fawmo
oz @7 frar wor v

SHRI SAMAR GUHA : Sir, the'l)cpu(y
Leader of the Communist Party of India
and 24 number of ruling Congress leaders
have accuved that four Members of Palia.
mwent. ...

MR.
into that,

DEPUTY-SPEAKER : Do not go

SHRT SAMAR GUHA: T am asking a
a question. §t has also been said thuat many
foreign agents werc very active in this
and all of themn together hatched a c¢on-
spiracy, and that, as a result of this cons-
piracy, this public upsurge took place. 1
wonld a-k the Minister to ascertain whether
there is uny truth in these o'legations. 1
would like to know whether Government
would institute a judicial enquiry or ask
a Parliamentary Committee 10 g» into
this.

Secondly, in the Assembly, some of the
Ministers were assaulted by the employvees
of the Assembly. There were no instiga-
tors, there were no conspirators and not
even the Opposition was present inside
Assembly ; nobody was there. Why should
the employees ussault the Ministers? - I
would like 10 know whether Government
would enquire into this.

§ vn g 9 (AT o
ag @9 A & B oawdm owra & a-
are ety &7 ag wieTe fenr o g,
ag g G ok & 5 oag % S0 W
gt ® P owar gz mww Wy fo #rf
e dare few wmow W T X
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g w81 T a1 B aAm xw ¥ fe oW
quEw I A AREA AR, WM TE 9T
w% @ ¥ aeEfar @ | o gz a8
adry fr e wEw 7w wv o fr Al
Faars W W qarag ww ¥ fmfea
& AE ¥ oA ¥ gEm IAwr am
FIY FTAVATA F2AT 9T 1 AT AT AT AE
g 5 ot SO EETH 10, 20 BWR HEQ
F grax wwtwd sty fer &t wed Al
vy Hdr Fra gz 79 wreew gar?

SHRI UMA SHANKAR DIKSHIT : Sir,
I have not noted the names of the hon
Members. but, I have noted the questions
The first question was—did 1 mecct the stu-
dent leadets. I have not been ab'c 1o meer
anv of them, because the time at my dis-
posal was very shoit 1 had to come back
by plane, as T had to make a statement m
the House. The sccond question was-—why
did not my party mention

SHR!  SHY AMNANDAN  MISHRA:
Your patty mentioned the names of the
elements nvolved Why don't you  name
them ?

SHRI UMA SHANKAR DIKSHIT : I
do not know. Nobudy told me thda any
member of the party was involved 1 these
disturbances 1 thinh that was the question.
No congressman

SIIRT A P SHARMA. He mentioned
about other parties

SHRI  UMA SHANKAR DIKSIUT |
do not know about other pattics. low can
I....

SHRI SHYAMNANDAN MISHRA:
My question  was this-- whether  your
partymen informed you about the politi-
cal elements volved in these acts of vio-
lence and arson, when you were st Patna ?
May be, some of your own partymen were
involved. That is something else.

'SHRI UMA SHANKAR DIKSHIT :
Names of several parties were mentioned.
Today, a Member of the Oppoution—|
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believe he would not give me incorrect
information—has sent word to me that the
Chief Minister has come to the conclu-
sion. ... .

SHRI ,SHYAMNANDAN MISHRA:
What is that? I am giving you this ine
formation—the Home Minister may not
hnow about it—both the Chief Minister
and the IG will be dismissed, they will
be 1eplaced. 1 give you this information.
({nterruptions).

MR. DLPUTY-SPEAKER :
Minunter reply.

Let the

SHRI UMA SHANKAR DIKSHIT : }
wus saying that, several names weie men-
tioned. But, until we have carefully exami-
ned and asceitained the facts, we do not
mention them  Generally. they  accuse
many. 1 was saymg that spectal mention
was made about this Anand Marg. I asked
them *why do you say Anand Marq ™ They
said onc peison was spotted. OUne person
was definitely spotted, but, his name was
not ascertamed. They also mentioned RSS

SHRI JAGANNATHRAQO JOSHI: On¢
MI' A has been  antested You are not
picpated to give the name,

SHRI UMA SHANKAR DIKSHIT : I
am not awcusing Of cowse, Congiets (O)
may be the last and CPI may b2 the last
but one. (Interruptions),

off fawd ot & w1 v f¥
Fq ogarA (g T og9r

fage ®

What 1 said was that from Qctober allo-
cations, of quantities had been reduced for
all States. In Febtuary and Match, it was
raised to 30,000 and 35,000 tonnes. This
is what 1 said.

About Gujarat, 8 question was asked.
I do not think a question about Gujarat
is relevant.

SHRI JYOTIRMOY BOSU : ‘The Guja-~
rat High Court has given a clear judge-
ment that the shoot at sight order was
improper.
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SHRI UMA SHANKAR DIKSHIT : 1
have not read then High Court judgement
and I cannot give my opinion.

Somebody asked about Madbubani alle-
gations. I am not aware of any Madhabani
allegations. I did not go thers. Nobody
has talked to me about i.. Thercfore, !
cannot bring any personal or official know-
fedge to bear on this subject.

wifar W & fag §@r ¥ oar a4
g s Nt geE W

SHRI SHYAMNANDAN MiSIIRA:
Who was the MLA ? What was scarchiight
not protected ?

SHRI UMA SHANKAR DIKSHIT: I
do not know about the MLA [ hame no
knowledge. (Interruptions) Mr. Deputy-
Speaker, you have <aid th't thev should
be satisfied with my answers. Now they aie
entering into argument (Iiterruptions).
The situation is stifl distuzbed and there is
no question of ordering any enquiry just
now.

1 have no knowledge of what trans-
pired at the interview that the four gentle-
men—Mr Sumar Guha and othc s ~had
with Shi1 Prabhat Satkar.

st gew wx woww - favidt e @
A ¥ WY artT & £ dare )
st awt ey Bifwa  we fOE %7
& Jar @ & € feat #faear
st wifgh, @ gF I A AD d g
Iy qw oA 1, (waw) |
It is impossible for anybody. evcept Mr.
Prabhat Sarkar and pethaps the Superin-
tendent who might have been presint, to

know what happened. T have no knowledge
about it.

Regaiding the gentleman from USA,
Mr Peter Betlagh, it was said that when-
ever he visted some place, some incident
took place there. It could have buen a coin-
cidence o1 theic might have been other
reasons. Anyhow, so far as that is concer~
ned. 1 have no information.

Regarding the mcident at Patna GPO 1
have no infoimation. The Govertment or
the people {0 whom I talked did not men-
tion this subject

Regarding the jail interview the same
quesiion is being ashed by our (riends here,
It > nut possible for me to give any in-
formatson. As 1 have said, he knows much
better.

Regaiding what  happened inside the
Assembly, 1t is the Speaker who is the
final authorny, just as our Speaker iy res-
ponsible for what takes place in the pre-
cincts of our llouse. So, the police (ould
not take any action aguinst the people con-
verned it 18 for the Speahet ‘o corsider
what action to take,

SHRI  SHYAMNANDAN MISHRA:
Who was responsible for the inculunts in-
sute the Assembly ?

SHRI UMA SHANKAR DIXKSHIT :
How do I know ?

The last question was by Shii Pandey
whether Shri Kurpoori Thakur presented a
draft address to the Assembly. The Gover-
noi told me that such a draft was presen-
ted, but the Governor refused ty read
it Shii Naipoori Thakur also made an
milammable speech, 1 am told.

18.52 hrs.

The Yok Srbha then adjourned 11}l Ele~
ven of the Clock on Friday, March 22,
l974/(‘l|aitm 1, 1896 (Sahs.)
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